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LOK SABHA DEBATES 

(Part II—Proceedings other than Questions and Answers)

3381

LOK SABHA

Saturday, 18th December, 1954

The Lok Sabha met at Eleven 

of the Clock,

IMr. Deputy-Speakeii in the Choir]

QUESTIONS AND  ANSWERS

<No Questions: Part I not published)

RESIGNATION OF SHRIMATI 

VIJAYA  LAKSHMI

Mr.  Deputy-Speaker; I have to  in

form the hon. Members that Shrimati 

Vijaya  Lakshmi Pandit  has  resigned 

her seat in the House with effect from 

the 17th December,  1954,

HESOLUTION  R£:  REMOVAL OF 

SPEAKER

Mr.  Deputy-Speaker:  There  is  a

Resolution  on  the  Order  Paper. 

Shri Vijneshwar Missir.

Shrl S. S. Mote (Sholapur):  May I 

crave your indulgence to move U.  I 

.am one of the signatories.

Mr.  Deputy-Speaker;  Is  not 

Shri Vijne.-ihwar  Missir here?

Shri V. Missir (Gaya North)  TOM—

Severs]  Hon.  Memlî r̂s:  Then  let

him move it.

Mr. Deputy-Speaker: I am only con- 

•sidering: before I  ask hon. Members 

to rise In their seats. I would like to 

taow some facts relating to this. Now 

387 LSD
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this is a Resolution, and a Resolution 

has to  be  specific,  not  vague,  or 

indefinite. There  are  charges  for  re

moval: they are all vague. How is the 

House to address itseU? What are the 

incidents  leading  to  it?  They have 

not been given. I would like to know 

how this Resolution is admissible.

Shri  Raghuramalah  (Tenali):

Mr. Deputy-Speaker, I wanted to rise 

on a point of order.  But you were 

good enough to point it out yourself.

No doubt, removal  of the Speaker 

who does not enjoy the confldence is 

one  of the  privileges  of  this  House 

under  Article  94.  But  Article  94 

merely refers to a Resolution. It does ̂ 

not  say  what  Ihe  contents  of the 

Resolution  should  be.  The  contents 

of the Resolution and the manner ol 

its entertainment by the bouse  are 

matters  of  procedure,  wherein  we 

have  to  be  guided  entirely  by  the 

Rules  of Procedure. I would like to 
draw your attention. Sir, to Rule 191 

which  lays  down  what  a Resolution 

should contain  and  what it  should 

not. I would draw your pointed atten

tion to clauses (i) and (iii), (i) says:

“the Resolution shall be clearly 

and precisely  expressed.”

(iii)  says:

“it shall not contain arguments, 

inferences,  ironical  expressions, 

imputations  or defamatory state

ments;”.

When I read this Resolution, I feel 
that  it  offends,  and offends gravely, 

bolh  clauses  (i)  and  (iii).  Taking 

clause  (i)  first,  we  have  to see 
whether the Resolution  before us is
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[Shri Raghuramaiahli 

clear and precise. With your permis

sion I shall read the Resolution—

"That this House, having taken 

into consideration the conduct of 

the Speaker of the House as re

gards  giving  his  consent  to 

adjournment motions,  disallowing 

questions, etc., feels  that he  has 

ceased  to  maintain  an  impartial 

attitude  necessary  to  command 

the confidence  of all  sections  of 
the House;”.

It is  well-known  matter  perhaps, 

not  in  one  sense,  that a  Resolution 

expressing want of  confidence in  a 

Speaker  and  for  his  removal.........

Shri  N.  Sreekantan  Nair  (Quilon 

cum Mavelikkara): On a point of in- 

fonnation—what is  going on in the 

House? We do not know. He has not 

raised any point of order.

Shri Baehnramaiah; The  point  I 

wish to raise, as you  yourself have 

explained it, is that it is not precise.

Mr.  Depoty-Speaker;  The  hon. 

Member has referred to the  rule—

No.  191(1)  according  to  which  a 

resolution  should  be  precise  and 

definite. That is what he is develop

ing.

Shri S. S. More: Maj I seek a clari

fication from you?

Mr. DepRty-Speaker: Let him state

the point of order.

Shri Baglraramaiah:  I  am explain

ing  the  point  of  order.  The  first 

portion of the Resolution refers to his 

giving his  consent to  adjounimout 

motions, disallowing, questions, etc. It 

is if I may say so, not onl.v not precise, 

but grossly vague.  There have been 

thousands and thousands of questions 

and adjournment motions. Of late, it 

has almost become a fashion to move 

adjournment motions day in and day 
out. (Interruption).

Mr.  Depnty-Speaker:  The  hon.

Member  need  not  make  any  speech 

at this stage. Whoever raises a point 

at  order has to state his point  and

just refer  to one or two  points to- 

show how the point of order ij rele

vant and proer.

Shri  Ragfaaramaiah: I  am comine

to that. Sir. The reference to adjourn

ment  motions  and  disallowance  ot 

questions is very vague. The Resolu

tion should have specified the parti

cular  adjournment  motion,  or the 

particular  question  in  respect  of 

which there has been that misconduct, 

or  want  of  proper  conduct,  as the 

case may be.

The  second portion  of the Resolu

tion  is  still worse. It contains  argu

ments,  inferences,  ironical  expres

sions,  impulations  and  defamatory 

statements as is referred to in clause 

(iii).  With your permission,  I .shall 

draw  the  attention  of  the House  to 

the particular contents of the Resolu

tion—

“that in hii  partisan  attitude 

he disregards the rights of Mem

bers of the House and makes pro

nouncements  and  gives  rulings 

calculated to  affect  and under

mine such rights; that he openly 

espouses the version of the official 

spokesmen  on  all  controversial 

matters  as  againjt  information 

supplied  by  other  Members  of 

Parliament;".

Well, Sir, it is an argument, it is an 

inference  and  it  is  an  ironical  ex

pression.

The Resolution runs—

"that all those acts constitute ar 

serious  danger  to  the  proper 

functioning  ol  this  House  and 

ventilating  effectively  the  felt 

grievances  of the people,------

If I may humbly: submit, Sir, having: 

regard to the functions of the Speaker 

as the guardian of this House, this is 

the vilest  defamatory  statement that 

could be made against the Chair, an* 

in that view 1 submit that the Resolu

tion offends Rule 191 (i) and therefore,, 

is out of order.  •
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Pandit Balkrislma Sbanna (Kanpur 
Distt.  South  cum  Etawah  Distt-̂ 

East):  Mr. Deputy  Speaker,  may I 

be, permitted to____

Some Hot. Members: Order, order. 

What does he want to say.

Pandit  Balkrishna  Sbarma: I  want 

to say something which you will know 

very soon.

Mr.  Deputy-Speaker:  Order,  order 

I would like the  proceedings to  be 

conducted in as orderly a manner as 

possible. If I am unable to control the 

House  I  would  request  some  hon, 

Members to control the House on my 

behalf. Till  then they need not open 

their mouths, nor call any hon. Mem

ber to order. I shall do so.

Pandit Balkrishna Sharma:  I only

wanted  to  say something in  support 

of what my hon. friend said.  There 

are certain  precedents  of the  House 

of Commons and those precedents tell 

us as to how a motion which is placed 

before the  House  in  regard to  the 

conduct  of  the  Chair  should  be 

worded. I  only wanted  to  place  one 

or two  precedents before the House 

in  order  that  the  House  may  know 

that no vague motions can be admit

ted and the motion that is before the 

House is of a vague  character, and 

therefore, on the face of it is inadmis

sible,

Mr. Deputy-Speaker: Does it relate 

to the removal of the Speaker?

Balkrishna  Sharma:  Yes,Pandit

Sir.

I  would  like  to  place  before  you 

one motion which Captain Wedgwood 

Benn moved in the House of Commons 

and it was worded like thi#:

“That,  in  \dew  of the express 

provisions  of  Standing  Order

,  No. 26, for the protection  of the

rights of minorities,  this  House

regrets the action of Mr, Speaker 

on the 25th May, 1925, when, con

trary  to  recent  precedents,  he 

granted the Closure at 11-45 p.m. 

on thr* first day’s Dcba'*̂ f»i

Motion for the  Second Reading

of the Finance BilL”

Here we find what exactly the Mem

ber wanted and the House also was 

aware of the definite charge that was 

laid at the door of the Speaker in re

gard  to  his  conduct.  Here,  his  Re

solution does not mention a single in

stance of such conduct on the part ot 

the Speaker.  Therefore, this Resolu

tion  is of a vague and  indefinite 

character and therefore, it must  be 

ruled out of order.

Again  there  was a motion  against 

the Chairman of the Ways and Means 

Committee—the  Deputy-Speaker  in 

the House of Commons. Here also the 

charge  was  very definite and instances 

were mentioned. If you would permit 

me  I  would  read  the  motion  which 

was moved by Wtr. Quintin Hogg, an 

hon. Member from Oxford and it was 

like this: 'That, in the opinion of this 

House, the conduct of the Chairman 

of the Ways and Means on the 5th c£ 

April 1949 in refusing the hon. Mem

ber for Norwich to withdraw a charge 

of accusation publicly  confirmed by 

the hon. Member that an hon. Membei 

of the Opposition had be«i guilty rd 

lying  accusation  was  wanting in the 

impartiality  required  for  the  dis

charge of his office.......”,  Here again,

as you will .̂ee, a particular instame 

was  mentioned. From  the Resolution 

which is before us we do not know 

what the charges  are and therefoie, 

this sort of Resolution should not be 

held in order.  -

The third point,  wanted to mc a- 

tion before you is that certain prece

dents  and  conventionii had to  be 

established here,  in this House.  This 

Resolution  has  been  brought  bet' re 

thij  House without  any reference to 

the  Leader  of the  House or  to  Vhe 

Speaker himself. As a matter of feet, 

if  any  of  the hon.  Members  of  he 

House  were  not  satisfied  with  :he 

conduct of the  Chair it  was  tlieir 

duty to  approach  the Leader of the 

House  and  place  their  grieva? ?es 

before him------(Interruption.)

Mr.  Deputy-Speaker: Hon.  Men'ber 

is making a point. According to him, 

thp-se things should have been done.
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Shri S. S. More: Mr. Deputy-Speaker 

you called me already to make  my 

submission  and  it  was  a  sort  of 

interruption  through  that  which 

he  wanted  to  draw  your  atten

tion  to.  But he has started a  full 

fledged discussion of the question in 

spite of the fact that you were kind 

enough to call me.

Mr.  Deputy-Speaker: I  have  no 

objection. I originally thought that it 

was an interruption  and I thought I 

should allow him some time, a minute 

or two.  Then, when I found that he 

was referring to some  precedents of 

the  House  of  Commons  wherein 

similar  motions with regard to  the 

removal of the Speaker or the Chair

man of the Ways  and  Means Com

mittee Specific  charges were made, I 

thought that he would make a refer

ence to Hotiiard to support his state

ment that  unless there is a  specific 

charge,  you  cannot  go  into  this 

Resolution. That wiU help us. That is 

the very point that I wanted to know 

having regard to Rule 191 (1). This is 

apart iom  any defamatory or other 

statements. If I  allow  Shri  More  to 

speak Immediately, he may not have 

anothET  t̂ portunity" to  eay  about 

these things. I wanted to hear on this 

point so  that  whoever  supports  this 

Resolution  may  bear  all  the  other 

facts in their  minds with  regard  to 

vagueness  ot indefiniteness, it is for 

that  purpose  that  I  allowed 

Mr: Sharma to speak.  Evidently, he 

wants to  raise  another  point  also: 

namely,  this  Resolution  has  been 

brought  forward  without  reference 

to the Leader of the House. It is for 

the House to decide if this is also  a 

matter which, according  to nim, has 

to be taken into consideration.

The Prime Minister and Minister of 

External  Affairs  an£i  Defence  (Shri 

Jawaharlal Nehru): Since  my  name 

has been brought in, I would say that 

I take no objection to anything.  If I 

have a chance, I shall say something 

about this matter.  This matter is too 

serious a matter to be  dealt with in 

a trivial manner or on legal technicali

ties.  We attach great  importance to

this matter and we propose to see It 

through ... (Interruptions.)  In  this

matter,  not only the  future of  the 

House is concerned but the future  of 

the working  of  this  House and  the 

future  democratic  set-up  of  this 

country  are  concerned  and  more 

particularly  whether  the Opposition 

behaves decently or not in future.  We 

have had  enough  of  this  kind  of 

quibbling and strong language  being 

thrown  about... (Interruptions.)  I 

do  not sit down.  I do not give way. 

(Interruptions.) I  do not tolerate this 

kind of thing; I am not giving way.

Acharja Krtpalani  (Bhagalpur cum 

Pumea):  Even when an objection is

raised, may I say that there ought  to 

be courtesy in one’s language?  Ofie 

can be as strong as he wants to  be 

and yet be courteous.  We are here 

as  representatives of the people and 

w£  are  entitled  to  consideration—as 

much iconsideration as any hon. Mem

ber  in  this  House. I  submit  that  if 

there is heat on one side, there wLU 

be heat on the other side, I respect

fully  submit  that  heat  may  be 

avoided.

Shri Jawaharlal Nehru: I  entirely 

agree with the hon.  Member and 1 

wish he had borne this point in mind 

before he signed this Resolution.

Shri V. G. Deshpande (Gunav That 

is a constitutional right.

Shri Jawaharlal Nfhru:  There  are 

certain  standards of  behaviour and 

these  standards.  apparently  th» 

Opposition  think, do not  apply  to 

them
A

Some  OpposttioB  Members;  It  Is

very unfair.

Shrt  Jawaharlal  Nehru:  The  first

and  foremojt  standard  of  behaviour 

Is  to remain  quiet  when  others  are 

speaking: I would not Interrupt them 

when they speak.

Acharya  Kripalasi:  We  do  not

denounce anybody here and we take 

strong objection to this.  We had not



3289 fiesoiution re:  18 D£C£MBLK 19u-i Removal of Speaker 329O

said that we are not goine to tolerate 

the Congress.  What is  the meaiuns 

of  anybody tolerating  us  here?  We 

are here by our right.  It is no  use 

using  a language, which is  highly 

objectionable, by the Leader of  the 

House.  I  think  we  are not here to 

be tolerated by anybody; we are here 

by the will of the people as much as 

anybody else.

Dr.  Iianfca  Sundaram  (Visakhapat 

nam); On a point of Order. Sir. It is 

for  you  now  to  decide. A  reference 

was made to rule  191(1)  about  the 

language  of  the  Rejolution. I  invite 

your attention to rules 218  and 219. 

Is this Resolution on the Order Paper 

to be moved under rules 218 and 219, 

or  under  rule  191(1)  which  says 

generally  about resolutions.  That  is 

the point; the merits can be gone into 

later.

Shri S. S. More: May I make a sub

mission?  Unfortunately,  because  I 

have not got a strong voice, I could 

not be heard. I am one of the signa

tories to the Resolution and I would 

submit that  patriotism  and  sense  of 

responsibili'.y could not be the mono

poly of  any  single  party  in this 

country. I quite agree with the Leader 

of the House that  we are as much 

interested in the democratic set up in 

this country...

Mr. Depaty-Speaker Let us confine 

ourselves to the point.

Shri S. S. More: Certain objections 

were first raised by you and then by 

some other bon. Member in support of 

what you said about this Resolution. 

A particular chapter was first refer

red to and you were kind enough to 

refer to rule 191. A special procedure 

has been provided and as an eminent 

lawyer you know that when a special 

procedure is prescribed for any parti

cular action, then the general provi

sions  or  general  procedure  stand 

abrogated  as  far  as  that  matter  is 

concerned.

I would like to draw your attention 

to a particular article of the Consti

tution—article  94,  Mr.  Shanna  and 

others  referred to some practices of

the British Parliament.  May I bring 

to your notice and to  the notice  of 

the House  that  the  House  of  Com

mons is not governed under a written 

ConstiluUon?  We are governed by a 

written  Constitution.  Wherever  our 

Constitution lays down a precise term 

or a particular procedure or practice 

then the  precedents from the House 

of Commons or elsewhere  have  no 

application. Our  Constitution  r.iakers 

—you were one of those and most of 

the  hon.  Members on  the other  side 

were  also  there—had  definitely  laid 

down  a  procedure  under  certain 

articles.  They did contemplate  that 

in spite of the august position of the 

Chair,  occasions  may  arise  when 

people might be aggrieved.  What is 

the remedy?  The  only  remedy  con

templated  by  the  Constitution  was 

under article 94—they shoold table a 

resolution for his removal. Artide 94 

does not lay down a particular i.'orm 

for that  resolution.  As there  is an 

article, it supervenes even the Buies 

of Procedure. Therefore, I would say 

that  the  only  article  which  can 

relevantly command  your  attention 

and consideration is article 94. It \aily 

says there might be a resolution  for 

the  removal  of the Speaker. It  does 

not  say for grounds  stated 01  for 

particular grounds to be mentioned.

Then it was said that a convenMon 

ought to be  established for seeking 

the permission of the Leader of  the 

House.  I would bring to your notice 

that  under the  old  Gtovemmen  of 

India Act, 1935...

Mr.  D̂ nty-Speaker:  rhe  ban.

Member will answer one point. It is 

true that under article 94 no ground 

is stated, that is as when a Speaker 

is elected no atgumeats are addressed.

An Hem. Member; Order, order. Sit 

down.

Mr. Deputy-Speaker: It is all right. 

I am not standing.

Shri S. S. More:  I am entitled to

ctahd. The Chair Is not standing.

Mr.  D̂ mty-Speakw:  Order,  order. 

I can manage the House.
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[Mr.  Deputy-Speaker]

No grounds are set out there as in 

some other articles  relating to  some 

other high dignitaries. Does the hon. 

Member  contend  that  â  when  a 

Speaker is elected no groimds are set 

out  and  the  majority  elects  the 

Speaker, likewise straightway I must 

put it to the vote of the House asking 

the vote of the House one way or the 

other, merely  because there are no 

grounds under article 94? Is that the 

meaning?

Shri S. S. M(we: I would very hum

bly try to state the point. There are 

two stages as far as the procedure is 

contemplated.  First, I  do  not know 

how  we  can  go  into  the  merits  of 

this Resolution unless leave is granted. 

For that purpose there is  a  special 

procedure provided,  rule 218. Now a 

Eesolution is put on the Order Paper. 

rJut the House is not yet seized of the 

matter, unless leave is granted for it. 

As  a  matter  of fact  we  are  going 

much ahead of the schedule as pres

cribed by the Rules  of Procedure.

So  1  would  seek your  indulgence. 

Of course on the merits  it Is quite 

possible to retaliate heat by heat and 

we are quite capable of it. I  accept 

what you say...

Mr.  Deimtŷ peaker;  How  is  the

House to address  itself?  There  are 

thousands  of  questions  since  the 

Speaker  assumed  office,  hundreds  of 

adjournment motions. .Am I to allow 

any hon.  Member  to  refer to  any 

adjournment  motion  which  according 

to him is relevant and thus exhaust 

all  the adjournment  motions?  Is it 

not necessary for the House to know 

what exactly they are, one, two, three, 

among  the  various  adjournment 

motions?

Shri S. S, More: With due deference 

to you.  Sir,  I  fear we  are  entering 

into the merits of the matter.

Mr. Deputy-Speaker:  It is not the 

merit.

Shri S. S. More: I will try to *neet, 

as tar as I am capable of, your point. 

Here certain stages of procedure have

been laid down and they have to be 

categorically  observed.  Unless  leave 

is granted even the Chair will not be 

competent  to  rule  it  out  of  order. 

Because only a valid motion which is 

given  according  to  a  certain  proce

dure  before  the  House  can  be  said 

to be a motion  in possession  of the 

House, and the Speaker or the Chair 

gets the  right to  knock  it down  on 

certain  technical grounds.

My submission  to you  and to the 

House  will  be  that  under  the  oW 

Government of India Act, 1935 there 

was  no  specific  provision  like  this 

article  94,  and  a  certain  provisitm 

was  made  under  the  Rules  of  Pro

cedure  and Standing Orders.  You, 

Sir, were there at that time. A resolu

tion  was  moved,  a  sort  of  no

confidence resolution was moved, and 

Sir  Abdur  Rahim  was  in the Chair 

and he ruled out that  it was not a 

matter of statute as it was a matter 

of rules and certain rules applied to 

the way how resolutions were to be 

sponsored  and  introduced  in  the 

House. He said that under rule 24-A 

the permission of the Leader  ought 

to be  sought and only on  such per

mission  the  resolution  of  no

confidence  can  be  taken  into  con

sideration. I will refer, with your per

mission, to the Decisions 0/ the Chair, 

1941—1945, page 67, item 442:

"On  the  20th  November,  1944, 

Mr.  Kailash Biharl  I.ell  gave 

notice  of  the  following motion"

— do not Imow the  history of 

this Kailash  Bihari TjII,  but 

1 assimie he was a Congressman, 

and he gave notice of the follow

ing motion —“ ‘That this Assem 

bly  has  no  confidence  in  the 

President’.  A reply was sent to 

him  that under  Rule 24-A  of 

the Indian Legislative  Rules,  he 

was required to obtain the con

sent of the Govemmmt Member 

concerned and the  President to 

the  moving  of  this  motion.  On 

the following day  when  he  en

quired in the House as to who was 

the  Government  Member  con
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cerned, the Chair replied that it 

•was the Leader of  the  House 

whose consent had to  cttamfd.”

This  is  reported  in  Legislative 

Assembly Debates dated 21st Novem

ber,  1944.  I have cared to read the 

original  proceedings,  and  to  some 

eitent they  were  extraordinary pro

ceeding.-.  There, there was no parti

cular section in the  Government of 

India Act.  They had to fall back on 

the Rules of Procedure, and this sort 

of no-confldence resolution was treat

ed  like  any  other resolution  coming 

up  for discus-'ion,  and  therefore  it 

■was said that under this  particular 

rule.  Rule  24-A,  the  consent  of the 

l<eader was required.

I  would  humbly  beg to  bring to 

:jDur notice that there is no other pro

vision, no other rule,  either in our 

Buies which are the hahdiwork of the 

Speaker himself,  or in the Constitu

tion which was  deliberately enacted. 

And when they enacted, rather legiti

mately assuming, they took into con

sideration all the past instances.,

My submission is we are controlled 

•by article 94.  Article 94 says that the 

resolution shall be moved.  We would 

.not have—I can assure on behalf of 

*11 of us that we would not have— 

«one to the extreme limit of moving a 

Tesolution for his removal if we coulu 

have  some  softer  remedy  available. 

But looking to all precedents we came 

to  the conclusion that if we  try  to 

pedal softly looking to the dignity of 

the House, then  it might be said to 

be out of order, and we were left no 

•other course under article 94.  It  is 

time for the Leader of the House to 

■cmsider  whether  even  that  article 

should be amended or not along with 

other articles.  But  as the  position 

stands according to the  Constitution 

and the Rules of Procedure, I would 

say that even the  special rules. 218 

and others under that particular chap

ter,  do  not  prescribe  any  form, 

do not prescribe any content..

Let us fall back on the Civil Pro- 

ceduTfi Code.  A plaint has to be filed. 

A  idaint does not contain all the evi

dence  available.  You  have to  make 

a particular case for assertion of the 

facts, and as evidence goes on to be 

recorded all these  facts  .‘ome to be 

proved or not proved.

I  would  say  at  this  particuar 

moment—I  share the  sentiments of 

the Leader of the House that it is too 

far a serious matter to be  knocked 

out on legalistic grounds. Let us have 

our  chance.  As far as the Chair is 

concerned it is competent to command 

our highest respect.  But the Opposi

tion Members  also  have their  owr, 

grievances, and just like other grievan

ces our grievances could not be brou

ght to the notice of the House, nor to 

its august Leader by any other means 

than  by this  so-called extreme mea

sure.

So my  submission to you will be 

that as far as  the  legality of the 

matter is concerned we are  shielded 

by the particular article of the Con

stitution and the special Rules of Pro- 

ce<lure which have been devised.  As 

regards  parliamentary  precedents, 

when there is a special  provision in 

our  Constitution  we  need not seek 

some light from the  Eighteenth or 

Nineteenth Century, because the light 

of  the Constitution is  quite  strong 

enough for us to guide our steps.

Shrl Jawaharlal Nehm;  Just one 

word.  Perhaps you  will permit me. 

Sir, to  say a few words which may 

perhaps  shorten  this  debate on  this 

particular point.

First of all, my hon.  friend who 

just spoke said, argued at some length, 

about the Leader of the House being 

consulted or not.  If I may say so 

with all respect, it was totally unne

cessary for  him to argue  the  point; 

because that point does not arise at 

all.  I do not claim at  all that the 

Leader of the House should be con

sulted, that he should as of right be 

consulted.  It  is  another matter  his 

being consulted  a.<! of discretion, co

urtesy or propriety.  But as of rî t 

the  question,  does not arise.  That 

question does not arise at aU.
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[Sbri Jawahar Lai Nehru]

In regard to other matters that havn 

been vaised by some hon.  Members on 

this side, that is so far as the l̂ ality 

is  concerned and 1 do not  wish to 

express any opinion, it is for you. Sir, 

to  express.  But I would  submit to 

you that In matters of this kind and 

having come thus  far  it  would be 

unfortunate if they are dealt with in 

a legalistic  manner,  whatever  the 

view might be.  I  think that it is 

better, when a certain section of the 

House has presumably a feeling that 

way and has brought a certain motion 

of this kind belore the House, and it 

to me desirable, that the matter 

should be  dealt with in the normal 

way, and no doubt left in the public 

mind, by  some  legal decision,  as  to 

what the views of the House may be. 

Therefore, so far as I am concerned,

I speak now, if I may for the moment 

functioning  as the Leader .  of  the 

House,—I think that, in the interests 

of  the  House,  when  once  such  a 

matter  is  brought  up,  it  should  be 

disposed of unless there is any legal 

bar  of  which  you  are  the  judge. 

Therefore,  I  would beg  these hon. 

Members with whom my words may 

have  some weight, not to press  any 

legal objections.

Shrl Raghavachari  (Penukonda):  I 

wiih to submit that I am supporting 

the  arguments  of  my  friends  who 

have  spoken  already. In  addition,  I 

wish  to  say  that  even  if  it  is  the 

contention of the Members who have 

raised the point of order that it is an 

ordinary  motion and  it  is Rule  191 

that  applies,  I  would  request your 

attention to Rule 192 which says that 

the  Speaker  shall  decide  on  the 

admissibility of a Resolution, and may

disallow.........etc.  Later  on,  you  will

please see Rule  194  which  says, a 

Member in  whose name the Resolu

tion stands in the list of business.... 

etc. So, this question whether it is in 

conformity with the particular Rule, 

should  be  deemed  to  have  been 

'  decided by  the  Speaker before  he 

admitted the Resolution. Once it has 

been admitted and it is in the Order 

■Pai>er, Rule  194  should  apply  and

even on that basis, it is in order. It 

cannot  be raided -again.

Pandit Thakur Das Bhartava (Gur- 

gaon); May  I,  with  your  permission 

make a few submissions?

Mr.  Depnty-Speaker: I  have  heard 

enough on this matter.

Pandit  Thakur  Das  Bhargava:  I

have to  make  an  important  submis

sion. I am at one with Shri S. S. More 

on the question of the sanction of the 

Leader of the House. We have got a 

Constitution  and  we  are  bound  by 

the Constitution. Under the Constitu

tion  power has been  given to  Mem

bers or to group of Members to table 

a motion  of this  kind.  Apart  from 

that,  though  I  am  moved  by  the 

appeal  of  the  Hon.  Leader  of  the 

House and I accept his lead and d& 

not want to raise any legalistic point, 

because the matter is serious, at the 

same time, it  is a  matter of future 

guidance also,

Shri S. S. More has just now called 

the attention of the House to a section 

in the Civil Procedure Code. I wotild 

humbly call the attention of the Chair 

to a  provision  of the  Criminal Pro

cedure Code. On every motion of this 

sort,  we  cannot  have  a  roving  and' 

rambling discussion and we must have 

specific instances on which the charge 

of partiality is based. Unless specific 

things  are  before  the House, it will 

not  be  doing  justice  to  the  House,, 

and we cannot take an objective view. 

We cannot go into all the 90,000 ques

tions and hundreds of motions which 

have  been  made  so  far  during all; 

these years. I am not submitting that 

the Resolution  may not be  allowed. 

The Resolution may be allowed aa it 

pleases you. But, I am very anxious 

that  specific  points  should be  made 

in this  House  and  they must  be 

known to the House. How can you or 

how  can  any person  on  earth  meet 

the charge of partiality unless specific 

cases are mentioned? I do not accenJt 

the proposition that the general rule* 

relating to the business of this House 

are abrogated, because, as was con
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tended by Shri S. S. More, a specific 

Iffocedure has been suggested.  These 

Hules are made under the statute and 

while  considering the  Resolution  we 

are  bound  by  certain  rules. So,  the 

rules relating to Resolution have got 

applicabiUty. Unless the Resolution is 

clearly worded, and  it is  not vague 

and  it  is  definite,  it  is  not  fair  to 

the House to ask us to make our sub

missions or discus.; the matter. I beg 

to submit that either at this stage or 

at ano her stage, we must know what 

really  the  charges  are,  what  the 

specific instances are so that we may 

be able to meet them. This is not a 

legalistic question at  all. It is not a 

que tion  of  substance  and procedure 

also. It is a question of well established 

practice. In any case when a charge 

is made against a person, the specific 

date and specific incidents are given. 

Is  this  less  than  a  charge? It  is  a 

very  serious  matter. I  would  there

fore beg of you to  see that  specific 

charges  are  made  so  that they  can 

be  met. On  a  roving  or  rambling 

mo', ion of this sort, it is very difBcult 

to have  a  fair discussion.

Shri V. G. Deshpande: May I make 

a submission?

Mr.  Deputy-Speaker: I  have  heard 

enough.

Regarding  this Resolution,  a  point 

of order was raised  that it  is not 

admissible  under Hules  191(1)  and 

191(3). Sub-rule (1) of Rule 191 says; 

"it shall be clearly and precisely 

expressed;".

Sub-rule (3)  says:

"it shall not contain arguments, 

inferences,  ironical  expressions, 

imputations------etc.”

Regarding sub-rule (1), the details or 

Instances or facts on which arguments 

could be based  for the rejection  or 

for  supporting  this  Resolution  have 

not been given. They are general  in 

terms. Taking questions. It is the pri

vilege or the duty of the Speaker to 

admit or disallow  questions.  Tliere- 

lore, when  he has had to  look into 

more than  30,000  questions  during

the course of a session or since hi* 

assumption of office, unless attention 

is drawn to particular questions which 

have been disallowed from which the 

House can be asked to draw an infer-, 

ence  that  it was  on  account  ol 

partiality or for one or the other of 

the  reasons which  are  set  out  as 

grounds  for  his  removal,  it will  be 

impossible for the Hou.̂e to consider 

those matters. It will be  a rambling 

discussion. We won’t come to a parti

cular  point.  Thirty  thousand  ques

tions  cannot  be  taken  up  one  after- 

another. One hon. Member  can refer 

to  one  question  and  another hon. 

Member to another question. To meet 

the csfse, that question or other ques

tions pnay be referred to. Therefore, it 

is  necessary  that  specific  instances.

1, 2, 3, 4, regarding  questions  or 

adjournment motions should be given 

so that the objections raised can be 

met, or any inference that he is guilty  _ 

of partiality can be drawn.

That is one thing. This was met by ' 

the argument that special  Rules  of 

Procedure have been laid down  in 

Rules 219 and 220 relating to the re

moval of the Speaker and that when 

specific  provisions  have  been  nûdê 

the  general  provisions  relating  to 

Resolutions ought not to apply. Rules 

218 to 220 also form part of the same 

rules which have made provisions for 

Resolutions. All the rules have to be 

taken together. As a  matter of fact,  ̂

rules 219 and 220 do not refer to any 

time limit. Am  I  to  allow any hon. 

Member to go  on  speaking on the 

Resolution  indefinitely?  The  hon. 

Member will have to be allowed  15 

or 20 minutes only. Wherever provi

sion is not made, unless a provision 

is  inconsistent,  that  other provision 

under the rules ought to be applied.

It is not at every stage that all rules 

will be made. The rules as to Resolu

tions will be  added to every other 

matter. I do not find any force in that 

argument.

Article  94  of the  Constitution  has 

been  referred to for the purpose of 

showing that no grounds need be set 

out. If we strictly go  by article  94, 

no  ground  seed  be  set  out  «n4
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straightaway. I will have to put the 

question to the House as to whether 

the Speaker ought to be there or itDt 

irrespective  of  any  particular  point. 

As  at  the  time  of  the  election,  no 

arguments  are  addressed,  likewise, 

this is a reversal of the election pro

cess  and as soon as a Resolution is 

tabled, without any ground whatever, 

the question will be put and as things 

are  decided  by  the  majority,  if the 

minority  has become the  majority 

against a particular Speaker, they can 

remove  him.  That  would  be  the 

regular  and  logical  meaning  of 

article 94. But, there is a later article 

where it is said that if the Speaker 

chooses, he  can  participate  in  the 

proceedings. Therefore, it is necessary 

for the House to consider as to how 

the  Speaker  ought to be  removed. 

Unless he knows what are the charges 

,  -which he has to answer, it is impossi

ble for him to answer. Therefore,  it 

is not a matter of technicality; it is 

a matter of substance. It will be just 

and necessary for the hon. Members 

.-here  to consider  the  pros and cons 

before  they  can  come  to  con

clusion. This analogy of the Criminal 

Procedure Code need be drawn upon. 

Principles  of natural justice  require 

that  when  something  is  attributed 

against some one, he must be made 

t,o know what are exactly the points, 

.'and  in  what  particulars  he  has 

offended.  Now, therefore, that is the 

vital objection.

Shri Raghavachari said that I have 

already admitted it, and therefore H 

is too late and  I  cannot go behind 

it. But I have not yet admitted it. I 

have merely put it on the Order Paper 

here, for the purpose of my coming 

to a conclusion. Before I admitted, I 

wanted to hear the hon. Members who 

have  sponsored it;  I  did  not want 

them  to  come  to  my  Chamber,  and 

have a discussion with me. I wan  ̂

to know how this is  admissible.

Shrt  V.  G.  Deshpande;  But  you 

have not allowed me to speak. I am 

J1I30 a signatory to that Resolution.

Mr.  Deputy-Speaken  I  cannot 

allow all the Members. When I wanted 

Shri V. Missir, whose name appeared 

first, to speak, Shri S.  S. More said 

that he would speak. So I thought he 

was  speaking  on  behalf  of  all.  1 

allowed  Shri  Raghavachari  also  to 

speak  on  this  occasion. Therefore,  it 

is idle to contend that unless I exhaust 

all the fifteen or more signatories, I 

ought not to give my ruling; I do not 

agree with it.

Therefore, unle.̂s there are specific 

charges  which  could  be met.  and of 

which due notice has been given, thi;: 

Resolution  is  clearly  out  of  order. 

But as the hon. Leader of the House 

said, on  a  technicality, with  respect 

to  such  a  serious  matter,  I  do  not 

want  to  disallow  this  motion;  I  do 

not want to refuse to admit it on h 

mere technicality.

This is one of first impression. There 

has been no ruling till now, and no 

precedent for this, after independence 

has been obtained, and after we have 

started working under a Constitution. 

Even under the previous regime, there 

was  a  specific  rule  which  required 

the  consent of the Leader  of  the 

House. That  rule is not here  before 

us. And  rightly,  the  hon.  Leader  of 

the House has said that he does not 

desire that he ought to be consulted, 

though he expected  that  for various 

good  reasons, it might have  been 

desirable that he  should have been 

consulted.  However, that is  another 

matter.

As this is one of first impression, 

thou  ̂prima facie  this  Resolution 

has not been a Resolution which has 

been worded properly  so  as to  give 

notice,  yet  particularly  since  this 

happens  to  be  a  Resolution  for the 

removal of the Speaker, I would say 

that I am going to allow it or admit 

it  now;  of course,  subject  to  hon. 

Members supporting it, I am going to 

allow it. I do not want to stand on 

technicalities,  because  it  is  one  ol 

first impression, and a matter of this 

kind ought to be thrashed out In the
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House. Though this  would  not  be  a 

precedent for the future, I decide or 

rule that this is a Resolution which U 

not purely governed by rules 219 and 

220  read with  rule  191(1)  which 

require that a Resolution ought to be 

specific.  Therefore,  to  obviate  the 

difficulty and to  focus  attention  on 

particular  points,  whoever  speakes 

first on behalf of the  signatories  to 

this Resolution may start by saying, 

one, two, three, these are the things 

relating to questions, and again, one, 

two, three, these relate to the adjourn

ment motions. So far as ‘etc,’ is con. 

cemed, ‘etc.’ is not a legal language. 

Therefore, 1 am not going to allow any 

di3cussion further or allow ‘etc.’ to be 

clothed with flesh and blood here on 

the  floor  of  the House. Therefore,  I 

will  allow  discussion  only  on  these 

points. Condoning the fact that regu

larity has not been  adopted in this 

matter  of  giving  the  details  and 

making it more specific, I would ask 

that whichever  hon.  Member might 

begin must set out the three or four 

<luestions which he  intends  placing 

before the House for the purpose of 

iocus.̂ing  attention  with  respect  to 

the questions, and also the three or 

four  adjournment  motions,  which he 

wants  to place  before the House  ir 

respect of adjournment motions.  No 

other subject which' the Hon. Speaker 

had dealt with during the course of 

his  regime would  be  allowed  to  be 

referred to merely because the word 

‘etc.’ is there.  Therefore, the discus

sion  will  be  specific.  I  admit  this 

Resolution, subject to all these obser

vations.  I would  like to  know now 

how many hon. Members are support- 

Ine it,

Shri K. K. Basn (Diamond Harbour); 

May I  seek  a  clarification  on  the 

ruling you have given just now? You 

were  kind  enough  to  say  that  a 

Resolution should  be  guided  by  our 

Rules of Procedure, namely from rule 

191  onwards. According to the rules, 

before a Resolution is admitted, certain 

conditions have to be fulfilled. But In 

reply  to the points raised by  my 

learned friend Shri Raghavachari, you 

*aid, “though I did not decide as to

the  admissibility  of  this  Resolution 

beforehand, 1  wanted  to  know the 

view of the  House  before  I decidea 

on that issue". Do I take it that to 

future  you  would  foUow  the  same 

procedure in respect  of  ail  Resolu

tions, before  deciding  whether they 

Eire  admissible or not?

There  is  one  other point  which  I 

would like to know from you.  You 

were kind enough to say that specific 

facts must be stated. Supposing there 

are one or two questions which the 

hon.  Speaker  disallows  in  his judg

ment  and  according to his view, we 

may not be agreed on that; that may 

be justified, because we know that on 

a specific issue there is possibility of 

disagreement. But after quite a num

ber of questions are  disallowed, we 

feel that he  is  always  following a 

policy which  is against the interests 

of the ?-Iouse. In that even, is it your 

ruling that in the body of the Resolu

tion, we shall state that such and such 

a  question  he  has  not  allowed, and 

for these grounds, he has been behav

ing in such a manner? If in that way 

you stretch it further, I would apply 

it to all other Resolutions as well in 

that  case,  I  do  not  know  in  whic 

forms  our  Resolutions  should  be 

drafted  in  future,  because regarding 

other Resolutions or  even adjourn

ment motions, we have certain forms, 

and this is a new procedure. Of course, 

you were kind enough not to disallow 

this  Resolution  on  this  technical 

ground. But you have made a certain 

observation which will affect the inter

pretation of the rules. So, I would like 

you to clarify the whole position, for 

our future guidance.

Pandit  S.  C.  Mishra  (Monghyr 

North-East): May I make one submis

sion? Since  you have  laid  down  the 

procedure and you say that you will 

admit this  Resolution  subject to  the 

requisite number backing it, and since 

you have also said that you will allow 

the  discussion  only  on  the  specific 

points, my submission is that if this 

Resolution is admitted, you may kindly 

allow two or three days’ adjournment 

so that the whole House may be in 

possession nf all the specific facts on
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wnich  these allegations have  been 

maae,  and the  hon. Members of the 

House may come prepared.

Several Hon. Members: No, no.

Mr. Depaty-Speaker: Shri K. K. Bâ u 

has raised two points. So far as the 

admission  of  the  Resolution  is  con-- 

cemed, when  I  said  I  have not yet 

admitted it. I wanted some clarifica

tion before I admitted it, and asked 

hon. Members who ar6 in support of 

this to stand up, with a view to give 

a lead to the House, so that the House 

may give leave____

Shri S. S. Mnc:  Formally, I will

have to beg for leave.

Hr. DdKity-Speaker:  I would call

upon him  now.  Regarding the  first 

point raised by Shri K. K. Bâ u, it is 

not as  if  in  future all  Resolutions 

ought to be brought here for purposes 

of  admission. The  Hon.  Speaker  has 

got a right—if we go imder the rules— 

under rule 191(1) to say, this is vague 

and indefinite, and therefore, I am not 

going to  allow it. But  this is not  a 

Resolution of tiiat kind; therefore, I 

was  not willing to disallow  it;  even 

though my opinion, after I heard the 

hon. Members, is that it ought to be 

more clear and precise, I did not dis

allow it.

Under these  circumstances,  this  is 

not a precedent for  bringing every 

other Resolution  before  the  House, 

before it is admitted or rejected. That 

is all hypothetical. Now, this is what 

I have to say so far as this is con

cerned. On this. I wanted to have the 

view of both sides of the House brfore 

I made up my mind whether it ou t̂ 

to be admitted or not.

Now, 30 far as this question is con

cerned, the hon. Member himself is a 

lawyer and he knows that unless there 

are charges, or  allegations of fraud 

etc, in a plaint as even on the civil 

side, or unless such  particulars are 

given, we cannot  proceed with  the 

case. There is a difference made Ibet- 

ween matters of evidence and matters 

of substance.  So, it is necessary to 

say.  these  are  the  charges.  Under 

these circumstances, it is necessary that

three or four specific points on ques

tions or adjournment motions  should 

be raised,  which could be  debated 

upon and an.;wered. The hon. Member 

who  starts  speaking  first  may  state 

them,  so that  the  attention  of  the 

House may be focussed  upcn those 

particular points.

Now,  regarding  adjourning  the- 

House to some other day, hon. Mem

bers bad fourteen days’ time and they 

must  have  thought  about  all  these 

matters during that time. If leave is 

granted, I  would  like to have  this 

Rejolution debated upon sometime in 

the afternoon today, and dispose of it 

today.

The question is;

That leave be granted to move the- 

following Resolution:

“That this House.. having taken 

into consideration the conduct of 

the Speaker of the House as re

gards  giving  his  consent  to 

adjournment  motions,  disallowing 

questions, etc., feels  that he has 

ceased  to  maintain  an  impartial 

attitude nece sary to command the 

confidence  of  all sections of the- 

House; that in  his partisan atti

tude he disregards the rights of 

Members of the House and make* 

pronouncements and gives rulings 

calculated  to  affect  and under

mine such rights; that he openly 

espouses the version of the official 

ipokesman  on  all  controversial 

matters  as  against  information 

supplied  by  other  Members  of 

Parliament,  that all these  acts 

constitute a serious danger to the 

proper functioning of this House 

and ventilating effectively the felt 

grievances  of  the  people,  and, 

therefore, resolves that he be re

moved from his Offlce.”

Hon. Members who are in favour of 

this question will kindly rise in their 

seats.  I  shall count them one after 

another, for under the rule, fifty Mem

bers are necessary in favour. I have 

counted bench after bench, and I have 

counted up to  56. There is  sutBcient 
margin.

The motion u>a* adopted.
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Mr. Depaty*Si>eaker: Leave to move 

thi.j Resolution is granted.

Shri  Nambiar  (Mayuram):  The

whole row may  be counted—I  mean 

at the back.

Mr. Deputy-Spcaker: There may or 

may  not  be  more. It  is  enough  for 

the purpose of granting leave if there 

are  fifty  Members.  The  House  will 

âke up this resolution at 4 p.m .

Shri S. S. More: What will be the 

time?

Shri Raghavachari:  May 1  submit

one  point?  According  to  the  rules, 

when a motion is admitted, if there is 

sufficient  strength,  the Speaker shall 

have to fix a day for a discussion. So 

it does not mean the same day. I will 

just invite your attention to that rule. 

The Speaker shall fix a day for dis

cussion. not the very day.

Mr. Deputŷ Speaker: It is not neces

sary. I will have it at 3 o’clock, today.

Several Hon. Members: No.

Mr.  Deputy-Speafcer:  What  is  the

time that  is necessary?

Shri  S.  S. More:  May I bring  to

3̂our notice that we will have to allot 

time first?  Unless we know how much

time will  be  permitted, it wilt  be

difficult for us to proceed.

Sardar A. S. Saigal (Bilaspur): May 

I submit that it be taken up at 2-30 

rp.M.? (Interruptions,)

Shr!  Jawabarlal  Nehru:  We  can

have li hours, if you like.

The  Minister  of  ParUamentary 

Affairs  (Shri  Satya Narayan  Sinha):

Let it be 4 to 6 p.m.

Shri  Jawaharlal Nehru; You  might 

have it at 3-30. *

Shri Punnoose  (Alleppey): I would 

like to point out that this Is a very 

serious  matter.  The Prime Minister 

was pleaded to over-emphasise, that it 

is a very very serious matter. But I 

am surprised that they want to dis- 

jTiiss it in H hours. We want a full

day's discussion,  as this is a serious 

matter—̂if he stands by what he says.

Mr.  Deputy-Speaker:  As  yet,  w»

have not had any  indication in the 

Resolution itself, as I i>ointed out, as 

to what are the points that are going 

to  be  raised. I believe there wiU be 

three or four points relating to ques

tions, three or four points relating to 

adjournment motions,  however long 

we  may  sit,  having  regard  to  the 

number of  persons here.  Therefore, 

though one hour may not be enou  ̂

for the Mover and for the reply, and 

other persons also might like to take 

part in it,  an hour and a half may 

meet the  requirements. (Intermp- 

tions.) I am not going to allow every 

hon.  Member who is  a signatory to 

this Resolution to get up and speak 

on  this  matter.  Now,  that is  dear. 

This is a matter in which the entire 

House  is  interested.  Under  these 

circumstances,  time  wiU  be  given 

according to the number of persons in 

each group—only that time. We have 

li  hours. The  House  will  start  dis

cussing this Resolution  at  3-30  pjn. 

I do not agree that it ought to be on 

some cl her day. I do not want to allow 

this matter to be hanging. This is I 

serious matter and 14 days’ notice l|as 

been given. So at 3-30 p.m. the House 

will take this up.

Shri  Piuinoose:  Before  you  give 

3Tour ruling, may I say that even for 

an  adjournment  motion  we  have 

2J hours?  Thi.' is a very important 

matter. How can we dismiss it within

li hours? ‘

Shri S, S. More: I would just sup

plement what the hon. Member said. I 

would  bring  to your notice  rule  81. 

Though this is a Resolution given in 

this particular  form, it is, more or 

less, a Resolution m the nature of an 

adjournment motion—of censure. If we 

treat it on par with an adjournment 

motion, then the least that we can do 

under rule 81  is to allot 2J hours— 

at lea.̂t 2J hours—unless you treat it 

as on  grounds still inferior  to an 

adjournment motion. It is much more 

serious than an adjournment motion.
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Shrt Jawahartel Nehrn:  1  do not

wish  to  limit  discussion.  You  can 

have  it for a week so far as  I am 

concerned. (.Interruptions.)

Dr. N. B. Khare  (Gwalior): He  is 

agreeable to have it lor a week. Let 

us have it.

Mr.  Deputy-Speaker;  The  House 

will take up this Resolution for dis

cussion at  3-30 p.m.  and the discus

sion  will conclude  at  5-30 p.m. Two 

hours are more than enough so far as 

this matter is concerned.  (Interrup

tions).  Now, each hon. Member wno 

speaks will have  15  minutes except 

the person who speaks in the begin

ning—he will have 20 or 25 minutpi!— 

and any spokesman on the other side, 

the  Leader  of  the  House  or  some 

other person, who also will have 20 or 

25 minutes. I would only request hon. 

Members to be as cool and considerate 

in the debate  as they have been so 

far.  (Interniptioni).

Pandit Thakur Das Bhargava rose—

Shrt A.  K. Gopalan  (Cannanore): 

May I submit that so far as the time 

is concerned, it is very limited? From 

among  those who have signed  the 

Resolution, at least some per.-ons from 

each group have to speak. Also Mem

bers on the other side may wish to 

speak.  So I  do not think  that  two 

hours will be enough.

Pandit Tbakur Das Bhargava: May 

I submit a word?

Mr.  Deputy-Speaker:  Except  the

leaders  of  groups.  others  may  not 

speak.

Shrl Kaghavachari:  May I  submit

that you may be pleased to consider 

and review the  decision a.; to what 

day and time  should be allotted for 

discussion? The  rules  definitely  con

template  that  a day may  be fixed 

within ten days,  i.e. some other day 

within ten days. So you have to take 

the spirit of the thing rather than go 

on  disposing of it as If it  is some 

matter that has arisen casually.  The 

spirit of the rule is that within  ten 

days a day has to be fixed, but you

want to immediately go on and decide 

this.

Mr. Deputy-Speaker: I expected any 

such  remarks  least  of  all  from  the 

hon. Member who is a signatory; Those 

persons who gave  liotice must have 

made up their minds. I am sure they 

would have made up their minds as 

to what the  charges are;  otherwise 

responsible  people  would  not have 

appended  their  signatures.  Fourteen 

days’ notice has been given and there

after it has come. Now, we have other 

business in the House. It  is  not  the 

only business of the House—to remove 

the Speaker. We have other business 

before the House and consistent with 

the time required for other business, 

time has to be found. It i.; not for the 

sponsor to come and say ‘You ought 

to give more time. I was not prepared'.

Shri Eaghavachari: I never saw It 

that way.

Mr. Deputy-Speaker: It is not at aU

proper  for the  he; .  Member to  say 

himself  ‘You  must  adjourn  it’.  For 

whose benefit? The other people have 

not asked for it. This being a serious 

matter,  under  these  circumstances  I 

am  going to  take it  up today from 

3-30 p.m. to 5-30 p.m.

Several Hon. Members  rose—

Shri Eaghavachari:  May I  submit

that it is not for my sake that I said 

it? It is not that I am unprepared but 

there must be sufficient time for all...

Mr. Deputy-Speaker; For what?

Shrl Raghavachari: .. .to really dis

cuss the matter and not hurry it up, 

as you are inclined to do.

Mr.  Deputy-Speaker:  No  hurrying

-up.

Pandit Thakur Das Bhargava: May

I submit a word?

Shri V. P. Nayar (Chirayinkil):  In 

fixing up the time, the usual practice 

is that the Chair consults the Leader 

of the House, formally, or informally. 

The Leader of the House, before he 

chose to  go out ol the House, very



the House other than the one on th# 

Order Paper.

Shri  Raehavaehari:  The  other

matter, about the irrigation poUcy oT 

the Government is in question. I wish» 

10 make  only very'brief  remarlcs 

about one or two points. The Ministry 

in its anxiety to arouse the sympathy 

ana support  of  all  parts  of  Andhra 

have committed themselves in a hurry 

to a number of projects costing crores 

of rupees which they may not be able 

to implement within the z-pace of one 

term of office or even two. Not that 

1  im  complaining  that they should 

not  have  a  plan  and should not do-, 

their  business,  but  there  is  more 

anxiety to do too many things and in 

this  hurry  what  they  have  done  ’s 

they have utterly neglected the very 

small irrigation projects. It is unneces

sary to  adv̂ince  any  arguments  in 

favour of the necessity of taking up 

these  small  minor irrigation projects 

becau.-e they are not very costly, they 

are Quick in yielding results; and they 

will avoid first to un-settle people and 

dispcsses them and then to rehabilitate 

them. All those are considerations that 

would ordinarily arise in bigger pro

jects-

But,  in  the neglected Andhra  and. 

in our districts where the rainfall is 

not more than 20 inches a year, the 

ancient kings have adopted one policy 

and  that  is  of building  tanks  and 

Kunta:.  Wherever  it  is  possible  for 

them to store the rain water, they have 

always  taken care  to  see  that,  that 

water is not allowed to flow out waste. 

Therefore,  it  must -have been  the 

primary work of the Government to 

examine  the  possibilities  of  such 

small schemes which might even not 

cost more than Rs. 1,000, and all that 

would have really helped in bringing 

a little more water to facilitate irri

gation. Such a thing should have been 

done from village to village. An esti

mate should have been made, details 

gathered  from  the  local  knowledge 

work carried  out. That has not been 

done. They v;ant to take up projects 

costing Rs. 100 crores or Rs. 150 crores 

which  will be more a  matter  for
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clearly expressed that he is prepared 

to discuss it for a period of a week.

I b̂mit that, in view of the fact that 

the Leader of the House has expres

sed his willingness to have discussion 

for a period of a we  ̂the time limit 

now fixed  by you  should  be  kindly 

revised  and  some  more  time  should 

be given for us.

Pandit Thakur Das Bhargava: Since 

thoje who  have  signed  this  Resolu

tion know their mind full well, theîe 

is no point in asking for an adjoum- 

rnent, but at the same time, since you 

have been pleased to say.. (Interrupt 

tions).  Since you have been pleased 

to say that there will be three points 

in regard to each.........

Mr. Deputy*Speaker; Why argue it?

Pandit Thakur Das Bhargava:  We

want to know  what are the points. 

The House wants to know. We want 

that  these  should  be given  to  us 

within  15 minutes from now.  These 

points may be given so that the House 

knows what we are to discuss.

12 Noon ,

DEMANDS  FOR  SUPPLEMENTARY

GRANTS FOR 1954-55—ANDHRA

Mr. Deputy-Speaker: The House will 

now resume further discussion on the 

Supplementary Demands for Grants in 

respect  of  Andhra  State.  Of  the

2 hours allotted for this item of busi

ness, 44 minutes have  already been 

availed of yesterday and 1  hour and 

16  minute:-  now remain. This  means 

that  these  Demands  including  the 

Appropriation Bill will be disposed of 
by about 1-15 p.m.

The Plouse will, thereafter take up 

the consideration  of the Delimitation 

Commission  (Amendment)  Bill,  1954.

Shri  I? T  vachari  (Penukonda): 

Sir, yesteruay I was submitting a few 

points in respect of things that arise 

out of these Supplementary Demands 

for Grants for Andhra State.

Mr, Deputy-Speaker:  Order, order̂

Let there  be no other  discus.iion  iji
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advertisement and satisfaction rather 

than yielding any quick results. That 

is the point I wish to make clear.

Particularly  in  the  case  of  my 

district  where there is. as I  have 

already  submitted, no possibility of 

any big irrigation scheme ever giving 

help to the people, 3uch small minor 

irrigation  schemes  should  be taken 

up.

The  other observation  that  I  wish 

to make relates to two pointe about 

■electricity. The policy of the Govern

ment  very happily is that electricity 

should be brought to the rural parts 

lor  agricultural  imrposes.  It  is  no 

■doubt a  very happy thing when we 

.hear that such a thing is given import

ance; but, in the matter ol executing 

there are two  difficulties that  have 

actually  been  experienced.  One  is, 

much of this energy we are now get

ting by way of sale from the neigh

bouring State of Mysore.  There are 

two typej of electricity that is gene

rated in the Mysore State. They have 

■agreed to supply electricity to Andhra, 

one  kind  from  the  Sivasamudram 

Hydro-electric  works  and  that  is  of 

25 cycles and the other is from Jog 

which is of 50 cycles. The present pro 

gramme of extending  the  power to 

villages  and rural parts should  be 

really to the  advantage of the agri

culturists.  The difficulty should have 

been imagined by the Government anct 

they should have made all the power 

of one type  and not of two  namely 

.25 cycles and 50 cycles; it must all be 

50  cycles.  You  know.  Sir,  that  the 

modem  electric  power  is  invariably 

of the standard  of 50 cycles.  When 

from Tungabhadra  36,000  or  40,000 

kwts.—even from Jog it is 50 cycle!>— 

are eeneratsd and distributed, if vf-u 

spread 25  cycles electricity  to  ttie 

villages  now,  ' almost  every  villager 

who  invests  any  money on  a  motor 

or a pump or anything to -work with, 

he has immediately to  change that 

nfler two years. That will be a diffi

cult task for him. It is not likely In 

a poor country and  particularly In 

i)ackward districts like ours. You can

not expect the ryotj to change their 

machine.s  often.  Therefore,  the be*t 

thing would have been to convert the 

25 cycles electricity to 50 cycles and 

then spread it round the villages.  I am 

not mentioning this with a view to stop 

the extension  of electricity  into the 

vUlage  parts.  I  am anxious  that  It 

must be taken soon  and  it  may be 

done in a way which will not mean 

additional investment or call for any 

additional investment by people who, 

if they could not afford that, may find 

no use for electricity. These  are  the 

two things on which I wanted to make 

my submission.

There is one other thing also which 

I wish to state in this connection in 

the matter of general administration. 

1 have found that in trying to distri

bute the head offices from Madras to 

various parts of the Andhra territory, 

they have entirely neglected the claims 

of Anantapur. I beg to  be  pardoned 

when I  have to  say  that  I  have  a 

suspicion that the claims of Anantapur 

have not been considered at all, per

haps designedly. Of course there was 

a police training school in Anantapur 

and  they  now want  lo make  it a 

police  training  college.  Except  this, 

Anantapur has been ignored.  Almost 

all the things are taken to other parts 

of the Andhra State to the prejudice 

of  Anantapur  which  enjoys  a  ftrjt 

class healthy climate and other beauti

ful  conveniences.  This  is  a  matter 

which may be considered sympatheti
cally.

I may  next  briefly  refer  to  the 

newly instituted High Court of Andhra. 

Even when the Andhra Bill was under 

discussion on the floor of the House.

I took care to see that a clause was 

there in the Bill r̂tiich would make it 

permissible,  which  would  make  it 

administratively within the powerj of 

the Government and the High Court 

to locate a Division Bench of the High 

Court in any other part of the Andhra 

State, so that all people may not have 

to go to one place at considerable cost.

I  Invite the  attention of the Deputy 

Minister of Home Affairs to this parti-
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«ular point which I am urging.  It is 

a ma'.ter which' is within the peculiar 

province and the privilege of the High 

Court.  Instead  of  building  a  High 

Court and asking for lakhs of rupees 

to be p.rtvidB<l for the Judges' quarten 

4ind so on, in a place  overcrowded 

already like Guntur, it is worth while 

■onsidering as to why they should not 

have  a  Division  Bench  of  the High 

Court located in Anantapur which is 

a  centre  of  Rayalaseenia,  so  that  it 

will be  more to the advantage  of 

people to have justice in a place which 

is quite near. This principle has been 

accepted by the  Union  Government 

and even a Bill was introduced in the 

case  of the  Travancore-Cochin  State 

High Court, providing for a Division 

Bench  of the High Court in another 

part of that State.  Therefore, I wish 

to urge that a Division Bench of the 

Andhra High  Court  might  well  be 

located in Anantapur. It does not re

quire the sanction of the Legislature, 

it does not require any public agita

tion. It  is  a matter  which ij  purely 

•one of extending the policy which has 

already been accepted by the Govern

ment. yt can easily be done by the 

Andhra  Government  and  the  High 

■Court (Andhra).

Shri  Lakshmayya  (Anantapur): 

While  supporting  the  Demand  lor 

Grant in rospect of the Andhra State, 

I  oppose  the cut motion of the hon. 

Members  of  the  Opposition,  and  I 

want to speak a few words in doing 

«0, on the Andhra administration and 

also on the irrigation works that have 

been  executed  in  that  State. Yester

day, some of the hon. Members of the 

Opposition criticised  and condemned 

the  administration  of  the  Andhra 

Government  and  also  advanced  an 

argument that Kumool  district was 

neglected in the matter of irrigation 

projects.  Another  Member  of  the 

Opposition said that the Government 

has failed to implement soine of the 

schemes  approved  by  the  Andhra 

Assembly.  I must disagree with that 

criticism.  I  can  really  welcome  a 

criticism which lis a fair (me. Criticism 

Is necessary as • corrective and as • 

S67 LSD '
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spur  to  further  eSorts  but  unfair 

criticism is not desirable. „

If you look mto uit wxir on Supple

mentary Demands for Grants, you wUl 

understand that the Andhra Govern

ment has  undertaken a number  of 

Irrigation works, as many as 17 works, 

invoivmB  Hs. 6 crores. In that

connection I must compliment and 

a  tribute  to  the  hon.  Ministesr  for 

P.W.D. in Andhra, for having conduct

ed negoUations with the Central Gov

ernment  and got  a  boon from 

Central Government for the irrigation 

project;.  When  a  Member  from 

Kumool said that  Kumool was neg

lected in the matter of irrigation pro

jects, I was really surprised. Rayala- 

seema is a poor and backward tract 

and  Kumool  is  one  of those tracts. 

Of course the Member from Kumool 

said that it is a poor and backward 

place, but he alsa«*aid that it has not 

received any irrigation benefits either 

from  the Plan  or from  the  Andhra 

Government.  I  am  sorry he  is not 

correct. It 1= Kurriool that has got the 

maximum  benefit  from  the  Tunga- 

bhadra  project.  Perhaps  my  hon. 

friend might have forgotten Alur and 

Adoni  which  are part and parcel of 

the Kurnooi  district and which  arei 

receiving maximum  benefit from tne 

Tungabhadra project. The K. C. canal 

is also one of the biggest projects that 

is included in the Five Year Plan, It 

involves a cost of nearly Rs. 1,12,00,000. 

In addition to this. I think Kurnooi is 

a town blessed in all respects. Fortu

nately,  the capital was located there 

in spite of the keen opposition, as the 

Hou,'e knows, and later on, lakhs and 

lakhs of rupees have been spent  on 

buildings,  roads,  water  works  and 

electricity in the town. You are aware 

that  Kurnooi has  sprung  up  into  a 

fine city, beyond recognition, and no

body expected that it would become 

like that. But when an hon. Member 

did state, grudgingly  and grumbling- 

iy, that Kumool had been neglected. 

I was really surprised to hear it.  It 

only leads me to conclude that there 

are some people who, having eyes, re

fuse to see tlte things dope by others, 

bowe  ̂ good  ttiose  things may ĥ.
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«»«.,reJuBe to see the wortli.or~n»crit 

of others.,,

Anotha Member said that Govern

ment is not coming forward to offer 

loans to the  ryots,  etc.  I  saw the 

report yesterday, which w.8' 
the Special of Adoni on the

Tuneâ ĥ ra irrigation works. I  find 

that  it is not Govemmait  that is 

lethargic but the ryots.  Some people 

who were not for the scheme are not 

coming  forward.  Therefore it  Is no 

fault of  the  Government. We should 

not blame Government unnecessarily, 

though fair criticism is really neces

sary.

I next come to another point raised 

by hon. friends.  I can say that the 

Kuŵ uswami  Committee*s report has 

been accepted by the Andhra Govern

ment. The recommendations contained 

in the report would have been imple

mented had the  Assembly  continued 

to function.  Unfortunately the crisis 

overtook the Assembly and it was dis

solved. An hon. Member from Chittoor 

made a  point on which I need only 

say that the  Government  are con

sidering it.

Finally, I want to let the hon. Mem

bers know that the Government are 

neither  indolent  nor  indifferent,  but 

that they did excellency well In execut

ing the projects, and in doing so, only 

the interests of the new Andhra State 

were in their minds.

Coming to some of the points relat

ing  to my district,  my hon. friend 

Mr. Raghavachari has already advanced 

In favour  of the Tungabhadra High 

Level Canal. It is a long-felt need. I 

am happy to hear that it would be 

included in the First Five Year Plan. 

It is  an  old  dream which has been 

realised by the people. (Intcmiptiow.) 

I do not know how far the Govern

ment would be able to achieve It; it 

ia the desire  and  intention  of  the 

people of Rayalaseema that the Tunga- 

bhadra High Level  Canal  should be 

«xcavated.  It  is  the  only  perennial

soufce for Rayalaaeema. For the last 

fortrrMrs the pe<wle o« Eayalaseem* 

were  agttsting lor that -and  were 

hoping with great  eagerness that tt 

would bc-tBKen up. Eventually*  ,
the Tungabhadra piwject materialised, 

the matter wa* left there and the high 

level canal was not excavated. There 

is no hope for the people of Rayala

seema unless that is done.

You are aware that Rayalaseema is 

a backward and poor area and also, 

on account of the failure of the mon

soon, agriculture in Rayalaseema is a 

gamble in rain. Irrigation facilities are 

necessary  for Rayalaseema. The land 

is fertile and  it would yield  a  very 

good  crop  of  cotton,  millets, paddy 

and  others but, unfortunately,  we 

have  no  rains.  On  account of the 

failure of the rains, we are all  poor 

and we are faced with famines off and 

on.  You  are  also  aware that  the 

people  of  Dharmavaram  represented 

this to you when you presided over a 

conference. I am glad that in this pro

vision has been made for some tool* 

and plants and I am sure that investi

gation will be completed before long 

and the excavation of the canal would 

be taken up so that It would benefit 

some of the  taluks  in  Bellary and 

Anantapur,  particularly,  Gooty, 

Muruvakonda.  Rayadrug  and  some 

other taluks in Cudappah district also. 

Not only that, it would solve the pro

blem of drinking water in some of the 

villages in my parts, where drinking 

water is in scarcity.

I now come to electricity in Rayala

seema. Again, I congratulate the Gov- 

emment of Andhra for having installed 

a number of thermal stations. Within 

30 days they were able to  install a 

complete thermal station at Kadiri and 

another  at  Dharmavaram  within 

40 days.  It is a  thing which  could 

never be expected of any Government 

within such a short period.  It  is a 

stupendous task, so efBclently and so 

quickly completed.  That It has been 

executed within such short a time, the 

Government of. Andhra dwerves cob- 

gratulsUons.
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Unfortunately, my taluk ol Kalyan- 

drug wbicb 'ls a poor one and another 

taluk  in tny district,  the  tâuk  ol 

MadaguKrai,  which m  Qw  poorest, 

have not got electricity. Perhaps the 

poor- people wfll be neglected every

where. We expiKted that the Andhra 

Government would give U5 electricity 

soon,  but, unfortunately, it was  dis

solved. They had promised that they 

would  get it  because  we  have got 

electricity within a distance of 16 miles 

of  it,  at  Rayadrug.  We  can  easily 

connect Kalyandrug. Rural electrifica

tion  is  also  absolutely  necessary for 

Rayalaseema.

In Andhfa there are 5 lakhs of wells 

and 12 lakhs of tanks and the Andhra 

Government has undertaken the repair 

and renovation of innumerable tanks. 

My friend Mr. Raghavachari just now 

said that  they have  not taken  up 

minor  irrigation  works.  They  have 

taken many—not so  many—and the 

House would appreciate what I saw if 

they refer to page 7 where they have 

included  as many as 70  irrigation 

works, most of them medium and also 

minor.  Therefore,  irrigation projects 

as well as power projects  should be 

executed  before  long and electricity 

should be provided in the rural parts, 

particularly in the villages, so that the 

cultivator.: will have the facilities of 

taking the water by means of pump

ing sets.

Then, my hon, friend, Mr. Raghava

chari,  said that a Division Bench  of 

the High Court should be established 

at Anantapur. I really agree with him 

that it is certainly necessary in order 

to  afford  judicial facilities  to  the 

people. That will really be useful and 

helpful for the district of Anantapur. 

Of two other districts of Rayalaseema, 

Chittoor has got a  University  and 

Kumool has got something—why some

thing, it has got the capital. Cudappah 

and  Anantapur are neglected. There

fore, I request Govennaent to consider 

the  advisability  of  establishing  a 

Division Bench at Anantapur.

With regard to the courses of study 

in the CoUtces and the University at 

Tirupathi,  they should be  different

from what we are having at Waltair 

and some si>ecial  courses should b« 

startoJv-I welcome the idea. We »eSlfy 

compliment the  Andtaa .Government 

for getting the  Vwikateswara  Uni

versity established at Tirupathi. That 

is a holy and  sacred place.  Though 

Anantapur is the centre of culture, we 

welcome the Univet̂ t̂ at Urupathi. 

We want that  some  higher course* 

should be included  in the college at 
Anantapur.

I once again complfanent the Andhrk 

Government for the excellent work in 

the Andhra State and for the progren 

of the new Andhra State.

Sbri Bamachandra Beddi  (NeUore): 

Mr. Deputy-Speaker, I wish to focus 

my  attention  on  the  subject-matter 

of the two cut  motions that I have 

given notice of. I must, at the outset, 

observe  that  the Mini.try  of Irriga

tion  is  not  represented  here  now, 

though that is most necessary.

Shri  Lakshmayya;  The  Minister is 

out  of office since the dissolution  of 

the Andhra Assembly.

Stari  Ramacbandra  Keddi:  Sir,

when the supplementary demands are 

presented to the House, it is not only 

de;irable  but  incumbent  on  every 

Ministry which is responsible for the 

several  supplementary  grants to  be 

represented  on  the  floor  of  the 

House... .

The Minister of Bevenae and Civil 

Expenditure (Shri M. C. Shah): These 

are  supplementary  demands  for 

Andhra and we are here.

Shri  Bamachandra Bcddi;  I quite 

i-ealise  that but  I do not think the 

hon.  Finance Minister will be  able 

properly  to  appreciate  the viewpoint 

of the Andhra representatives regard

ing certain irrigation facilities.

Shri M. C. Shah:  After  all,  the

Ministry of Irrigation and Power will 

also not be able to say much.  What 

we propose to do is to take notes and 

send  them  to  the  Andhra  Govern, 

ment.
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acres  of  registered  land  wet  irriga- 

Uoh  and  2,000  acres  of  T.J.  land, 

though the matter has been brought 

to the notice of the hon. Minister there 

in charge of IrrigaUon. The informa

tion he seems to have obtained is that 

there are only 5,000 acres under irri

gation in Nellore District. I am afraid 

either the Government there is mis

leading  itjelf  or  is  being  misled by 

the  irrigation  authorities concerned, 

but the facts have to be faced, and I 

only suggest that the Central Govern

ment should take up a further investi

gation  of  the  matter  before  they 

actually  commence  it.  You  might 

have noticed that already several pro

jects have been amply provided for— 

Rs. 14 lakhs, Rs. 15 lakhs and Ks. 13 

lakhs and so on. I would suggest that 

a greater scrutiny of these estimates 

would be necessary because these are 

projects which are  going to be un- 

remunerative, not even coming under 

the protective schemes, but are sup

ported on  account  of the  scarcity 

areas where these projects are going 

to be located. It is possible that esti- 

ma'.es are prepared in the interejts of 

the  contractors  and not  so much of 

the ryots. It is also possible that heavy 

schedule  of rates have, been adopted 

in places where the schedule of rates 

could  have been  easily  reduced.  In 

that  view  I  would  wish  that  the 

Central GovernnT.ent appoin' their own 

officers from here and in collaboration 

with  the  Andhra  Irrigation  Depart

ment. try to scrutinise the  estimates 

to the be.;t advantage of not only of 

the  finances  of  the  Centre,  which  I 

think is going to  grant these sums, 

but also for quick execution as well 

as the integrity of the State Govern

ment  departments.
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Sliti Bamachandra Beddi: I do not 

ivant to spend  more time  on thal; 

anyhow, I would  like to point out 

certain things that require immediate 

attention  of  the  Government  and 

especially  from  the  viewpoint  of 

finance.

In Demand No. ' XXXIV a Ust of 

irrigation works has been shown and 

the estimated amounts as well as the 

money  required  immediately  are 

shown in the respective columns. The 

schemes that are put down on page 7 

seem to be provided for scarcity areas. 

While  I welcome the activity of the 

Government,  both  State  and  the 

Centre, to provide for  scarcity areas 

large  sums of  money  for  improving 

iheir irrigation  facilities  and thereby 

helping their food production, I would 

advise caution  as regards taking up 

some of  those  schemes,  either  from 

the  financial point of  view or  from 

the point of view of the fact whether 

they  are  going  to  affect  the  other 

irrigation  facilities if the  facilities 

that are now going to be adopted are 

brought  into  existence. I  would  like 

to point out that item No. 17. Kalangi 

Reservoir, with which I am acquaint

ed, is going to be executed at an esti

mated cost of Rs. 14.66,000, The pro

ject is going 1o serve about 3,000 or

4,000 acres of land in Kalahasti Taluk 

in  Chittoor  District.  I  have'  had 

opportunities of  studying  this ques

tion and I find that in Nellore District 

through  which  the  river  Kalangi 

flows------

Shri T. B. Vittal Kao (Khammam): 

There is no quorum in the House now.

Mr.  Deputy-Speaker;  At  about 

lunch time it is not necessary.

Shri T. B. Vittal Rao: It is half an 

hour ahead of lunch time.

Shri Bamachandra Beddi: In Sulur 

pet Taluk in Nellore District,  there 

are already 10,000 acres of registered 

Ayacut land, wet irrigation,  and  an

other 2,000 acres ol T.J. land. I am 

told that the Andhra Government has 

taken notice of 5,000 acres under tte 

anicut at Taniyali In Ndlpre District 
and Ignored the exlstmce  of lfl,000

, On page 8 of the Memorandum on 

Supplementary  Grants, it is noticed 

that an amount of Rs. 3,00,000 is pro

vided for the remodelling of the K.C. 

Ĉ nal,  for which the  estimated cost 

is shown as Rs. 1,12,00,000. There has 

been a good deal ol misunderstanding 

of the possibility ol remodelling this 

parttoilar canal, and I  also that 

tte Governihefflt should look Into tlM 

matttt much more cteairly.  I think
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the Khosla  Committee  has suggested 

that it should be remodeled at a cost 

of  about Rs. 3  crores  so  as  to give 

supply of water to two new channels 

for Nellore District. As it is, the pre

sent  capacity of the K.C. Canal as 

well as the  anicut  in  Sunke-sila  is 

1,300 cusecs. If the idea is to increase 

it to 3,000 or eveii to 6,000 cusecs and 

spend  about Rs. 6  crores, the possi

bility and feasibility of executing this 

will have to be looked into more care

fully.  There  have  been  diflerins 

opinions and estimates on this matter 

and the Chief Engineer there thinks 

that it is not possible to remodel it 

so as to give a supply of 6,000 cusecs, 

but the Central Government seems to 

be of the opinion,  probably without 

looking  into  the  facts  much  more 

closely, that they can  increase the 

capacity to 6,000  cusecs. This  means 

that the remodelling of not only the 

channel  but also the bridges  and 

aqueducts connected with this parti

cular channel. Under the K.C. Canal, 

the estimated acreage would be about 

one lakh of irrigated land, which has 

not  been  sufficiently  covered  until 

recently, because the cultural practices 

there, especially for  growing paddy 

crops, have not been quite predomi

nant. But of late, there seems to have 

been some activity in that way, and 

the entire areas is going to be culti

vated. This channel, if it is estimated 

to serve certain other areas in Nellore 

District, will cost,  according to the 

announced  estimates,  about  Rs. 6 

crores. My suggestion is that instead 

of spending Rs. 6 crores, which figure 

probably would have to be revised to 

Rs. 8 crores in due course of time, 

the possibility of having the terminal 

reservoir for Pennar River, where it 

enters Nellore District,  can  be  con

sidered.  Shri  Trivedi,  the  present 

Governor of Andhra, had the goodness 

to inspect the particular site of the 

construction  of  the  proposed  pro

jects—the  Somasila  Project—and  I 

am told that he was very much im

pressed not only about the feasibility 

but also about the utility of the pro

ject. Probably, the construction of the 

reservoir or raising of the dam would

come to  about Rs.  10 crores. If that 

is  so, whatever  amount that  can  be 

saved  by not  improving  the  K.C. 

Canal, can be utilised on the construc

tion of the reservoir and the dam at 

Somasila. It  might not exceed  about 

Rs. 10 crores. It is often pointed out 

that the  Nandikonda  project. Right 

Bank  Canal  upto  the  river  Pennar, 

will  be  about  276  miles  long. It  Is 

doubtful whether  this long channel 

would be able to give  much water 

supply to  the  areas  lying on either 

side of the  river  Pennar, including 

present irrigated wet area  of nearly 

2,00,000  acres,  and  they have  to be 

stabilised. Whether  it  is  possible  to 

give 20,000 cusecs of water from the 

Nandikonda project to Nellore through 

the right bank canal is very doubtftfl. 

It  is  also  douMFul  whether the ex

pected  areas  in  Nellore district  can 

be irrigated by this canaL It is, there

fore, suggested that this new project 

mentioned, namely, the Somasila pro

ject, might be brought into being with 

a view to irrigating about 10 lakhs of 

acres. It might be possible that it wfll 

take  up a portion  of the land pro

vided for Irrigation under the Nandi, 

konda R.B. canal. So we can cut oil 

that estimate  which is made under 

the Nandikonda canal and divert it to 

the estimate under the Somasila pro

ject and the canals.

The idea of improving or remodel

ling the K. C. Canal is to give two 

channels In the Nellore district, one 

the Kavall canal and the other Kanpur 

canal.  Unfortunately,  before  the 

Nandikonda project has been thoû t 

of these two canals were expected to 

be taken off from the Sangam Anicut 

across the river  Pennar where  the 

storage of water is  very iĤcarious 

and undependable. Unless there  is  a 

specially  augmented  supply  from 

above, it is not possible to make these 

two canals useful, even if the Kumool- 

Codappah  Can&l eta be  improved 

and remo&lled. I have already said 

that it is not possible to remodel the 

Kunmool-Cudappah Canal to the k̂- 

tent expected and If the Central Gôv-



whether prohibition succeeds or fails, 

but  I  want  to  point  out  the  very 

bad  effects ol the prohibition poUar 

on  the  police  in  Andhra.  Regular 

mamools  have been set up  for  the 

police inspectors and sub-inspectors....

Shri Lakshmayya: Nira was accept

ed in Andhra State,

[Shri  Ramacbandra  Reddl]

ernmcnt thinks that it could be done, 

or  if  the  State  Government 

also  agrees  with  them,  I  am 

afraid  it  is  going  to  be a political 

eye-wash rather than actual help to 

the  pe<̂le  concerned.  So,  even  to 

stabilise  the two  lakhs  of acres in 

Nellore  DelU  this  reservoir is  abso

lutely necessarj and I am very doubt

ful  whether  this  stabilisation  can 

depend  on the Nandikonda Canal  at 

all Both from the point of view  of 

extension  of  irrigation  to  about 

10 lakhs of acres in Nellore District 

without such depending on the Nandi

konda canal, and also to stabilise the 

existing irrigation  of nearly  2  lakhs 

of acres the  SomasUa project is an 

absolute necessity. I did not want to 

raise this question earlier during the 

debate in this Hoûe because I thought 

that this would crowd  out  or  cloud 

out the possibility  of  bringing  the 

Nandikonda project.  But I  am sure 

the authorities should be able to look 

into the matter  much  more clearly 

and  have  a  discussion  with  the 

Governor  of  Andhra  as  regards  the 

feasibility and the workability of the 

scheme that I have suggested without 

affecting the prospects of the Nandi

konda project.

Sir, I have got one more matter to 

speak about, that is the efficiency of 

Police in Andhra.  That  a matter 

directly  connected  with  the  Home 

Department here and I am sure they 

will  take note  of  the  few  remark* 

that I  make at this particular Junc

ture. You know, Sir,  that the work

ing of prohibition in Andhra has been 

a failure. Whether the policy at pro

hibition is right or wrong I am not 

going to discuss now. I am only try

ing to impress upon the Government 

that it  has  been  a  failure  and a 

Special Committee appointed for thM 

purpose has declared it to be bo—■

Committee consisting of a High Court 

Judge, an ex-admimytrator  of  ereat 

repute  and  ex-Service  Commission 

Member.  They have  given a  clear 

verdict that prohibition has failed.  1 

de  not  mind  iii  tWs  connectioa
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Shri Ramachandra Reddl; I am not

speaking about the policy of prohibi

tion, but I am speaking of the etiects 

of the prohibition policy on the police. 

Regular  momools  have  been  set 

up for  each  man  who  deals  with  a 

number of trees. A particular .-urn of 

■mamoo! has been fixed and there will 

be  a  man who  collects all  these 

mamools  and  pays  them  to  the 

sub-inspector. This  is an open  secret 

about which there is no second opinion 

and it looks as if it is necessary that 

this sort of  demoralijation that has 

crept into the police force will have 

to be removed as early as possible by 

whatsoever means it might be.

Not only the prohibition,  but  also 

the  separation  of the  executive  and

the  judiciary has had some effect on

the  efficiency of the police. I do  not

for  a  single  moment  say that  the

separation  of the judiciary from the 

executive is not good, but I would like 

to  impress how the decisions of the 

judicial magistrates have  often been 

going against police cases, so much so, 

the T>olice people  feel that it is no 

longer useful for them to put up any 

cases. So many cases are not brought 

on record; 30 many cases are not even 

taken  notice  of,  and  even  if com

plaints  go,  the  complainants  are 

simply paciiled and sent home with the 

result that on records it will be found 

that there are very few cases coming 

to the notice of the police, and as such 

the efficiency of the police is deemed 

to be maintained by the fact that they 

are taking care of the law and order 

situation in the country  quite weU. 

But they do not  take note of the 

case*: they do not even .record 'hem, 

and the very few cases t1 tt  they
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record  are  probably  so  bad  that  a 

judicial  magistrate is apt to decide 

igainst  the i>olice,  with the  rOGult 

that there is  a  general  despondenc7 

coming over  the police  and they do 

not want to put up cases at all. This 

-is a very sad state of affairs and the 

police  efficiency  will  have  to  be 

-increased considerably.  If the Police 

College,  or  Training  School that  is 

going to be established at Anantapur 

can be of any use, it must be for the 

equipment  and  training of  the new

-officers  in  such a  manner that  they

will  withstand  any  ofleiU  that  wiU

come to  them when  they actually
.enter service.

Unless the  position  of law  and 

order is very much improved there is 

likely to be a  general situation not 

only in prohibition cases, but also in 

general,  in  either  cases. It  is  abso

lutely  necessary  that  the  Central 

■Government  should come forward to 

give  a  fillip to  the  spirit  prevailing 

there now and see that the adminiis. 

tration of law and order is improved 

and the inefficiency that is now creep
ing is checked.

Shri T. B. Vittal Rao: Nobody from 

•our side has  spoken.

Mr.  Deputy-Speaker:  They  would

have spoken yesterday.

Shri M. C. Shah:  Sir, I have not

much to say on this subject. I thought 

Ihese  Supplementary  Demands  for 

•Grants  were  only with  regard  to 

■certain expenditure to be in regard to 

some money to be taken out of the 

Consolidated Fund. But because of the 

"President’s  rule we have to  place 

these Demands before Parliament and 

T thought that the explanatory notes 

to all these Demands were so exhaus

tive that no further information was 
necessary.

Certain  questions  of  policy  have 

been  raised  and  we thought  that it 

would be advisable to have a senior 

officer -of the Andhra Government to 

4>e h'̂  and tske note' of aU the ques

tions raised in this House and place 

them before the Governor and b r̂e 

4he Ministry that wfll be fomed very

soon. About the police and the other 

matters,  my  coUeague,  the  Deputy 

Minister of Home Affairs will reply. 

A  question  was  raised  about  tbe 

power development in .Andhra State. I 

have got a brief note here and I will 

refer only to relevant i)ortions. It way 

stated that there was a necessity for 

power development in  Andhra State. 

We  have got the flgureu and  they 

show that by the end of 1956, there 

will be 47,700 K.Ws.  and that there 

wiU be a surplus of 5,000 K.Ws. The 

present generating capacity in ilach- 

kund area is  17,300, in Tungabhadra 

area it is 6,500; 2,500 in Nellore area 

and 3,800 in Ciiittoor area. There will 

be an  increase in  the total  load 

demand  which is estimated  to  be 

42,700 whereas  the total  power  pro

duced  will  be  47,700  K.Ws.  Thus, 

there will be a surplus of 5,000 K.Ws.
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Still, it is recognised that the podii- 

bilities  of  power  development  and 

power utilisation in Andhra are very 

considerable  and  to  harness  these 

potentialities the  State  Government 

electricity  department  has  a  very 

active  programme  of  construction 

works  before them,  not only in  the 

First Five Year Plan but also in the 

subsequent  plan periods.  The power 

projects now under construction  are: 

The Machkund scheme  (first stage—
5.1,000  K.W.)  and  the  Tungabhadra 

scheme  (first stage—̂ 3,600 K.W.). The 

Machkund scheme will supply power 

to the coastal areas of Andhra State 

from Srikakulam district in the north 

and Guntur district in the south. The 

Tungabhadra scheme will largely bene

fit the ceded districts area. The Mach

kund scheme will  commence opera

tion by the end of 1955 and the TuBRa- 

bhadra power plant by 1957.

To be able to meet the anticipated 

future power demand in these /areas, 

several new power projects have been 

proposed'for Inclû on in the Second 

Five Year Plan and these are under 

consideration by the Planning Commis

sion.  These include the second stage 

of  the  Maclikuad  power  station 
ffl.OOb K.W.), th6 seMnd stage of the 

T̂ mgahhadra  hydro-electric  scheme 

(about  3,000  K.W.)  Nandikonda
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[Shri M.  C. Shah] 

hydrv.i-electric  Scheme  (first  stage—

75,000  K.W.).  Sileru  hydro-electric 

scheme  (first  stage—75,000  K.W.),

Nellore thermal power station scheme 

(30,000 K.W.)  and appropriate trans- 

miksion and distribution projects.

It will be clear from the above that 

the power development programmes in 

the Andhra State  are being  actively 

proceeded with. That is about irriga

tion. My hon. Iriend, Shri Datar, will 

also  speak  about it. We have  got  a 

big note on that. But, I can assure the 

hon. Members that all the proceedings 

of this debate will be forwarded to the 

Andhra  Government  and  due  con

sideration  win be given to all  the 

questions that had been raised.

Shri  Laktinaayya:  What  about

electricity in my part? Hon. Minister 

peifaaps knows that the per capita con

sumption of electricity in Andhra is 

only 4 units whereac in Madras it is

12 units. In Mysore, it is 44 units.

M. C. Shah: This question also 

will be considered by the Andhra Gov

ernment. We will forward this also to 

the Andhra Government. That is what 

we can do.

Tbe  D^nty  Woister  of  Home 

Affairs (Shii  Datar>; A  number  of 

points were raised regaidlnC the Sup- 

iriementaiy Demand̂ that had  been 

maxle here.  One consideration  that 

should be taken into aceoutit Is that 

these  are  Supplementary  Demand* 

and the geieral  questtons  of policy 

regardikig the conditions obtaining  in 

Andhra cannot be discussed.  Second

ly, President’s role in Andhra is more 

or less in the position of a caretaker 

government.  This House desires that 

the xeneral Sections should he held 

there as early as possible and there 

ought to be popular sovemment func

tioning at Kuraool.  Subject to these 

cpnsldaatiDns, President’s rule hks to 

be carried on and therefore, the gene

ral policy  is  in  respect  to  follow 

ibe policy  laid  down  by  the  last 

Government as far iu tmssible and to 

keep the  administration  xoins  on

witlnut entering  into  larger  ques

tions of  policy  or  undertaking  very- 

large schemes.  Subject to these broad 

considferations  or  limits,  I  V'ould. 

point out to this House what the Gov

ernment have been doing or what the 

Government’s answer is in respect of 

the suggestions and criticisms offered 

on the various points in this House.

It was first  contended that  there 

was  some delay  in the development 

of the Tungabhadra project area.  The 

Two points were made out.  One was- 

that there was delay in the firant of 

taccavi  loans and the other was that 

the  faqilities  for  land  reclamation: 

were not sufiBcient.  So far as these 

two points are concerned, I may point 

out  to this House that the CJovem. 

ment have made available tractors for 

land  reclamation  in  this  area.  Se> 

condly, it may also be noted that the 

Government have already  sanctioned 

the purchase of some more tractors. 

So far as taccavi loans are concerned, 

they are already being granted by the 

Cjovemment and tl̂ Andhra Govern

ment have already  appnoached  the 

Government of India for more finan

cial assistance for  the  purpose  of 

granting loans ki this area.  In addi

tion to these. It will also  be note<f 

that the Andhra  Co-operative  Cen

tral Land Mortgage Bank is also con

sidering the  question  of pfovidine 

easy credit facilities in the  Tunga- 

bhadra project area.

Something  was  said  about  the 

Kui«iool-Ct]ddapeh  canal  yesterday. 

The  real  position in this  respect Is- 

that the Government of Andhra have; 

already sanctioned a scheme for  re

modelling this canal and one cf  the 

items for whitoh a suoplementary grant 

is asked for, is for this scheme.  The 

scheme as sanctioned envisages  the 

remodelling of the canal to carry  a. 

discharge of 3,000  cusecs.  An  en

quiry  is  being  made  whether  it 

could carry a larger discharge,  say, 

to the extent  of  6,000  cusecs.  That 

question is now under  consideratloî
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decided  Id  Shri Datar: Technical  investîtion̂

of the project.

and the matter wiU be 

consultation with the Technical Com

mittee ot the Plannins CDmmission,

So  far as  the Nandikonda project 

is concerned,  it has been under the 

consideration  of  both  the  Govem- 

ment of India and' the Ctovomment of 

Andhra.  The  jô t project  report 

sent by the Governments of Andhia 

and  Hyderabad  was  scrutinised  by 

the Technical Committee of the Plann

ing Commission and they had mad!e 

certain  susgestions  and  oomments 

which  have  to  be  considered.  Gov

ernment of India have alread.y point

ed out to the Government of Andhra 

that  they  would be prepared to include 

the  Nandi&onda  project in  the Five 

Year Plan  subject to the  settlement 

of the points raised by the Tedinleal 

Committee in  consultatian with  the 

Governments of Andhra and Hydera

bad.  One  more  point  has  been 

stressed by the Government of India 

that the financial basis  assumed  in 

the project report should not be de- 

■parted from.  Subject to these condi

tions, Govenunent wMl A>  all  that 

Js  iwililble  so  far  as  these  two 

schemes are concerned.

Shri takihmayy*: What about the 

hish level canal?

Sfari Data»: That  is what  I am

pointing out.  The hon. friend,  Shri 

Raghavacharl,  stated that the ladU- 

tifes of the Tungabhadra  high  level 

canal scheme  stould! also be  avail

able to the Anantapur District.  So 

far as that question is concerned the 

position  Is like  this.  That  scheme 

t(ms ftivestikated up ttf the 82nd nJle

some time ago and  investigation  of

the scheme beyond  the  82nd  mile

■#as 'sanctioned by the  Government 

of  Andhra recently.  The qoestton 

whether irrigation  facilities can  be 

I>rovided for Anantapur  and  Dhar- 

mavaram t̂iikas wt>  ̂depend upon 

the techziical  investigation  of  the 

l>K>)eet.  That is with regard to the 

questton nalsed by the hon. Member, 

Shri Kaghavaefaatl.

1 P.M.

Shri Raghavwhari: Technical feasi

bility or technical assistance?

Something was  stated  about  the 

Kalangi river.  It was contended that 

the new  scheme will aftect  existing 

UTigation rights.  The policy of  the- 

Government of Andhra,  which  the; 

Government of  India  naturally  Is. 

following, is that no project will be 

taken  up  unless  technical  investiga

tion  has  shown  that  water  wiU be- 

available without impairing  existing, 

rights.  Therefore this (iuestion  wiU- 

also be considered

With regard to the Nandikonda prô 

ject and the Kumool-Cuddapah Canal 

one more point may be noted.  The' 

guestion as to whith areas should be 

ŝ e<f by Oese wwjects Is engag)T.g 

the attention of Govenunent and  a 

<x>asultation.
the Tedmical Committee and the= 

Planning Commission.

Tbea certain other Questions  were 

raised,  oat regard&ig what is stated, 

to  be  dupUcaUon  of  the  courses  of 

study so far as the Andhra Lniveraitr 

an<f the TirupaU Venkateswara  rjnl- 
versJty are concerned.  In  this  coo- 

n^on  this  House will  kindly not» 

that  the  Venkateswana  UnfrorUt̂ 

was established for the  purpose  of 

meeting the needs of the Hayalaseema, 

people, because it was fett tlait Wal- 

t  ̂ was at a very great distance from 

tte Rayalaseema area.  It will  also-

Venkateswara  University  lus 
started functioning  as  such.  Under 

toese circumstances, to a  certain ex

tent,  at least »  far as  the  lower 

coupes of study are conceded, some 

d^abon  is  almost  toevitabte. 
êrwise, if certain coorses of studŷ 

have to be formulated and establish-

say, at Waltair, then it would be- 

mronvement for the students from the- 

Rayalaseema  to go there;  and vice 

versa the ^dents of  the coastal dls- 

t™ts will And it difficult to go down 

^  to a ce^n extent h respect of 
all t  ̂ regional Universities  this 

question of duplication up to a cer

tain pomt is inevitable,  because tbs-
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-«artier courses have to be  provided.

The question mainly arises 50 far as 

the post-graduate courses or  spe<dal 

.departments of learning  or  sciences 

etc. are concerned.  There I am quite 

jionfldent that the  Andhra  Govern

ment would take care to see that both 

these Universities  are  advised  pro- 

.perly  so far  as  the  fixing of  the 

various courses of study is concerned.

The House will also note in this con* 

nection  that  the  question  regarding 

"the particular courses of study 10 be 

■fixed is more or less a matter within 

the autonomy of the Universities con

cerned, and' here the Government will 

•only be acting in a persuasive manner.

Therefore it would not be possible for 

us,  either for  the  Govemment  of 

India or the President or even  ulti

mately for  the popular  Government 

of  Andhra,  to  insist  upon  certain 

courses  of  studies  being  fixed  up, 

though  theit  general  advice  will al

ways  be  available.  And  I  am  quite 

■confident that the  new  Venkjteswara 

-University  will be  of the  greatest 

benefit  so  far  as  the  people  of 

ilayalaseema  area are concerned.

One more point was made,  about 

4he police.  So far as the police ad

ministration is concerned, Shri Bama- 

-chandra Reddl  contended  that  the 

■efficiency has gone down  on  account 

of, what he stated, the establishment 

of the separation of the judiciary from 

the executive.  This is rather a sur

prise to us.  After all K is one  of 

-the fundamental principles that there 

ought to be separation of the judidary 

from the executive.  And if there has 

Jieoi  a  separation  of the judidaTy 

■from  the  executive  and  if  judicial 

Magistrates  are  appointed,  in  all 

such  cases we  have  to take proi>er 

jcare to see that proi>er cases are put 

up before  the  Magistrates  without 

■jiecessarily reducing  the efficiency of 

the t'  I am confident that  the

■Andhra  Govemmrait,  the  popiilar 

■ Government that  will  be  established 

ib .Andhra, would take  this question 

rinto account.

I am not here  dlsaling  with  the 

Uuestton of  proKibitlon  at  all,  be
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cause the cut'motion regarding It has 

not been allowed at all.  But it will 

be found that this is a veiy contro

versial matter which  requires  very 

dose consideration,  and  the  House 

must have noticed  that  a  Spedal 

Committee has been appainted by the 

Planning  Commission  with  an  hon. 

Member of this House as  Chairman. 

It wUl go into all aspects of the case, 

and the report and the recommenda

tions of this all-India body will have 

its full  bearing  so far  as  its effects 

on .Andhra are concerned,  and there

fore I would not deal with that ques

tion at any great length.

Then  my  hon.  friend  Shri  Raghu- 

ramaiah wanted to know  the  exact 

position so  far  as the .Andhra  High 

Court is  concerned̂  You  will  find 

that the .Andhra High Court was es

tablished  on  5th  July,  1954,  and  to 

start with three Judges of the Mad

ras High  Court were allotted  to  the 

new  Andhra  High  Court.  Subse

quently two more Judges have  been 

appointed and  they  are carrying on 

work with effect from 1st November, 

1954.  The sanctioned strength of the 

■Andhra High Court is six Judges and 

five have already been appointed.  So 

far as the last vacancy is  concerned 

Government are  awaiting  the recom- 

mend'aticns in this  respect  from the 

Government of .Andhra.  The moment 

'the  recommendations  are  lecelved 

then early attention will be given to 

it to have the full sanction strength 

in respect of the Andhra High Court.

Shri  Raghuramalah  (Tenali):  May 

I know whether the filling up of that 

vacancy will  be  from  the  members 

of the Bar or from the ser\'ice?

Shri  Datar: Government will̂ take 

into  account the point that has been 

raised by the  hon.  Member.  It  is 

the desire  of  the  Government,  na

turally,  that  there  ought to  be  ex

perienced Judlges from  the  District 

Judges’  cadre who  ought to be  ap

pointed to the High Court.  Now that 

question  will also be taken Into  ac

count Government are  anxious that 

both  advocate-Judges and  servlce- 

Judges are offeFed due opocHtutiltln 

for being m«inben of the Benches of
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ihe High Court.  The acpect that h«4
been  raised by  my  hon.  friend  will 

te duly taken into account,  and the

last vacancy will oe filled up as early 

«s possible.

Then my hon. friend Shii Raghava- 

chari  stated that  there  ought, to  be 

BeLch of the Andhra High Court at 

Anantapur,  I might point out to him 

that  hardly six  months  have  passed 

aince the establishment of the Andhra 

High Court.  It is very early, if not 

premature,  to consider  the  question 

of  the  establishment  of  a  Bench  of 

the High Court at some other place. 

Same  time  HSs  to  go  ani  we  must 

have some more experience as to the 

way in which the Andhra Hifih Court 

■will be working before we can consi

der  whether  it  will  be  advisable 

to have one  more  Be.icli.  That  is 

a question which can, as;aiii  be con

sidered by the popular Government of 

Andhra after one has been establish

ed.  Therefore  I  woulj  request  him 

to wait for some time so far as this 

<luestion is  concerned.

One more point was stated that the 

Andhra  Government  offices  have  not 

been  removed  from  Malras.  Now, 

that dtepends upon the availability of 

accommodation at  Kurr.ool  or  else

where.  This is also beitig considered, 
and to the extent that it is possible, 

offices  are being  gradually  removed 

tpom Ma*as to areas in the Andhra 

State.

I think I have  answered  all  the 

joints raised by my  hon.  frtends in 

the course of the debate.

Mr. Deputy-Speaker: It is 1—10 now. 

This wai stand over.  The  Demands 

will  not be put to the vote of  the 

House now, but at 2-30 when the Ap- 

jpropriation BiU also will be  moved. 

Now the House wil take up the next 

time on the agenda.

DELIMITATION  COMMISSION 

(AMENDMENT)  BILL  .

The Minister tti the  Ministry  of 

Law (BM FatssiBT): I beg to move: 

“That the BiU further to amend

the Delimitation Commission Act, 

1952, be taken into consideration.’'

The facts which have  necessitated 

this BiU are briefly  stated  in  the 

Statement  of Objects  and  Reasons. 

As we all know, in the Act of 1952, 

section 8 provides that ihe  Commis

sion shall, in the manner hereinafter 

provided,  determine  on  the  basis  of 

the latest census figures,  the number 

of seats to  be allotted to the States, 

and so on.  Provision was made that 

these  constituendfes  sbould  be ddl- 

mited on the basis of the latest cen

sus  figures.  However,  it  appeared 

that in the case of certain States, there 

was some obvious  mistake.  In  the 

case of Scheduled Castes, there i-i an 

Order by the President under article 

I 341 of the Constitution and' under that 
Order, certain castes and communities 

were  mentioned  either  as  Scheduled 

Castes or Scheduled tribes.  As we all 

know, for a period of ten years, they 

have been having some special repre

sentation.  It is for this purpose that 

the Order was made.  The Order has 

to be  niadte by the President in the 

first instance.  Then, Parliament may 

subsequently add to or alter it.  That 

question does not strictly  arise  so 

far as the present Bill is concerned.

As a  matter  of fact,  there was a 

previous census  in  the  year  1941. 

After ten years,  there was a  subse

quent census in 1951.  Both under the 

Constitution an<l under  the  Delimi

tation Act, for the purpose of deter

mining these constituencies, we are to 

go  b.v the figures ascertained  at the 

last census.  In this case, the last cen

sus was in 1951. What happened was, 

at the time of the census  in 1951, 

when the enumerators went about, they 

only entered the names of such com- 

munitites  as were mentioned  la  the 

Ordter by specific name.  Apart from 

the Scheduled  Castes  and  Scheduled 

Tribes, in certain parts of the coun-" 

try,  for example In the West Khan- 

desh district, there are peojie colM 

Konkana and Konkane.  It was cot»- 

tended  in  the  electkra  Twtiltions  that
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those  who  were  calling  themselves 

Konkana did not  belong to the tribe 

railed' Konkane.  As a matter of fact, 

Konkana and Konkane are  the same 

name  and  they  apply to both.  The 

result was that there was no unifor

mity so far as the enumeration of the 

Scheduled Castes and Sched\iled Tribes 

in  the  different  States  concerned. 

Naturally, at the time when the cen

sus was madfe,  they were not cogni

sant that subsequently  the Delimita

tion Act was going to be passed which 

will be used for that purpose.  From 

the facts, it appears that in Hydera

bad  and  Saurshtra,  there  was  some 

mistake on this basis.  In Hydferabad, 

for the first time, the contention was 

raised that while there was a general 

increase in the jiopulation as a whole, 

so far as Scheduled Castes and Sche-  | 

duled Tribes were concerned, as com* 
pared with the census figures of 1941, 

there was a decrease.  'Hierefore, the 

matter had to be examined and after 

it was examined, it was set right, by 

ascertainibg the correct number of the 

Scheduled  Castes  and  Scheduled

Tribes in that State.  On  that  basis, 

they  got  some  additional  seats. 

Similar was the case In  Saurasbtra.

It  is  possible  that  there  may have 

been some such mistakes in respect of 

other States  also.  I am  not  sure

whether all of them could be removed 

by this Act 30 that we may htve  a 

clean slate.

So far as this  Bill is  concerned, 

that is a  matter  whi<ft  is  m tiî  

distinct and different.  We  are  mak

ing every effort to see that no injus

tice is  caused  to  tliese  Scheduled

Castes and Scheduled Tribes for whom 

special provisions have  been  made.

It  is the  desire  of  the  Oovemment 

that there should not be any unfalr- 

niSss to  these people  and they  are 

taking all possible  steps.  In  U..P. 

also,  a similar quesiibn was brougttt 

tlo ttieir notice.  This  is so  proba

bly in some other  States  also.  In 

some  eaies,  possibly the material is 
itetkflly  available  by  which  all 

these could be corrected.

 ̂ We want  to remove  this anomaly. 

Wherever we can give this relief, the 

present  Bill .̂»eks to aJd section 9A., 

The new section readS thus:  .

“(1) Where at any time before 

the Dublication In lha Gazetfe cl 

India  of  the  (Inal order ;)f  the 

Commîion  determining  in  res

pect of any Part A State or Part 

B  State  the mptt“rs  referrexl to 

in  sub-section  (2)  of  section 8, 

the  census  figures  pertair.ing  to 

the  population  of the  scheduled 

castes or scheduled tribes of that 

State  are corre.-:ted  b>  the  com

petent census authority in order to 

rectify any  bona fide  mistake or 

omission during enumeration and 

the corrections so made are duly 

published by that  authority  and 

brought  to  the  notice  of  the 

Ooimnlsslon,—

(a) the staff flgiJres as so correct

ed  shall be taken  to be th» 

latejt census figures for  tie- 

purpose of section 8;”

It is section 8 that prescribes  the 

badls  for  delimitation of  constituen

cies.  The corrections will be publish

ed and the rest foUows.  There seems 

to have been some mistakes In Aajaa- 

than and l.r.  I will exai.ilne It te 

the case of other States also.  It ap

pears  to  (IS  that  where  final  ordets 

have not been Issued, by this amend

ment, it should  be  possible  to  do 

justice to these people  in  respect of 

whom such mistakes have  occurred. 

It is with that limited intention that 

tills Bill isas been  brouît.

The urgency of the measure is due 

to the fact tha: the work of the Deli

mitation  Commission  has  progressed 

far enough and probably if this Bill 

is not parsed very early, the  whole 

thing nd){ht be disturbed.  There  Is 

another question  to  which  I  would 

like to refer briefly  without  taklnc 

much of the time of the House,  Peo

ple  say,  what rl̂ t has this Parlli.
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' ment  to r̂mg focjvard this rr̂a- 

'sure  and what  right has the  ̂census 

authority  to'  amend.  There'  is  po 

'attempt  here  to  <jc  inyttiing  under 

the  Constitution,  article  341(2), Of 

course,  if we have  to  adil  certain 

•other castes or catepjries as belonging

io  the schechiied castes and scheduled 

■tribes,  the procedure will be entirely 

different.  That would! be a  di«rtlnct 

matter,  from  what  is  done here. 

"What we are trying to do is only to 

<̂orrect an anomaly for which at the 

pcesent moment record is . available In 

the census office.  For instance, I may 

tell the hon. Members that in the case 

of  Hyderabad,  nothing  more  was 

necessary.  It  is  just  possible  that 

there were some castes  called  them

selves as Konkana and Konkane  or 

some  such synonyms.  The enumera

tor  went there  and  asked them  and 

tthe person who was asked, gave the 

description.  The enumerator  looked 

into the lists  of  these  castes  and 

Ending that there is some difference, 

omitted it.  Therefore,  it  is not  so 

much a matter  of adding to the list 

as  a  matter  of  correcting what has 

been  put  down  incorrectly.  There

fore.  there  is  no  constitutional 

(MfBculty in what has been done  In 

respect  of  Hyderabad  and  Saurash- 

tra.  What we propose to do may b« 
done  in  respect  of  other  States 

wherever it is possible to rectify the 

mistake.  I  am  aware  that  there

niight be cases where the provisions 

1of  this  Bill  may  not  be  enough  to 

do  what  is  necessary.  That  is a 

problem which will have lo be tackl

ed in a different manner  and at a 

different level.  Therefore, so far  as 

this Bill is concerned, it only enables 

us  to dto what we were not able to 

■do because of the difficulty that there 

was  a final order issued.  The Com

mission  may issue orders to  remove 

these dSfHculties.

Shri Ba ûblr Sahal  (Etah Distt— 

North  East  cum  Budaun  Distt—

East): What are the States in  which

final  orders  have not yet been

passed?

Sliri r»t«*ar: I think I may  say 

'Hurt excepting in the case of a Inr

States, probably In most of the States 

the final orders have been passed.

Mr. DepDty-Siieaker:  ̂at is ' tte

object of restricting it only \o a few 

cases?  Once an  Act is passed,  why 

not apply it to all the cases?

Shri Fataskar. The difficulty is that 

so far  as this Bill Is concerned, we 

could  do  it in the  case of  a few 

States  only,  and  it will  not  be  for 

me to say that because we could do 

it jti the  of a few States, there- 

.fore  thî  BiU will  eiMd>le  the other 

cases  also to  be  tackled.  What  1 

propose dbing is that  wherever we 

CQuld <to it—as we could do in  the 

case cf Hyderabad  and  Saurashtra— 

we  will do it.  In other  cases,  if 

defects  are found out after  exami

nation of the  proper census records, 

wherever such records are  available, 

we shall come forward to rectify them 

Tvith some  other  methods,  because 

I  find  that  it  is  not  merely by 

an  amendment  of  the  Delimita

tion  Commission  Act  that  the 

whole purpose  could be achieved; it 

is a larger question.  But what could 

be settled  for  the  lime  being  by 

amending these  provt;ions should be 

settled, and I think there should be no 

objection to that.

Mr.  Deputy-Speaker; The  mistake 

seems to have crept in this way.  In 

some cases, there are oersons who are 

called themselves  Hari,ian  or achnts. 

This  Is  what  happened.  Harijan* 

and achuts are nof names w'hich have 

been put in the  list  of  SchecJuled 

Castes,  and therefore,  they have not 

been counted amongst the Scheduled 

Castes,  for purposes of the Schedul

ed  Castes  population.  That  has 

been brought to notite in HytJerabad. 

There are other cases also where the 

enumerators might have proceeded on 

that basis  and ignored achuts  and 

Hwijans.  U those sdstakes are eat- 

r̂ ted now by the  Census  Commit 

sioner. why should  they not also be 

fitduded witUn the  leopa  of  thii 

Bin? Wherever it has happen̂ .  It 

should  be  conectetf,  whether i%  It 

W  the pas*w ot  ttl* 
Bin. fThy should any distincttMi be 

made! j
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Bone H«a. Mcmbtti; This Is the
point.

Dejoty-Speaker: Either  yon 

make no provision  at all, or tiy to 

do it only with respect to the future, 

and  not  with  respect  to  the  past 

where the thing has been done.  What 

is the reason  addticed  by  the  hon. 

Mihistef?

Stal Pataskar: I  am  amenable  to 

accept the suggestion which has been 

made.  But In the Bill, we have only 

got the words 'Where,  at any  time

Dcicie  tne  puolication

Mr.  Depnty-Speaker; You can  add
‘Or after*.

Shrl  Pataskar: We  can  consider 

that.  Therefore,  if  a  small  Select 

Committee is proposed, I am prt>pai«d 

to sit with those people and see that

whatever relief is possible  is given.

I might give the assurance just now 

that  whatever relief  is  possible  will 

certamly be given  by  Government. 

But this should not be mixed up wltb 

otner questions.  Otherwise,  it may 

be very difficult to deal with the ques

tion,  because  there might  be  some 

other matters  alco  whith  may  crop 
up.

So far as this queatlon 1« conctm-

ed.  Government  have  no  desire  to 

discriminate between  one State ,1 aid 
another  or  between  when  hapjwned 

in the past and' what might  happen 

in the future;  and they will try  to 

take whatever steps are possible  in 

this  regard.  From  that  point  ot 

view, I am amenable to  accept  the 

proposition that a small  Select  Com

mittee may go  into this matter  and 

examine it.

As I  explained,  it if a  bona fide 

mistake  that  has  occurred  In 

under  certain  circumstances  which 

probably were not foreseen then. 80, 

I am prepared to examine this guc*- 

lion.  But so far as thin Bill I* con

cerned------

fiaidar Hnkain Stngb (Kapurthala—

Bhatinda):  A botux fide  mistake did

occur.  So far as I taww, I am tcdd 

that in  17 States,  the ftnal order* 

have been passed, ana: ib the case of 

the remaining States,  they might be 

passed  by the  23rd  or  24th  of Ihls 

month.  So, this Bill may not be of 

avail to them as well.  As it Is, this 

Bill would have a  restricted appUca- 

tlon  only  to  'one  or  two  States. 

Therefore,  we  welcome  this  sugges

tion  that  a small  Select  Committee 

may  be  appointed  to go into  thi» 

matter.

Shrj Pataskar: I have already  said 

that I am amenable to that suggestion. 

We can thrash  it  out in the  Select 

Committee,  and whatever relief could 

be given we are prepared to concede 

and  give.

Shri T. N. Singh  (Banaras Distt.— 

East): May  I  seek  a  ciarificalion 03 

one point?

Sardar A. S.  Saigal  (Bilaspur);  I 

will  give you  one instance regaiding 

Madhya Pradesh.  The  hon.  Minister 

may  or  may  not  accept  it.  As  far 

as Madhya Pradesh is concerned, the 

final  order  has  been  passed.  You 

will  see  that  the  general  population 

in 1941 was...........

Mr. Deputy-Speaker: I shall gi*/e as 

opportunity to  the  hon.  Member  to 

speak later.  The hon.  Minister may 

continue now.

Shrl Pataskar; I have nothing more 

to add except to say that there is ne 

desire on the part of Government to 

make  any  discrimination  ih  this 

matter.  The mistake has  happened 

in  the  rase  of  two  Slates.

If  it  has  occurred  in  the '  case 

of  a  few other States  as  well,  cer

tainly  we  are  prepared  l̂o  consider 

that in the Select Committee that we 

are proposing  now,  and  see  that 

wherever  relief could  be  given, that 

relief is given,  and Justice is done.

The  point  Is  that  these  things 

should be finished within a short dura

tion,  As  my  hon.  friend  Sardar 

Hukam  Singh  was  saying,  the  Deli

mitation  Commission  is  about  to 

finish its work,  and some dates also

may be fixed for that; so, we do not
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want to add "to  complicaUons.  We 

can sit across the table and look Iftto 

the whole qaestitHl.  ' .

■fiaiflu  Bakun  Sinch; This Bin 
should not prolong its life.

Shri rstaakar: I have no desire to 
do that.  I  think  probably  we  may 

have a smaU Select Committee where 

all  these thtags  could be  thrashed 

out, and the Committee might submit 

its  report  even  by  Monday.  1  am 

prepared to sit with all those who are 

interested in the matter, and we can 

dispassionately  consider  the  whole 

thing.

Pandit Balkrlshna  Sharma  (Kan

pur Distt.—South cum Etawah Distt.— 

East): May  I  ask  one  question? 

Some of us in the House are ol the 

opinion that as this  Bill only seeks 

to  amend  section 10------

Shri Pataskar; It is introduction of 

a new section 9A. '

Pandit  Balkrishna  Sharma:  My

only jubmission on  this matter  was 

whether  the  Members  sitting  across 

the  table  would  be  entitled to  sug

gest to the hon. Minister to incorpo

rate in the BUI the powers cf Parlia

ment, which powers "Parliament itself 

at one time 'gave to the Commission, 

or in other words, whether it will bs 

possible to  have  an amendment  to 

the effect that the recommendations of 

the  Delimitatibn  Commiss'.on  should 

be considfered final only after Psrlia 

ment has  either  accepted  them  or 

approved of them with some amend- 

menta. ,

Slirl Pataskar; That would  dearly 

be outside the scope of the Bill.

Sartar  Hukam  Singh: There  are 

amendments  to  that  effect.  So,  this 

question  could  be  discussed  when 

those amendments are taken up, and 

the hon. Minister may perhaps  give 

his reactions at  that  time.  There 

are  amendments  given  notice  of 

simply for that purpose.

SlRl Pktaftor: So far as section 10 

is iconcemed,  ̂  hon. friend Pandit 

Balkrislma  Sharma  wiU .And  tijat

there Hb nothing much in that section 

at all.  It only seeks to correct somt 

clerical  errors.

Bnksm 8bwh: Therefore, it- 

1̂ admitted that some  correction  ir- 

required.  And it is only for the pur

pose of correction of errors that we- 

want this.

Shil Patadtar: So  far as this  BiU 

is  concerned,  the limited  purpose ia 

view is to jOve  relief :n the case ol. 

those  Scheduled Castes  and  Sched'ul- 

«d Tribes in respect of whom an in

justice  has  occurred  on  account of 

certain  tUlngs  that  happened  in  re

gard  to  the  maintenance  cj  the- 

census  register.  But to  go  beyond- 

that and say that  there  shoulcJ  be 

some  revising  authority,  and  that 

the revising  power  should be given 

to  the  Commission  itself  or  tô 

Parliament, is a thing, which, I thi-nk, 

will be outside the scope <;f this BiU. 

But if at any time it is thought neces

sary  that  certain  things  are  to  be 

done even  from that point  of  view, 

certainly there is nothing to prevent 

Parliament  from  considering  them, 

but  to put  them  in  this BiU is cer

tainly not proper, because as I said 

this Bill has got only a limited object 

in view.
Shri T.  N. Singh; On a  noint  of. 

information.  Under  article 341(2)  of 

the Constitution, an addition to  or,. 

inclusion  in the  list  of  Sche<?uled 

Castes  as  declared  by  the President, 

can be done only by  Parliament,  1 

have every reason to believe thst itt 

the  revised  lists  and  revisetl  figure* 

of  Saurashtra and  Hyderabad,  and" 

particularly  of  Saurashtra,  certaih 

caste.5 have been included which s'e 

neither synonyms nor generic names.

I have  great  doubts  as  to  whether 

Dhed,  a Scheduled Caste which waŝ 

includeri" in the Saurashtra list in the- 

revised figures is a synonym nr gene

ric name of any  other caste wh'vh- 

was already tĥ e In the list as de

clared by the President.  If such  a 

thing occurs—I hope it has been exa

mined—then  the  delimitation  or 

Saurashtra or Hyderabad as done  hy 

the Commission  will  become ultrar 

vires,  because  Parliament  has  not: 

amended that HSt.
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' Eandit  Munishwar Datt  Upadbysy

(Pratapgarh  Distt—Eastl: Why  not

U.  P.  alsc?

ShM T. J{.'Smeh: I hope this pcint 

is  before ’Uovemmem,  and  this  as

. pect  may be considered  at leSst  in

the  Select  Cbmriiittee  when  we ao 

toto it;

Shrl Pataduur: I shall make it clear 

•lonce  aSain.  We  dt) not  orojjose  in

this Bill  to add  to  the  lists  of  the

castes  whioh  havp  been  enumerated 

in the President’s onler under article 

341(2).  The question  now  is  thSs. 

Ŝupposing we have  done  something 

of that kind,  and by  an  adtainistra- 

tive order of the Census Coimnissioner 

some such thing has been done, will 

-that be valid? That *8 the  r.uesiion 

raised, the point being that this can 

"be done only by Parliament.

So far as I am aware—I have made 

•enquiries—we have not done any 

such thing.  What happens  is  this. 

Suppose a man, a ualmiki,  when he 

was asked said  he was a  Harijan, 

there is no such  caste  as  Harijan, 

Harijan is a generic term including so 

many people of different castes, whe

ther they are included or r/ot in:lud- 

ed :n this.  So. wherever rur records 

show,  whether  in  Saurashtra 01 

others,  the caste is included.  So we 

have not done  anything like adding 

to  the  caste.  If there  has  been  a 

wrong or  synon̂ Tncus  descriptirn  as 

to  whether  that  particular  person 

belonged-to that caste which is men

tioned In the ord'er of the President, 

we have tried,  as far as our records 

show, to find it out and then rectify 

it.  So far  as we are concerned,  we 

have examined the question and there 

is no  chance  of its  being  declared 

ultra vires  at the  present  moment. 

With respect to the Question rf add

ing to certain  castes  just  because 

they are excluded from the President’s 

order,  that Is entirely  a  distinct 

matter. So I  say that  It  would  be 

worthwhile for Parliament  and  also 

■for  Members  who  are  interested in 

justice being done not to mix up all 

-these three Questions.  Tbe list is a 

'-diflereot nurtter. What should be flie 

-powers of the DelimlUtion  Conimte-

sion, whether it should be subject to 

any revision or authiqrity, that, #gain, 

is another,mafter,  '

Pandit Mnaishwar Datt Upadhyay; 

But that list is the basis of all this 

delimitation.

Shri T. N. Singh: The  only  point 

if in the  revised figures  as  supplied 

by  the  Registrar-General  of  Census, 

there is addition to the list, in that 

it is not a synonym or generic name, 

then we are taking away the powers 

(Df  Parliament  by  passiing  this  Bill 

because Parliament alone is  entitled 

to add to or subtract from the list.

Shrl Patukar: According  to  what 

I have been able to gather  from the 

figures supplied to me, they have not 

done anything of that kind.  (Inter

ruptions).  I do not mean that  that 

information is absolutely correct.  My 

submission is that we should take all 

these questions separately on n diffe

rent level,  and  I think there  sb-iuld' 

be absolutely no anxiety on tlie score 

that  Government  will  not  rectify 

wherever something  has  been  don" 

by mistake,  I can assure hen. Mem

bers of that.  So far as lb's Bill  is 

concerned,  being  limited  tn  thrit— 

whatever is there—whatever the Select 

Committee say. we will consider.  But 

I cannot say that  a’,1  the.=e  things 

about  constitutional  amendme.-it  will 

be inr-UidGd in this Bill because that will 

be t̂oini? too  far  and  it  will be too 

much to expect. '

Pandit Balkrishna Shanna: I would 

only point  out  one  thing.  It  is not 

only the  generic  terms  that  have 

been’ included by the Census Commis- 

si<oner,  but  even  particular  caste 

names  also  have  been  included,  and 

as  a  result of that  the  Commission 

have given  special, representation  to 

such people.  For instance, dheds  is 

not a generic  term; It is a definite 

caste name.  That has been  included 

here.

Mr. DdNttŷ Speâ: I  wflJ  «lve

opportunity  to  lion.  Members  to 

speak.  Bvery one n?ay speak. 

me first pot the motion txSftwe  the 

Bouw.
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S*̂  ̂tiafeHR So far as I am ron- 
ccmed, r-tissî
I '(Wn reply to any pwfits ra»  ̂latei.

meA naMmtlK Qeh <TMsiui» ŝt) : 
1 on̂  want  aik for seme Inlorraa-
tfnn

Mr. Depoty-SpeakeR I  wUl  giv« 

every hon. Manber an opportunity to 

speak.

S|iri D̂ Mpitha Deb; I only wanted 

to, ask lOT  some  iolormalipn;  I  did? 

nQt want to speak. -

Mr.  Oepaty-Speaker; After  I  put 

the motleo.

Motion moved:

‘That the Bill further to amend _ 

the Delimitation Cconmission Act,

1952,  be taken into consideration." 

There are some ameadnents tabled 

to this.  One is by Shri Ramji Verma 

l<?t reference  to a Select  Committee. 

Q̂t he has  not  given the  names. 

Another,  by Siri K. D.  Misra, is b 

the êct that the BUI be circulate. 

Dpes he want to move, it, ij> vjew of 

the statement of the Minister?

Skrl  B.  D.  SBsrs  (Bulandsbahr 

Distt.); I do not want to move it.

Sh# T.  N.  Si :̂ There has to be 

9 regular motipo l^re tte Hfuise for 

Wferance to a  Sriect Committee.  Is 

 ̂ MJnist̂ gping t» mpve, 't?.  It he 

is not 90ip)i  to lopve  tb  ̂ tlu» 

te tsAra up. foT coosidĴ aiî.

Mr. Dejnrty-Speifter:  I  am  coming 

to a}l those itiotlbns.  I am not ̂ oind 

t<>, allow any motion which is not be- 

f̂e me here.

Then there  is  an amendment  by 

Sardar Hukam Singh for reference to 

 ̂Select  Cor t̂t^

y«.  %it u

t  ̂ot^ qaoUon U 9!>1°K to .b̂ moyĵ 

t  ̂ I  be cpsteott «4th it.  W s

nri Barman  (florth  Bfenjal—Re- 

adi. 'I  to,'™?*;

•'̂lat Uie 8U1 Ue fefecsM to a 

Seiê  Cawttnittte  oouaistini  oC 

S8T LSD

Sir! V'enkart̂ Naiiyan  Kvaty, 

% i BaJttnWr' 'Dayaa ni&sra, &hii 

NaWyan  Sadoba  KajroHtar,. Shri 

'frtbhuan  No ray an Sinjh,  Pandit 

tl|u Rai Shastri, Shri RCTham Lai 

-“-̂iBalBdurijhai Itontha- 
Uiai PateV Shn.̂  ajurthy ffliri 
N. C. Chatterjee, Shn  cLSHI::

Sbri Â adbesbwv Praŝ  3inl̂  

au-i M.  G. Uikey, Sbii T. San- 

ganna, Shri Mangalagiri Nanadaa, 

g£ri  P.  Ramaswamy,  Dr. A. 

Krishnaswami,  Shri  Panna  LslI 

ftiiipal, Shri N. RacMah, art 

SHanath  B*ohino-Cbou<ttiiry, 

atri Hamji Vwma,  Shri Nikunia 

Behari Chaudhuri, Siaidar »uk*m 

Singh,  Shri  Ramephwar  Sahu. 

Sardar  Amar Stash Sai«al; Sferl 

U, V.  Pataŝ r  and the 

with instruction̂  to  sugĝ  ao4 

recommend  amendments  to {he 

BQi  in  order  to  remove  the 

î der«stlmâ l̂ in 1951 Census 

of the. Scheduled, Castes or Sche- 

ffiilê' THt«,  if  any,  in  any 

State to fjve  ̂h  castes or triba 

t̂ . prq  ̂ Representation in  the 

c(e)lmitation of constituencies, and 

also Icr r ôve any otto diWculty 

to of  constituencî

 ̂t̂ .  Committee thinks proper 

and fo repbî on or before the 22nd 

December, 1954”.

âU I spê  now?

Shrt Pstaskan lliere is some diA- 

cvUty about  file.  last  sentence,  b̂  

caxî. I ^nk  it ib too  wide.  I do 

hoi Î w wtnt h covered  it.  It 

m1̂ be looked into l>y  the  Select 

Coiiiiin!̂ .̂  It (QM;

“------ill any State to give such

castes or trU  ̂tte proper reipre- 

seHfMioB in fte diSlmtGatilm  of: 

oonst!ttM>i!(!l«ft and alse to reKcve 

aAiy ciSier in delteitatten

- ojr coiîtutoctes os the Committee 

ttinks proper."

Tbeteilpre,  it does  tkot  m«̂  that 

Oie wtele Act i<lK>uM be anten4e4.

Shri T.  N.  Singh: I suggest  that 

tbe iMrds “ratewaat or comnictê.* be 

Bddet̂ k̂iilbre-
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The MiBister of Defence Org»oiiia- 

tioa (Shtl  Tyati): Difficulties  migbt

arise.  Once  the  Scheduled  Castes 

constituCTicies  are  chanced,  others 

would be affected.

Shri PataAmr. W hat^gj^

tial may be
to*,--— —

Shri &. D. BCista: There are  other 

dieaculties too.

Shri Barman;  They may be  exa

mined.

Shri  Kakkan  (Madurai-Reserve*— 

Sch.  Castes): May  I point  out  that 

there is no Harijan from Madras State 

on the Committee?

Mr.  Depaty-Speaker; Why  not edd 

the name of Shri Kakkan?.

Shii BarmaB; I  am including  Shri 

Kakkan also on the Committee.

 ̂sraST Jiwr?  fsrrft—Tfw —

atfinif)  :  fl>r at  ww

UTOH ̂  1 5TT if

 ̂ ?!TO ?i;5r   ̂  , <#aTC ^

?i;5r  ̂   ̂ah WIT jf  iRriW

5?  ̂'d 01 ^̂ 1   ̂ Q tl

S>4î  ̂3ÎŜ T<i crfi  W  ‘Ih« 

w  1

Shri Barman: This Bill seeks to re

move the constitutional and legal diffi

culty  that  has  arisen  because at 

the  Setecticn  of  certain  mistakes 

in  certain  States  The  four  Main 

States that have  got  some  relief— 

I  should  not  say  fxill  relief— 

as regards thite discreitancy in the enu

meration of the  census  figures  of 

Scheduled Castes and Scheduled Tribe* 

are Hyderabad, Saurashtra, Rajasthan 

and Uttar PradeSh.  In  the case  of 

two States,  that  is,  Saurashtra  a:id' 

Hyderabad, the correction was  done 

by some method whidi I shall relate 

shortly.  Also,  some corrections have 

been made -in the case of three Part 

C States.  That is  also by a  process

•  which I  shall have to relate to  the 

House shortly.

Now, the hon. Minister has himsell 

stated that in the case 6f  Hyderabad

A was detected that the populat‘d  "
01 toe

and  Scheduled 

?ibes,  is such that instead of being 

on a part with the growth or Increase 

in the case of general population, it 

had rather gone  down.  When  that 

fact  was  detected  early steps were 

taken to rectify it by  an  ingenuous 

method.  I  should  like  to  point  out 

to him that similar injustice cr simi

lar discrepancies wiH be found in the 

case of other States.  I shall say, for 

example  take the  case of  Madhya 

Pradesh.  The census figures will show 

that in  the  case  of  Madhya  Pra

desh the general population shows an 

increase of 815 per cent.

Sardar A. S. Salgal; 8-18 per cent.

Shri Barman: It is almost the same. 

Between 1940-41 and 1950-51 the popu

lation of the  Scheduled  Castes  went 

down by 12-42 per cent.  I should just 

like  to  ask  the hon.  Minister  and 

ask this hon. House to consider whe

ther the injBStifce which was detected 

In  the case of  Hyderabad  could  not 

ctetected by the Government or those 

who were in charge of delimitation in 

the ca.se of Madhya  Pradesh.  Now, 

in the case of Hyderabad certain re

presentatives  or  ordinary i>ubl;c  had 

pointed out thi6 mistake that is going 

to  be  remedied  in  a  certain  rc-und- 

about way.  But, is it not proper for 

the Government to look into the case 

of similar injustices and discrepancies 

ih other States?  It would be a case 

of discrimination tor which the Gov. 

emment will have no  answer to the 

people of those States where these in

justices remain.

The  hon.  Minister has  stated  that 

delimitation -has been done in most of 

the States and if revisions are made 

again they will create etiormous difB- 

culties.  I understand  it  very  well. 

But,  would  that  idmlnistratlve  dWB- 

culty stand in the way of doing similar 

justice to all the States that is going 

to be administered In the case of only 

four  States?  Wiil  the  Government 

have any answer to  the  people of
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other Statiss  unless Jhpj , remedy -the 

injusticeT '

What I say, Sir, is this.  Once the 

Delimitation Commission  has  deter

mined the constituencies ift would be 

very difficult later  on.  As  the hen. 

Minister  says  that  he  may  take  up 

the question of other States later on 

if he finds any  difficulty,  I  would 

point out to him tHat once the deli

mitation is made and the constituen

cies  are  settled,  these  constituencies 

will remain for a certain number ol 

years and it cannot be altered every 

six  months or  every  alternate  year. 

Therefore, that difficulty  will arise 

and whatever promises he may  give 

to the  House at this sta(je, I think, 

he will not be able to keep those pro

mises later on.  More than that, even 

at the  very  outset,  nobody is  goina 

to be aifected and Heaven is not going 

to fall if this  delimitation of  consti

tuencies be deferred by six months or 

a little more.  The old constituencies 

will  be  there  and  any  by-election 

that will be held can be held under 

the constituencies delimited already.  I 

therefore, submit that an even-handed 

justice should  be  meted  throughout 

India  and  to  all  the  castes 

and communities.  This will create a 

pshychology which I would request the 

Government  to  consider  thrice.  It 

will not be to the  benefit  of  the 

Government to allow these injustices 

to remain

Sii, I may state how  these  things 

had occurred.  It is given in page 2 

of No. 4 of the census oaoers that the 

Census Suoerintendents of each State 

had  issued  orders  to  their  sub

ordinates  while  enumeration  was 

going on just to  record  the  names 

of  those  castes  which  appear  In 

the  undei  articles  341  and  342 

and if such a name <toes not appear bi 

tbat list they Jiave been advised' by 

the Census Superintendents  Just  tc 

write  "O”,  that 4s “otheî.  There

fore,  it was an  ojitiohal matter Inr 

any State Superintendent to  record 

castes like  AcHuts, Dhedt

etc.,  if they so Hke, tart In most of 

the States these have not been rerord̂ 

ed.̂ '•  ̂ '

Now the point arises only in regard 

to those cases.  The hon. Minister says 

that we may have a smaU Select Com- 

jnittee and we may make slight altera

tions In the BiU so that we can cover 

similar cases in  other States,  1 say 

Sr, that, that will not meet witt the 

requirements of the moment because, 

so far as I know, in most of the States 

wherever the caste of the person was 

not within the list, it has been record

ed simply as “others”.  Therefore, by 

this rough method no justice can be 

done to the other States whatever time 

the  hon.  Minister  may  take.  As  I 

understand from his version, he thinks 

that if slight modifications in the light 

of Hyderabad  can be made in  other 

States he  is  ready to take them. I 

have to tell him that even if he finds 

in one or two States—as we find in 

the .National Register—that there are 

names recorded like Achuts or Hori- 

jans,  in those cases also  be  has  got 

to revise the constituencies and del»- 

mit  the  Constituencies  again.  So, 

where is the saving.  Once he starts 

the process he cannot keep  it  half 

way.

[Sabdar  HtTKAM Singh  in  the Chair] 

Now, a t,  in  this  Census  paper on 

page 2 it is stated;

“Write the name of a caste, tribe 

or class as given in the list.  If  . 

he Is an Anglo-Indian, write ‘A’.

Jn aU other cases write ‘O’.”  ,

So, it appears from this that this was 

the advice given.  Then at the bottom 

Bf the page the statement given is:  •' 

"The  figures  of  Scheduled 

Castes v̂en in this brochure do 

not include persons who grouped 

themselves Tindm  a  ca  ̂ name  ' 

l»tdch, though local people believe 

to be  identical  with  Sieheduled 

Castes such as Harijans,, Achuts 

-etc. , is not speciflcally named as 

such in the  instructional  order. 

Members of Scheduled Castes who 

maintaiced that  they,  were,  not., 

.nembers of any caste or tribe are 

also not huaoteJ."

That being the  case,  what  has 

happened? I am just giving. Sir, in a 

nutshell the position  of the different 

States.  In Assam the gajeral popula-
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IShri Barman] 

tkm  increased  by n:67  pet  cent, 

between 1941 »nd 1051 but the Sche

dule' Castes population  during  the 

same pertod- west ap only by  IS’48 

pep cent. In  Bombay  the  ĝieral 

papulation as  increase  of

21-85 per cent, but  the  Scheduled 

Castes population iscreased by  18‘88 

per cent. The case of Madhya Pradesh 

I  have  ̂ r«ady  stated  witieh  is 

more startiî g.  Thê general pÔlâ 

tion showB̂ ̂an increoM of:  &IS per 

cent—though  ray hon.  frle«4‘  ssefs 

that, it is  8-18 per cent.,  whatever 

that mar  be—but  the  Scheduled 

Castes population went down during 

the same pê od by  12-42 per  cmti 

What is the etxplanatlon for it? Was 

there, what we  call,  some kind of 

calamity among the Scheduled Castes 

so that only their  population went 

dowK?  What is the explanation?

Ari B; S. Afaaar  (Eluru): Magic 

please.

Shrl Barman; In Madras, including 

Bellaiy  district,  the- general p<9ui»> 

tion increased by 14.-39 per cent, but 

the pô lation of  Scbedluled  Castes, 

went up only by four  per  cent.  In 

Bihar the Scheduled Caste population 

is  said to  lijtve' gtiae id#n  tty two 

lakhs itt ffie  couifse' of  the'  twelve 

months  betwê   ISSd' ahd  Sb,

tint iŝ tae geatral tOctoM: In tlw 

case of the  Schedule*  Tribes,  ths 

figures are- mtm- amuttgj

tmdU Husitehwac Batt  Opadfclfar:

There are a large Dund>er of Manrfjars 

wishing, 1» speak, aiid 1 thjidi  tke 

time- sbauld. be limited̂  Cttvwwjse, 

it would b& dittcult.

Hr. (inlHM*: Ves, there  are  so

many Members yet to speak.

Mrt llUfekii: I stiaU t  ̂to lie  as 

sfaoî ar plMsilife.

Shri Tyaci: If it giei to fhe Sidsct 
Committee, you can speak asain.

iBr;, Because he  is  the

Hipver now, he has the Jdght to speak.

e%fen it he  would be on  the Select 
Committee.

Skri  Baraian; The  House  should 

know why  the  Bill  is  sought  to  bs 

sent to the detect GonuaittBBt  That 

is the object  of  my speech.  Other

wise, it is no use speak̂ g,

Mr. Chalmun: The  hon.  Member 

may continue his speech with ihe idea 

that he should flnisb scon.

Sbri Barman: Yes, Sir. 1 shall not 

go into details.  I shall simply point 

out to the  House the report of  the 

Commissioner for Scheduled Castes for 

the year 1952, which was published in

1953. It  gives  the  figures  according 

to the  1951  census.  As compared to 

the  figures  for  1941  which  was

2,47,12,000 the figures for  1951  had 

decreased  and  the  i>opulation  of 

Scheduled  Tribes  in  1951  stood  at 

1,91,16,498.  These are  the  facts.  It 

is  for the  Government  to  consider 

Whether they are going to rectify their 

rtll̂ ake without  additional  cost,  or 

whether they are going to ask the Deli

mitation  Commission to renew  this 

work. My submission is that the Gov- 

etnment should not mind the trouble, 

should not mind the delay involved in 

coming to the correct conclusion about 

the  pcpulaabai  There  t̂ould  be 

somo justlc» done  to all  parts  of 

India in an even way.  There is one 

difficult.  In the case of States such 

as: Hydbn*ad,  a  gcoeric  name  has 

basB adoilttd forr enumoration of th» 

Sdtcduled Castest, and that nune has. 

been  raeasded,  while la. soiae other 

Stetesi î has  ae(  been  leeordad̂ 

likewise.  It  the  Ck>\Ĥ meat 

want  to  do,  luctice  loc  aU 

parts>  of  the csuntex,  one thinff 

ca» be dboa, and tkat ia, to. iacraase 

tba raUa of t  ̂£|ehedul«d Castes to 

same ratio a» i» fouad ia Rgaid 

t»  laeeeeee in tk» genem pcvu- 

tation, eoasidering. the figiucs sMain- 

ed  tte <niBSUK of 1941 and 19»1. 

That Is the shortest and surest
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of  domg  Justice.  Of  course,  it lies 

with tiw GoTMniaeBt io -do n4at  is

feasible 1 should again appeal to the 
hon. Minister not to try to cut short 

this matter in a half-hearted manner 

or do half-hearted justice, because if 

injustice is done in some States and 

the correct  figures  are  taken  into 

account in other States, the res jit will 

not be xeod.  .

Mr. ChainBaa: Motion moved:

“That the Bill be rrferred to a 

Select CcHnmittee consijting of..

Shrl Bannaa; I  suggest  that  the 

name  of Shri Naval  Prabhakar may 

also be added in the lot.

Mr. Chairman: Yes.

Shrl T. N. Singh:  May I suggest

that the name ol Shri H. N. Mukerjee 

may be added?

Mr.  Chainnai: Has the mover  any 

objection?

Shri Barman: 1 have no objection.

Shri B. S. Mnitliy: I do not thiak 

Shri  H.  N.  Mukerjee  is keen about 

it.  He is not keen aouui it.

Mr. Chairman: Whether he is keen 

or not,  if the House  agrees,  we can 

have his name also.

Shri T.  N.  Sinifh: He is there in 

the back bench.  He has no objection.

Mr.  Chairman: I  see he  has  no 

objection,  and -ttie  House  has  no 

objection.  Shri  M;Aerjee’s name  is 

also  added.  Amendmoat moved: 

"That the Bill be refttred to a 

Select Committee consisting of Shri 

Venkatesh  Narayan Tivary,  Shri 

Raghubir  Dayal  Misra,  Shri 

Narayan  Sadoba Kajrolkar,  Shri 

Tribhuan Narayan Singh,  Pandit 

Algu Rai Shsetri, Shri Resham Lai 

Jangde.  Shri  Bahadurbhai  Kun- 

thabhai Patel, Shri B. S. Murthy, 

Shri N. C. Chatterjee, Shri Jaipal 

Singh, Shri Awadheshwar Prasad 

Sinha,  Shri M.  G.  Uikey,  Shri 

T.  Sanganna.  Shrii  Mangalagiri 

■Nanadas, Shri P. RffltiaBWamy, Dr.

A.  Krlshnaswami,  Shri  Panna 

Lall Bariipal,  Shri  N.  Rachiah 

Sitanath Brohmo Chaudhwy

sbri Ramjl Velina,  -Nikunja

8tbarii ChauaOnBi, Sardar Hukam 

sifngh, iSiiri  ..Bflmeslavar  Saliu, 

Sudar Amar  Saicai,  Sfari
P. Kakkan, Sai Wa val Pnahhafcar, 

Shri H. N. Mukerjee, Sbii fi. V. 

Fataskar and flw  Uover,  ou% 

tnstniotiims to suggest and recora- 

mend amddz&ents to  -Bell a

order to nraove the 

mation in  1851  Census «f  the 

Scfaedtded  Castes  or  Sebed̂iled 

Tribes, if any State to cise such 

castes or tribes the :pi'qper tŝre- 
sentation in the deiimitatibn  of 

coaostituajcies, -and also to mnove 

any other dUBciutsr m (Minitatien 

of oon̂ttDeicites  las  tiie  Gem- 

mtttee fitinks proper aod to ̂ttiort 

an or hefoce tbe 22nd Oeacsnber. 

19M."

Now,  there  is  snecdiBent ■No.  T. 

Does Shri R. D. Misra want to move 

it?  Now that tte matjcm for referring 

the Bill to the Select Committee has 

been  moved,  his motion goes  away, 

I suppose,  I know the reaOtion

of the Inn.  Mem%er?

Shri R. D. Misra: I am moving niy 

amendmetit.

Mr. Chairman: The motion is there 

now.  Perhaps the hen. MAidser does 

not want to move Ills own.

Shri R. D. Misra: My subm̂ sipn is 

that I want  the  provisions  of  the 

parent' Act  should  be  amended.  I 

want to move tt.

Mr.  ChalnuB:  Then  he  raSgh* 

move it.

StiTi R. D, JUara: I beg to move:

’That the Bin be i««rred' to a 
Select Committee  consisting  of 

Shri  H.  V.  Pataskar.  Pandit 

Thakur Das Bhargava, Dn Lanli 

Sundaram.  Pandit  Munishwar 

Datt Upadhya.r,  Dr. A. Krishna- 

.swami. airi Diwan Chemd Sharma, 

Shri Awadheshwar Prasad Siria, 

Sardar  Amar  Singh  &dgal, 

Sardar Hukam Singh, Shri Radbe- 

shyam -Ramkumar Morarka,  Shri 

Ramji  Verma,  Shri  Narayaa

Sadoba  Jtojrilkar, :ar1  -Jaltlkl
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Singh,  Her  Highness  Bajmata 

KanUendu Mati Shah, Shri Bhee- 

kha  Bhai, Shri A.  M.  Thomas,

Shri  Dodda  Thinunaiah,  Shri 

NikuDja Behari  Chowdhuiy,  Shri 

Vishwambhar Dayal Tripathi, Shri 

Panna Lall,  Pandit  Balkrishna 

Sharma,  Shii  N.  Bachiah,  Shri 

Bahadurbhai  Kunthabhai  Patel,

Dr. Satyanarain Sinha,  Shri  M.

G.  Uikey,  Shril B.  S.  Murthy, 

Shri Rameshwar Sahu,  Shri  T. 

Sanganna, Shri Upendranath Bar

man and  Shri  Râ ubir  Dayal 

Misra with instnictinns to suggest 

and recommend  anJeridments to 

any other sections of the  parent 

Act not covered by the Bill, iS in 

the opinion of the said Committee 

such  amMidmaits are necessary 

and to  r^rt on or before the 

1st March,  1955."

Mr. Chairmaa; Thm there is amend

ment No. 10 by Sardar A. S. Saigal.

Saidar A. 8.  Saigal: My  amend

ment is to refer the BiU to a Select 

Committee.

Mr.  Oî nnan: That  Select  Com

mittee is now there.

Saidar A.  S.  Sal*«l:  As  regards

the names,  you  can go through  the 

names which  I have  already  sub

mitted

Mr.  Chairman; The motion  is  the 

tame.
Sardar A. S. Saigal: Then I  with

draw.

ra>dit Mimisbwar Datt  Dpadhvay:

1 beg to move;

“That  the  BiH be  referred to 

a  Sel̂ft  Committee  consisting

of;

Mr.  Cĥ rman; U the  names  are 

the same as those suggested'  in  the 

previous  amendment, the hon. Mem

ber need not read the names.

Fandit Mnnlshwar  D«t Cpadhyay:

They are not Quite the same.

Mr. CSiatfiiiaii: All right.

Pand.t Hunisbwar Datt Dpadhyaya 

I beg to move:

“That the Bill be referred to a 

Select  Committee  consisting  of 

Shri  Upendranath  Barman, 

Sardar Amar Singh Saigal,  Shri 

Narayan Sadoba Kajrolkar,  Shri 

R. L. Jangde, Shri V. N. Tivary, 

Shri T. N. Singh, Pandit Algu Rai 

Shastri,  Shri  Raghubir  Dayal 

Misra, Shri Nikunja Behari Chow- 

dhury,  Sardar  Hukam  Singh, 

Dr.  A.  Krishnaswami,  Shri 

Ramji Verma,  Shritnati  Eucheta 

Kripalani,  Pandit  Balknshna 

Sharma, Shri  H.  V.  Pataskar, 

Shri P.  Kakkan,  Shri  Hirenrira 

Nath Mukerjee and  the  Mover, 

with instructions  to report or  or 

before the 22nd December,  1954.”

It is a new amendment.  There is t

1 ttle modifik;atiO(D.

Mr.  Chainnaii; The  anendmer' 

moved by Shri Barman has  alreaav 

been placed before the House.  1 am 

now  placing  the  other  two  amenti 

ments before the House.

Amendments moved;

(U “That the BiU be  referred 

to a Select Committee  consistinf 

of Shri H.  V.  Pataskar,  Pandit 

Thakur Das Bhargava, Dr. ?.-anka 

Sundaram,  Pandit  Munishwar 

Datt Upadhyay, T3r. A. Krishna

swami, Shri Diwan Chand Sharma, 

Shri Awadheshwar Prasad  Sii*ha, 

Sardar Amar Singh Saigal, Sardar 

Hukam Singh.  Shri  Radh?shyam 

Ramkumar Morarka,  Shr!  Ramjl 

Verma, Shri Narayan Sadoba Kaj- 

ralkar.  Shri  Jaioal  Singh,  Her 

Highness Raimata Kamlendu Mati 

Shah,  Shri  Bheekha  Bhal,  Shri 

A. M, Thomas, Shri DoJda Thim- 

malah, Shri Nikunia Behari Chow- 

dhury,  Shri Vishwambhar  Dayal 

Tripathi, Shri Panna Lall Barupal. 

Pandit Balkrishna Sharma, Shri N. 

Rachiah, Shri Bahadurbhai Kuntha

bhai Patel, T3r. Satyanarain Sinha, 

Shri M. G.  Uikey,  Shri  B,  S. 

Murthy,  Shri Rameshwar  Sahu, 

Shri T. Sanganna, Shri Upendra-
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natb Barman  and Shri Raghubir 

Dayal  Misra with  instructions  to 

suggest  and  recommend  amend

ments to any other sections of the 

parent Act not  covered by  the 

BiU, if in the opink>n of the said 

Committee  such  amendments  are 

necessary and to reiwrt on or be

fore the  1st March,  1955.”

(2) “That the BiU be  referred! 

to  a  Select  Committee consisting 

of  Shri  Upendranath  Barman, 

Sardar Amar Singh  Saigal,  Shiii 

Narayan Sadoba KajroUcar,  Shri 

R. L. Jangde, Shri V, N. Tivary, 

Shri T. N. Singh, Pandit Algu Rai 

Shastri,  Shri  Raghubir  Dayal 

Mfera, Shri Nikunja Behari Chow- 

dhury,  Sardar Hukam Singh,  Lir, ' 

A.  Krishnaswami,  Shri  Ramji 

Verma, Shrimati  Sucheta  Kripa- 

lani,  Plandit  Balkrishna  Kianna, 

Shri  H.  V.  Pataskar,  Shri  P. 

Kakkan,  Shri  Hirendra  Nath 

Mukerjee and  the  Mover  with 

instructions  to  report  on or  be- 

fere the 22nd December,  1954.”

Shri  Sadbelal Vyas (Ujjain); On 

a point of order.  The amendment of 

Bhri  Barman  wbilch was moved  Just 

now, is already there.  When such an 

amendment has come before the House, 

is it  competent  for  another  Member 

to bring another amendment for  re

ference to the Select Committee?  He 

can bring of course an amendment to 

thite amendment,  and  I  submit that 

no other amendment of this type can 

be brought in.  There is already one 

amendment  for  reference  to  the 

Select Committee.

2 P.M.

Mr. Chalnnan: If they were identical 

or even similar, I would have ruled the 

other  one  as  barred;  but,  now~they 

are different,  their ilnports are difle-' 

rent and therefore both will stand.

Pandit Thakoi Das Bhargava (Gur- 

gaon): With your permission,  may  I 

make a suggestion?  The only dlflerence 

Is in the names.  I would respectfully 

ask...........

Mr.  Cbabaura; That  not  the 

case.  It is not only a difference  in 

names.  I have seen that.

Pandit Thaknr Das BhargaTa; Apart 

from that, there is some diffeiwice so 

far as the substance is concerned.  I 

would beg of tlie hon.  Members who 

have moved such amendments to gilve 

an  agreed list of names.  There is 

no  difficulty in  that.  At  the  same 

time,  the widest possible scope may 

be given  to the motion.  There  may 

be only one amendment and it would 

otherwise be dSrfflcult  to  vote.

Shri PataAar; If  it  is acceptable 

to all the Members who  have  given 

notice of such amendments  for  re

ference  to  the  Select  Committee. 

There is already  one amendment  of 

Shri  Upadhyay which  may  be  ac

cepted.  I am prepared to accept it. 

If  anybody  is  interested so  making 

any additibns  to  the  names,  I  have 

no objection.

Mr. Chalnnan: If the  hon.  Mem

bers agree and the Movers can com

promise,  that  is  all  right.  I  shall 

not have any objection to that.  Un

less that is  done,  I  canrot  rule out 

any of these.  Let the discussion pro

ceed, and let the hon. Members come 

to an agreement.  I do  not find any 

other  amendment.

Shri B. S. Mntthy; Sir,  I have an 

amendment.  My "name  and  Upa- 

dhyay’s names have been linked.

Mr. Ci»inun: It has already been 

moved.  What  else  (Joes  the  hon. 

Member want?

There  is  another  amendment. 

No.  12.  That is also for reference to 

Select  Committee.  When the  motion . 

tor  reference to  Sdect  Oommittee is 

already before  the  House,  I  do  not 

think the hon.  Member aeed  move 

h|s  amendment  except that  there 

might be some difference in the names. 

We can add here and there.
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r«îit Sbmialiwv D«» Opadbray;
Certaiki names  are b^s  suggested;

il they come in, I shaU accept tbecn.

» . .(%«||neaii:  hon.  Member

may stlso be consulted and his con

sent tâ D.

SHirt, (Baaspai-—Iteaerved—

Sch. Castes): Sr, I want to move my 

aifiendment,

Mr. lAUrtUai: I faaw been  asking 

irheaieT any otJter Sfcmber also want

ed  to  move his  aniendmeat.  What 

is thdt  amendknent?

Shri Jangde; Ust Mo.  4; 

just gWen it today.

I  have

Mr. CKtOnilaii; it is an amendment 

to a clause.  They are not being taken 

up now.

SbH R N. SlB  ̂(Otozipur Distt.— 

East-cum-BaUia Distt—South West): 

£Kr, I want to move my  amendment,

No. 6.

An Hon. Member: He was not here 

when his name was called.

Mr. Chaimmn:  The bon.  Member

was called but be was not in his seat.

Patfffit Miutlslnîr  iMtt  t̂ â yay:

Sir, I have  read out my iamendment 

Just now-  I win just repeat the sub

stance ot it.

Mr. Cbairmao: H the lion. l*ember 

wants he may read it out again; the 

names need nat be 'lfead out.

Bai|̂  Mnnishwar  Datt  Dvadlqray:

I beg to move that the  Delimitation 

Commission  (Amendment)  Bil̂  1954 

be referred to a Select Gtmunitt̂ con

sisting of &e naa  ̂<WU<lh were read 

out—18 names are thete %fth Instruc

tions to report to the House before the 

22nd December, 1954.

An flon. Member: What is the scope; 

what instructions are to  given?

PaniOit MOishaiar itattt  Opattyay:

I  have read out the entire thing.

Mr.  Chairmvi: I.et the hon. Mem

ber now proreed.

Shil B. S. Mart̂: Sir, I think his 

fHsendment  is diilen  ̂from  mine 

though it is bracketted.  My  amend- 

inoit is No. 11.

Sir. fSialntao: We have got another 

aim of that import.  As the hon. Mem

ber has already moved it, we can dis

cuss  that,  whether  this  should  have 

wider  scope and all other  sections 

shoiild also be opened.  That has also 

“been moved..  The hon. Member may 

proceed.

>attdit Munishwar Datt  Tpadkyay:

The Bill that is  before the House is 

very limited in scope.  It can really 

benefit only U:P.. if it can benefit any 

State at all.  My submission  is  that 

K is not going to benefit, as a matter 

6f fart, any State.  It appears that the 

final  orders have not been passed in 

respect of U. P. and therefore before 

the final orders are passed, the revised 

fibres  of  the  Scheduled  Castes in 

U P. have been  obtained and they are 

before the Commission. So, according to 

the revised figures now, they will de

limit the constituencies.  They will fix 

Uk number of seats.  But tte whole 

'diCBcuUy is there and it applies to al

most all tike final oitiers that have so 

far  been passed in  respect of any 

State. That will apply to UJ*. as well, 

with one difleBRice only that here the 

OSmnfiSBion  has  got ^e power.  As 

tsgards other States, sbc months have 

elapsed  alter  the  final  orders have 

been passed.  Theretore, the Commis

sion "has no p<JWer to correct even a 

clerical error or arithmetical mistakes. 

In this case, because the final orders 

have not been passed, therefore, it is 

within the power  of the Commission 

to  act on the basis of the  revised 

figures and to fix the seats and delimit 

the constituencies.

But, this is not the ortly  difficulty. 

The sijc  months’  period was not the 

only difficulty that is provided in sec

tion 1C «f the t)eltmitatlon Act of 1952. 

The main difBculty is tile phraseology 

of the  Presidents’s order.  That -eon-
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tains an exhaustive list of the Schedul

ed  Castes who can be  considerea •• 

such  during  the  census  operations, 

burin* the last census operation, the 

list jof cases,  according to  the Pr«i- 

tot’s Order was taken into considCTa? 

tion and on the basis of that list {he 

population  of the S<ieduled  Castes 

was  determined.  After  this  revision 

had been made, a  number of other 

castes  have also  been  accepted  as 

Scheduled Castes. Because those castes 

have  been  accept̂  as  Scheduled 

Castes, the number has increased and 

therefore, that  figure is  very much 

different—̂there is a difference of four 

lakhs or a little more.

Shri B. S. Mnrthy; Where?

Pandit Munishwar D»tt Dpadhyay: 

In U.P. My submission is that this is 

not possible unless the  order  of  the 

President is revised, unless these caste 

names or generic names or synonyms 

are added to the list of the SchediUed 

Castes in the President’s Order,  ac

cording to article 341 (1). If any ques

tion is raised how these Bgures were 

revised and on what basis the difter- 

*nce of four lakhs has come into be

ing, there will be  no  reply.  I shall 

read out only a line from article 341 

as I think that will make the whole 

position clear.  It is really this vital 

trouble that has been -there all along 

and which  some  of our friends  now 

think  that simply  by  revising  that 

figure  and fuxing the seats on  the 

basis of the revised figure  and also 

delimiting the  oonstitaencî  would 

be correct  I would submit that that 

also would be ultra cites and illegal 

ultimately.

The article says—

“by public  notification, specify 

the castes, races or trllies or parts 

Of  or  groups  within  castes, 

races or tribes which riiall for the 

purposes of 'liiis  Constitwtion be 

deemed to be Sctoduled Castes in 

relation to that State.”

It is for the President alone to alter 

that list.  If any number of  people 

who have been classed as Harijans, 

Ai'hats -ajii OhSis as Jast now suggest
ed fey ®«e hon. Member,  are  now

counted as SchetMted  CaMes,  the 

cpuating would be incorrect althoughi 

in fact, these people are  Scheduled 

Caste people, because they arc not aa 

the list under the President’s Order 

Therefore, it is not possible to in

clude them imless by an Act of Par- 

lî ent that list is changed and that 

Order is modifled.

Mr. Ohsirman: But the preseot plea 

is that they were  included  in that 

Scheduled Caste Order, that they am 

Scheduled Castes as are  enumerated 

there, and that only  by mistake, be

cause that name  was given,  they 

have not been counted.

ramm Manisbwar fiatt DpaAyay: 

Unless they find a place  on the UaW 

they cannot be counted as ScheduleA 

Castes,  because  it  has  been  defined 

that the Scheduled Castes would  be 

only those  whom  the  President,  lar 

his  order  under  article  341,  declare*, 

to be Scheduled Castes.  If that que»- 

tlon is raised, I do not think that there 

c  ̂be  any  effective  reply,  and fba 

figures  that have  now been  received 

after revision will not be the correct 

figures of the Scheduled Castes. They 

might be correct figures according  to 

the  notion  of Scheduled  Castes, but 

legally the President’s Order shall lie 

strictly constructed, and on the basis 

of that construction, it shall not  be 

possible  to  accept  these  caste>3  ns 

Scheduled  Castes  and  the  revised 

figures would be again incorrect.  As 

a matter of fact, this revision does not 

very much help even UJ*. although it 

is  said  that  this  is  going  to 

help  U. P.  I accept  that  if  it 

can  4k3p  any  State  at  all. it can 

ĥ > only UP., but I do not want that 

it should be  limited to UP. only; It 

should be tor all States.  Why ôuld 

the Scheduled Castes of other State*. 

suHer?  Why sboidd an invidious dis

tinction  be made in  favour  of our 

State?  -That is wfcat I do  not want. 

So, if it applies to UP., it should apply 

to all other States also.  But «̂ at I 

am submitting is lhat it does not help 

even UP.  'Oie wording of the Bill is 

"in order to isectify any boTia fide mis
take or omission during eiumeration". 

These omissions off -ftgures were quite
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deliberate and there was  no mistate 

about it. It will be quite clear if I read 

out a sentence or two from the Cen

sus of India, Paper No. 4, 1953 at page

2 near about the bottom—

“The  figures  for  Schedule 

Castes given in this brocliure do 

not include persons who returned 

themselves  under  a  caste  name 

which, though locally believed  to 

be  identical  with a  Scheduled 

Caste (e.g. Harijan, Achut etc.), is 

not specifically named as such in 

the President’s Orders.  Members 

of Scheduled Castes who maintain

ed  that they  were  not  members 

of any caste or tribe are also not 

included.”

As a matter of fact, there was a list, 

these  people  were  there,  the  figure* 

were there, but these figures were deli

berately  left  out  because  they  were 

not included in the list of the Presi

dent’s  Order.  Therefore,  they were 

left out, it was deliberately done and 

it was done bona fide  and there is no 

mistake in their omission.  The omis

sion is deliberate  because they were 

not on the list prepared under article 

341,  by  order  of the  President.  I 

think this trouble will arise in the case 

of U.P. also, and as regards others, my 

submission is that if anything is done 

for the U.P., it should be done for aU 

other States also.

The  other point is in  respect of 

Hyderabad  and  Saurashtra  States. 

Their order is illegal and  ultra vires 

because the revision of the figures in 

regard to  Hyderabad  and  Saurashtra 

was done probably in the manner in 

which it has been done in U.P. There 

also, certain castes which should have 

been included among the  Scheduled 

Castes have not been included.  Deli

berately they  were  left  out,  because 

the names 6f their castes did not find 

a place in the list prepared under the 

orders of the President  Any revision 

of figures on the basis of certain castes 

now being taken as Scheduled Castes, 

although  they  were not  on  the  list 

that was pr̂ ared under the orders at 

the President, will not make it valid.

Any final  order passed in respect ol 

Hyderabad and  Saurashtra will also 

be questionable. This difficulty appears 

to be In respect of three States.  As 

regards the other States, final orders 

have already been passed.  ¥Then the 

final orders  were passed, they  were 

passed on the basis of figures that were 

not revised.  These castes did not at 

all come in the orî nal figures, on the 

basis of  which orders were  passed. 

They  are also  questionable,  probably 

a little more than the others.  Probab

ly all the orders that are proposed to 

be covered by the Bill are in  respect 

of UP.  and Rajasthan.  I am afraid 

none of them will be legal if anybody 

goes to a court of law and questions 

their validity.

Shrl Saghnbir Sahal; There is a pro

vision that they cannot question it in 

any court of law.

Mr. Chairman; 1 have not fixed any 

time  limit, but 1 would  request the 

'hon. Member to exercise restraint on 

himself and finish his speech quickly.

Faodlt Monishwar  Datt  Upadhyay:

I will  finish in a minute or two.  I 

would  refer  to the  letter from  the 

Commission itself.  They .̂ ave  accept

ed this  position,  namely,  that  unless 

the President’s Order is revised, it is' 

not possible to fix the seats and deli

mit the constituencies on the basis of 

the revised figures. They have written 

a letter to Mr. V. N.  Tivary and in 

that they have said;

“Any classification of particular 

groups as Scheduled Castes in the 

National Register of citizens can

not be given effect to in the ab

sence of a specific amendment or 

correction by Parliament.”

They also say that it is only Parlia

ment  which  can correct  it;  nobody 

else can correct it.  In these circum

stances to leave things as they are and 

not to amend the President’s  order 

which  can be done only by Parlia

ment.......

Shrl FatapkaR It cannot be done in 

this Bill.

Paadtt  MBiiUhwar Datt Dpadiiysy:
I know it cannot be done in this Bill.
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This Bill  cannot correct this funda

mental  defect; it is helpless in this 

matter.  So, we  must take up  tbe 

entire thing and see that all the States 

*et the benefit of the revised figures 

by  a  separate  legislation.

Mr  Cbairman;  But the bon.  Mem

ber’s motion does not contemplate that.

Pandit  Monishwar Datt CFpadliyay:

I had a talk with the hon. Minister, 

ile said that he can accept only this 

mnch and if the other difficulties are 

brought to his notice, he will consider 

them and try to remedy them later.
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 ̂  ̂   ̂ 9x-<i  "qî cii  ̂I

yetd?nt/i<n ifsfrjH-  wsfrar «n

arf? «ft ra’ ̂

 ̂ t  jT?n «n

aift   ̂  ̂ ^ I 5 nni  ̂

<»!T>T  rs’ =fi»frFT  ̂   t

Jirfi'ti'iif  an̂  aft

ÊVo jf   ̂  3IT̂ ̂ 3(T aif?

TO airê »f ’fgs 5rrfW  ̂siur W

?i5 TOT TOT   ̂  in qwlf qwlf 5frfW ^

SITO 5rrfW  JTT51T 5ITW I  ^

if  ̂ >̂nr  ̂  ?ir

if  f  jf" 5T 5it  ̂w

W3ti ?; arft 5T   ̂ 1 ?Tr ?iT

 ̂oi«5 < Mjfl 519̂

shf  f  I  iM  ̂  ̂an̂  jf ^

kiV̂n   ̂  ̂  ̂ aTO]̂ ^

aif? 5T  ̂   arâ  iripi  «n̂ ? 1

r=r  oniW   ̂ «bto  W

Ifff  5T̂  *THi .̂rar 5̂

«r arrê  »f ^

# 1  <ek< jf  ̂  ̂ >T̂

fsn W  «rr̂ siur   ̂aw  î5»M

fSRITOT   ̂ €R?If

'•Il'J'ii appt STW  tii«i

>prft JIT  in 4?5n  «IT?T̂

5Wt?5 jf ?triW  ^

iVqi W  I rr 5tl̂  f H ̂   sf

5?fjT 3PPT anr ̂  >pfft in  in

=TT*r if  5JHT =t̂   ̂atft appt

aiw ^  ?fr3R- in  st5»M 1

JTfRHT ̂Tpfi  ^ fiVoR’ ̂  51W

«n I at  ̂?fnpT 5̂

srf? JiNt  ̂

m  I  ̂am̂ ^

 ̂  ̂ siw  ̂ îra  Tw

irar appt 51IJT  HIV îT'fin.'i ^

f̂iw-̂ WL aift ^  ^

flpTift  ?5RI? =1̂ V<*MI JT̂n I

Mr. Cbsifman: Order, order. I find 

there is a  regular conference on my 

right which has been growing in num

bers  and  in  loudness  of  voice  as 

well.

aino ô hrt :   ̂ tit «n  ?*»!

liW N  ̂  ̂ an?f?  »i?ra- «jt  rnt?r̂ 

5TKT!r r̂r TO  ̂  ̂  ̂ T̂r

airê ^  317̂ I  ^  an#?

 ̂  ̂  ^   fT  ̂

arft *f5 w  an  ̂   ̂1 anft

JTpnft’T sft st ̂   <râ  tt,'tMi

#  iisfrFT ̂ ?ft <fto  ijq-o hnirft ^

??raT # I V̂f̂FT 5f *f? TO UN! ̂

 ̂ 5|f T<fi»nf ^̂TTfT ^
ff̂rr it? ilisft  ̂tro »f 

 ̂̂  m fw fSRf JT̂ f 

 ̂yw  arHt  ̂ Tn̂aî  ̂  ̂ ^

?5rq;fe Psw anŝ »f ̂  # 1 viftFT

 ̂ ?ir ŵ w  ̂ arfroi? 51̂

? W  <nton*9 ̂  far slW ̂  ̂  «rê 

^ # I  iM  ̂17̂  TOW

STW  ̂  ̂ M5  TIT an̂
 ̂ fir   ̂srfrif if sjt

?S srfrif I iftfte'ie m?r ̂ »i?ra’.



{:̂ airto  ̂ |iR*r]

am  ̂4  Taraift »<} <idfa<ii  are;? 

>rn(Sti  ̂#6r if %ŝ Rnsr »f 

a’i'»il  ̂fmf <IT

 ̂«n  if ?̂?<s  «*?f »f

T=T r̂aw  iraf̂ mf  fsr  siwt 

3̂tM I ?w  W  i}̂ ̂  ̂ ?reT ̂   |ir 

W  jf  ̂  ipnfv 51̂  I fir 

ît f̂Frê  ̂  ̂ ys!

f»m  ̂  f ?as  w»r 5rf »n??!nijf 

 ̂  f  3̂  ̂iVqi  in  arf?  ̂  

^4Nr  =̂   ̂ ĤVts? aih ?̂7rti? >f

s'h; tnror  ̂ q;o iffo  ̂?̂ Tir if ^ 

Jipft  «r? TO mjtjflijf>5 «S awsf

311̂ if 1   ̂  if ?as  T?n inf̂r 

<5̂  ̂#r  ̂ aft  f»m  I ffiV=r

f»ra-  ̂«riW  3HW

ara:;rif  bw  aJ ^ f ^

 ̂  ̂1  ?̂r R̂T  w ^

♦•̂I'ld  '*<ni ?re  xRn

Tf̂   >w «*w   ̂  ̂   ̂«̂ ;«f 

'ww  ̂  isî faw  ̂ ? \)*w>l 

vni  ̂ ̂  fwir >fifmr vrm f 

<̂«î <5%f 4 ̂  if iiFpft̂r

-*rtt 5ft»} >5>i  f̂?n?nHf ̂  arfs taW 

jf  ̂  «l̂  ^

■>w4  f?r̂  ̂ f i  ^
«iWW**< -W »ft t̂k»i4  <ii ̂  ̂ rf? 3T*fis 

"miT  ̂  ̂ *11̂-Mi*

tw  f  vr$i  ?«pf 5TC ?n

fiw iWsB  »f »pf«^

KI«}*'II I

5|̂fnft wfrr ̂   ̂> î w tt X ̂  ^

# tJli qfrf«iife ̂  «t l̂fE TO  #,

TgrHl'«4</iHH 1̂ ,  ijW f  ̂  E *f  w  

»raT f  5rf  ̂  »«friw ?f •̂rhn, it 
3n5̂  ̂ ̂   ̂  ̂ vt̂iiTT  3iJ*?  T̂-̂ D

11 #r«T sift '̂̂r$T 

if an?f ' ‘̂  "5!prf5r »ft ̂  lit i  ̂  ^

it̂ SUl 33«

Jjnrara ffjrf fimsf «r̂ f T̂ fiw  »f 

# WR  ̂   n?nft V)  ̂ «ft 

vf’«')<,<{̂i(H  anŷ»ri<)  «:< aift <80 ̂  

fsaro  *rai  # 1 3t  fr̂irnf  r̂cr  ■; 

tsfwiWuH  ̂ ^ (w ^W5r '3' »f   ̂

f  3»ft 3rf   ̂ajft ?5R ̂  »iht

'■'•’I  * 4l<ii  d*iii r<sni'* *TO f

«ft 5 ̂   51̂ J?HT i I )̂l'W?<̂<l'iaH

 ̂ if f̂ Tii âiT f  Bw

/ ftw V) CB»n̂  <6(3̂  «f’*̂< mW<ii*r<!

 ̂^ mi f̂ T̂ ww if sifaMtR̂  ̂

JT'pira’ ir̂  5HV=t in ainjr

Jwi »TiiT f aft  <n «ii# ahif  ^ 

■̂ WB̂ Tff ?rair if   ̂fst̂ yifî

=̂ ̂  TOJT # atft  ̂   ̂ 5 W   a W

 ̂ tr» î mî  ̂  i*T  ̂ ^̂iPii i I

,?a  ̂fsrsf iî   sf

 ̂ aft  T?  5tnt

1 iŵ HH #wsr if  a,<!s,ooo  t?  tĵ

**̂4̂4 arai  ̂aft  a;5jw   ̂

 ̂ ̂ •U'J îfe «)«? tHNth 

*jft̂ w #  at̂ og- *CT  WJR  5ifT 

rfwi f 1 TJT̂ im =t?T iV?n i  «Tf,

f̂"Hiw ir  ̂aft  if 3Tr̂ 5̂

 ̂   ̂hE  if  !̂3

arar  ̂ .vb«< 1 ĉbV?  'tt

S ’̂W  ̂<0 mw ̂  arô <n ^

jjJw  ̂ aw <n  aft 

-S.̂E <wsr >n   ̂ I 3TT!? -jffSWy* .!! St 

 ̂?H5  ̂T«h» ?ew ?apTii # ?as ?3raraJ 

ipifvT   ̂   ̂ IT̂ liiiiT

griW ) ?*■»< 3w$t 'vlĝ  fw  51̂

w I ,

?̂j9s# *rfr «n f  ^

^w>r  t; »f  !n!  âi #  ^

fttie-tfŝ 'd >rM I   ̂  in  <ji

afwSR  f̂*n *TOi  ̂  ̂lary «V stf

WKte?|T3̂  v i*f i ,g:»n*t IW  

 ̂ *f?n f hfi i f)!#er5R?if?
I p*T -tnnw 3f* # ?w atwj
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 ̂ if  5̂f ̂   eiT

TO 4  ̂  tr«f

<i(t ap»n  ̂ anWT̂

«K  !lf TO»?  aft iV-ffll vrflfW 

I tttw af>T? if ĴT ??*s

<iT art?' 3jw!̂ 5T̂   ̂̂

VV4  ̂ spi?' STFTT  ? I 

TT  ̂if VR fW  f  I ar?T «n ?rra- ?sraf »f 

f 3riVw?3raf>f  5r̂ #i  ?rf 

?̂ff*  ̂  ̂  ̂ 3Rn

<Tf5n  I «rraf  3ift ?5R? ŵ  f 

S|4̂ I’<t/fe'»t:c4’t  ̂  V̂T̂"

rtfsft I ?HV̂ W Ntt :f 1̂  fâ iw ?Tw 

■aift 5rff iŷ e'<«4‘e  ̂ ŵ mr ^  #

 ̂  ^  I

t; 1̂0 if ^ t  infisnr

<T  CTW ?^1T
H  ̂  5irar I slWsT 

if   ̂   TO=t

 ̂I  ^  anŵ

^ ŵH" I fW  Sf an#T9f iiiT <)r̂ 
M>5VfaWe

 ̂ ifte if # ̂  ^ m w4,

 ̂ X̂-  r»I?t   ̂  3«wfl   ̂I (̂fwwlTê

 ̂   ̂  if ift-  nHf

 ̂   ̂  I rifan  T«sf T<l> <R  ̂^

no tfin if  T̂STRT  'î WJ

l̂ «IW it «ft  if # hrVRT V?

ij-   ̂i  ^

?(i# f I  ̂ <ST!̂ ̂  v*e=T  ^ 

wrrr  ̂  giipf  fsraff̂

<̂ ♦1 wf®  *y»ft  I ^

im f ̂ aifwqR im f I
<#$v*r  ̂ ■aW'fl 5R? ̂  TOit Vf if 3BW

?Jw # t if 4 awsf'fwAif ««* iftw 

4̂  I 3  ̂ ite »5P» #  9̂ ̂  if a«ŝ

Wii' ww ?a»rf if awi# f dV «n» 
lif  ̂  «fe W f if «l̂  WRf ff0 
 ̂  # ?Tf ?p®ir  if ^

TFW  ̂I %H{̂ ^
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if  !̂T ij«m. ̂  iNi gi?r̂ «n i

3(Tn  ?pRt ̂  r<i¥*Iin ?t *il  ^

f̂ f̂iFTV 3̂ ?lf st̂  Ŵ9* H> ̂   ^

MVffl  ̂I «it>M 1  ̂ =T̂ f w  IPU  ̂I 

ST| rqi«)l  d̂ W ?i;o if̂o !̂T 3i"̂'«a 

•T 7  ̂̂  fyRf ̂  sn̂fiy f*T̂PW  Hr<̂  ̂

f5Rf ^

<(̂ *1^  ̂ IT?' ?  TO’ =f  ̂ ift ÎRT 

=T̂  VI  3?f  T̂T C(ft T W

3  ̂# gff if  ̂ W  ̂ f̂tsf iifflw 

faf̂ if  tĵ TOf  "mi <7 5PT? C»R3!T=f 

W ?miT  ̂  t,  ̂  f   ̂  4: :rf^ 

<I»=5ft 1“ 1 ̂  Jfwi'̂ ̂îa’ ̂  ̂  1 J*f'f3! 

^ ’s“siWT̂ if nt[f >n  spft amî t 

y W*ii if di'ji'i  st

?  ̂lf  3F  ̂ I 9Tpf

fv  w  <pwi !T̂ r̂ »ii

if '75IC r̂f T̂ niT <reai ^

itr  5J?f  7?"'(n it I   ̂  <Wsft  ■a«‘e 

TO’f suWlĉ îi’tl) TSff  ̂1  fW 

!̂T nrftw  ̂ gNir ?  (T̂ TO5 8?

î  ̂  ir̂ ŵ  ^

ad>̂ <f**ei7TK (1̂ an W5T

 ̂  ̂   ijian  ̂ «|W  ■dwyyn̂tf

 ̂  ^Rlpf if t̂r lf‘  3̂(T ̂

ŝRTT ̂ 13?®(f IW' iî n̂r ̂  ̂   / r̂

tf«it  # <5̂-Ŵ <FTf̂«trt if Wff flW fifSf 

a»r 3R?f f  ?init aff# <F«ft<|8|

 ̂ ̂  5»#  anr 

 ̂5T» f, ainr glNp̂ f̂e,̂  ̂  ̂  f, 

4?W»i <̂fr 2<r4 <9n̂v i*is{<i(rt  ̂f̂ rfw# 

a»«-  ̂ »f -tw'ftfr’i}  liW ?# aujFajf

W *inŵ'  ^ 5P̂5T **̂ftr’ <î' *WTH#'

^ aift fho-i t  ̂ if arf'

*W H*Rl'fvv *TW  TOVr HU'WK ’̂JT ?, 

 ̂ w«/?c;̂.'̂sfl*r I? ̂  5nfAst  ariV- 

 ̂asl  ̂w fT i W   î TOS*  #K<tf I 

l̂ fsF ««4 ’̂W  r̂«jf-  if  jTJ 

wmriH t  N» «iR ?M   #  4 fmr 

«l aiMî ̂   t  ̂   ̂acRr wsT » 

'n' i ij wi .

#, im #r
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[sft 9JW ^0 fmr]

f I 3i»n F*r aîiw  îFn 

t 5IT  1= 1  5T ̂rfk

 ̂  if m  t H ̂  ̂   ^

 ̂I  fTT nff<Jv<T4'5 if 5TB̂ m  f ,

rffv=T 1̂   »ft Stl’PT ?R?II  ^rai

 ̂ ̂  ̂ ̂  ^

 ̂1 <3i»n atn dr?''t̂<inr̂  ̂  ̂i?7f 

gt ?ns7  ctf  ̂T=r̂f !p1W   *f

atft 5̂  ̂aft >n n̂r  ̂   n̂if

 ̂  =T ^  <iii»ii?<i/}  sH> giiW  5if

vifNnr  ̂  =»Rn̂ ^

ii? ??raTO,  !'rftirn</<n

 ̂ 4'î dfl HT̂ hpy  ??rara, ttw

f  ̂   I  ̂  ̂ an>n?W} st.

 ̂  ^   Minê   ?̂,  ?n

MiM<n*f<i ^   ?̂, af  apn

+.*fti(M qraf  ̂OTT

 ̂3lf? ̂ 5*̂  •ifltJl   ̂ 1

>T, 41<[ii sf  >f ^  fvm , f̂ Tnn?

»f farm  TO'*! ̂ 0 tfto »f qrr̂  w?r>J 

m, sffssr ̂  ̂  0̂ tfto »f airai ari*?

 ̂ 3W  ?TT̂ ^

yfflre arf? <̂|«Hhi »f ?*ŝ  f 

 ̂ ?iff 4  efWaR̂ frf qnfiw 4 5T?r 

^■■■f̂'ii;!®-!  ip fin ; iM  =t̂  w w

f I  ?>?«r̂ 3̂  JT̂  ̂j}ĵ ?rf  ?jn<t

»f I  O 'ii’'} T̂|r tail  ̂ qi itcQ̂«ij<a»i  ^

■aiiiJ  ̂   Sift ^sft̂ pT  ̂   <*iW)ê %̂ 4*t

faijlHt ?5R f*F!JT I  ̂flnfiw ̂  ^

uiW«mfe if waf 1  to ̂  <mro,

qisT̂  ̂sftr?  ̂?njrf  arwi fnhf̂ nsr

rm,  ̂<mr  wr viSsr- ^

>ft ?!!■  *IPT f$PlT  jnr •iwtft ̂

tnM̂ n’fe h v t̂t ̂  ?it 

I? Wrft aift  <iq.fifa  fro’

 ̂  «I5̂  I  ftfSFT  tf?r ̂

tWn  I  -̂ ŵl 3iw

 ̂  »f m «fl*< <ŝ aift r'f MfWttnfd <eV

îfrd fiB <T? T̂lV) IRRT l̂*f-

J|Hrd<lf W   ̂fspj  ̂  'jrffV l

rrtv=T *f̂  ̂  *1̂  srnn  v ftiR

?S ihsn '91̂   ̂ aif? M W<ii*fa

<f" ?v nnfif ̂  r̂ftfeni 

Mty<;f'i<l4'd ?S iblTH  W»T̂f TW T̂T 

aift i; fli aw  MiM<tt*fe  «i

 ̂1 ««ini J) aiTtt̂  yŵi >f

 ̂3pn  an*T ̂   »̂tt *̂̂*<1  sf

 ̂  ?;?  ̂  I »f" n̂rw

 ̂ atn ^̂5̂  Ĥl*? ^ 5̂

ĥrf ̂  1 ̂  ̂   5T̂ <««QI

MtW«4i4*c  ̂  ̂̂  arf̂ nni  ̂  ̂?f 1 

 ̂  ̂ I  aiw eî y^

 ̂ iff  ̂ 3f̂sraR '̂rs* J I 

anft fW  »?nf 9ft ̂  atjfetfe

I  ̂  ̂  V7 ^  W35̂ ̂ air I

<rnr̂ »f a ii»ii  ar*fBTfs  atrar 1 

TTfjf f«jJ « tt M   ̂ffP# vif 
 ̂51?? ̂  I anft anA W n w  nMi3!ih w  

1 1  yi)*f ŝl'

I  rff anhnk  tf r»r 

1W   »f 3n >»s fTT  <n jft w  ̂

I  ̂    ̂ T7  an̂  q?  ^

smfiTT  fTPtf mr?  ̂ 3it 1  »S 

^  TOwrra  ?S apfeif?  w  «m 

iJl«i nhn fq>  ?i?T ̂  5wy q?f <JV 

7̂  SRlff* 3ir>f  S'̂fW*! 5T̂ f

aift TWJ vtfv ̂ ffr̂ ̂  ̂   Tf 

■Kivf 1 r«cJ<Te sn#̂ finf WI? 7  >T̂

5traift I if T̂H  4

fW  ?ft!T ̂   r? nwif t ?»r w! ri W 

^ rti'ir ?S iTw i)̂icf *f art"?

3»T? 5?n?f?rsif  ̂  f z? ^ 

aw aft gTT apî wi"i,H  ̂  ^̂i<T

r+tfi  5HW SfTtffq- jj-  t

jf* sf ŝrrti  artfetfd # 1 >J*

SV9T  C;  <Ŵ  if ?l*(f

5?fsrar if* 5T̂ irmiT f* wfif  ̂

 ̂ iffuprft f \ ŵ  ^
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3IW vnr siiff ®  it i f’f  5«ii<p

>f »ra?ft t, f»r  f ^
 ̂ «rqH«i 15311   ̂

T5T  3TT ann   ̂ •m<fl ̂

 ̂<1  trt vNr ̂ <1  *n  t trt

Wiji c; f*ii  ̂  I

PT  f  ?TT r=T ^

5T̂ ^  f  frt  *pf̂

»̂<Nr  ̂  ̂  »miW 

 ̂ f   Tsr in  Tift ̂   fraw

 ̂ m»rf >̂ Hi?4iy ?f»r irrf  «*)srar

t, fW f  ̂  >f̂

frrJT >f̂ W»n, aift fufsn?? WJT »T̂ 

vH I  ai»n Wf 55h  ̂f gf 

<«W5Rf am? 5T̂  ̂frt ̂  5T vlihni 1 4w 

<rf '̂ anr myiH ?f «t? 

ari*?  ̂ ^   ̂  ̂ ^

T̂5T̂ I 5J? ̂illT <ST HWrlT f,

 ̂ HiHffl t,  ^  »inTrt jf ^

F̂T  <̂»ii ■P1 5 ^̂ PT 5q*ii  VKl

?*s in irf n>*fiifl-f  ars^

irar  ̂  ̂ ivfir  ̂f aift

JtffrtIN ?f   ̂ T̂»r T?f  ̂  “OT

?rw7R t, jJ*  *ide<iya vnwgr ̂  1 

vrfNnT  ̂ aî  w >ft ?W *JT =t̂ fW, 

?r? HTO 51̂ ?̂!T  ijf «^a*hnh 

jf hro'  m  TTT T?r  ̂f«ii ̂  

anfs «T!̂ ̂  «̂«i«

mtf t,   ̂  ’I? ̂

*inr( •nrr  ̂  J at  ̂ u<t»

f̂ r   ̂ ’̂iT jf  TO' r?T  ̂

?5rnt  »râ    ̂  «W f«f Jtfte*"?

 ̂ aiT̂ wŝsn  I ihfh  ̂4

*j,aiywra  ̂ ̂  fwieRf  ̂ it
TO TT!̂ flS hr̂ iff ?«Rr <1̂ ?tct

 ̂ lira TWf  ithr4

»tflvw  iraf«mr «n  ̂<r̂,  5nr

iraftmh  «f? 5(ft  ̂ >ft

[Mb. DEPOTY-SpKiKra in the Chair]

an<r f*®  snfhiR   ̂  irafa’ir

aw TO  ̂  

anr ̂  at qiMmife ̂  ’f? irwfr̂

?<ii  ̂  ifiriNraf ^

jf ̂   vaHRT

3(TO  <iiiW}.i,ijHft̂   ̂ >IT̂ *1= ̂trr  >R

yewiiflq' ̂aiT «n at TO »iW ’I?  ^

i l}j:»?PT f555mt «t, arjItsR qî  ̂

«t, WT̂  ̂  fw? ail̂ 5T0 tTCT 

■?! Jf= ̂ ?̂ 5HRt ̂  »«I I 

?f j}‘  ̂ Vt 4‘ st JTŜ irar ?<s r» 

anr*ft vifhsT  ̂ ^

q̂HIH  Û  ̂   ^  OTst

y«y-ttê wfT ?t airoi ̂ rai ̂  !>? Jin

arfsT̂ e JT̂ >s 5f»t  ann ^

?n?T  ̂  *̂ *1*  ̂ «f at  TO

in r̂aiCT ’ftjR < I

Siiri PatN*»r: May I intervene for 

a moment because the discussion may 

be made shorter? There is an amend

ment  moved  by  Pandit  Munishwar 

Datt Upadhyay.  There I am preparrf 

to  consider  “so  far  as  this  MU  is 

concerned  and  anything  connected 

therewith",  though  I  cannot  imagine 

all sorts of difficulties in the whole 

the Delimitation Act.  But if this will 

satisfy  hon.  Members,  that  is.  “th» 

provisions  of the  Bill as well  as 

matters connected therewith on or etc." 

I am prepared to accept it.

But my friends will realise that th» 

present Bill is confined only for solving 

a part of the problem which has arisen 

on account of the work of the Delimi

tation  Commission.  Suppose,  as  I 

said  in the beginning,  in  Hyderabad 

something has  been said.  Wherever 

possible something could, be done  by 

an amendment in this BiH.  It is not 

the intention of the Government that 

they should discriminate between State- 

and State or between persons and per

sons.  Therefore  I  am  prepared  to 

reassure my friends on that point, and 

I  am prepared to  this  addition  “the 

provisions  of the Bill  as  well  as
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ntatt̂rs connected tb̂ rê h on or bCr 

fore etc."

Even as regards the general  com

plaints about the work of the Delimi

tation Commission it is certainly not 

within the scope of the Bill, but noth

ing debacs Members from approaching 

in  the  right  maaner  wherever  there 

is a just grievance and I can assure 

them, instead of taking ttae here, that 

Jill those things will be considered by 

Govemmsit  from  a  proper  point  of 

yiev, from the point of view of tha 

interests of  all  concerned.  It is  no

body’s  intention  to  deny  any  indivi

dual's rî ts or to cause inconvenience 

1» any p l̂e.  But  I cannot assure 

anything, that I will do this or that, 

in a Bill which has a limited object.

Even with regard to that I find that 

it I keep it like this some friends prob

ably  think tbat  something nii«ht  be 

omitted.  Therefore I have intervene 

to say that all that will be done. Even 

-wtth respect to oUiers. whatever they 

hsve got to say, that will be consider

ed:  Beyond tbat I cannot say, and if

we can come to a decision on this and. 

yass it that will h  ̂because we have 

jDottet  equally  important Bill  and 

must be passed.  That is the Pre

vention ofi Diaqualificatjon Bat  Ifea* 

-will not tate tim«i but it has to b« 

passed belosB. the end of this y r̂. 1 

jiofte that alter this intervention tfâ 

House will agoee to ttqs motion.

Mr. Demrtr-Speakei; In view of the 

statement and i-i view of the fact that 

tte BiU is> going to Ŝ ect Gommittae is 

il necessary to pursue the m t̂er fui- 

'tb«r hece?

g<Mie Bto. JMenAets; Mo. 

faiuBt BMnisliwar  Datt Dpadhyay: 
Xet this amendment be moved.

Mr. DeipU7rEb!«»M: Apwdmwt 

 ̂ amendmeat?.

fflud (Bomtoor  Cityrr-

Worth—Kesaivea—Sch.  Carte*):  Y*»- 

1 log to move:

That to the  ameBdmeWl moved 

by  PafldH Dutt

trpn*(>i«ri after “to repoeT inten 
“on «e ot the BiH as

as n}î ts  conoecteti  tĥ r̂ 

with”.

Sbii Pataakar; If it becomes neces

sary, as a ^ Ît of thifi. that  some 

other, section has also to be ccmsido’- 

ed, I will taifp it into account.  So far 

as  this maUer is  concerned there is 

nothing which has  been  kept behind 

in my mind.

“ the

ô er ainendmOTt?  The hon. Member 

vrtii kindly pass it on to the Chair. I am 

waiving the notice because the Mover 

ot; t  ̂Bill has acĉjted it  Otherwise 

I would have insisted upon notice.

I will now put to the vote of the 

House this ameiidment by Shri Kajrol- 

kar to  U»e  amendment  moved  by 

Pandit Munishwar Dutt Upadhyay.

TSie question is:

•That in the amendment  moved 

by  Pandit  Munishwar  Dutt 

tfi»adhyay, after “to report” insert 
“on the provisions of tiie Bill as 

wcU  as  matters  connected  there

with’.

I think the Ayes have it.

Shri B. S.  Murthy:  No the  Noes

have it.

Mr. Seiraty-a>«)*er;  I wffl i»it it 

once, ajiaiî —tte ain«adjn«nt  of ^ri 

iSjyrolkar  to  the  ameptoent  moved 

by Pandit Mtmishwar l̂ tt Upadhyay. 

■nw 9>estian is:

Hurt fin  ammdsaeit  moved

Ijy,  Papdî HJjini*̂  ̂ Datt 

upaijhyay, qfter ‘‘to report” insert 
“oia ttie prdrtskms of- the Bill ai 

w«U affi Qsatt̂cB coimected ttere- 

with”.

Thp motion was. adopted-

m  I  wP  now
put  Pandit Munishwar  Datt  Up*- 

dtljaŷs ainindmfflit, as asoendiali 

•»e qtjeiWon tot

tibe WU be Wfetred to 

Se^^n^t^  ̂conststî of SM 

Upendranath Barman, &rdar Amar 
Sing^Sfî  Start Slaap̂  Sa(iJô . 
Kajrolk», Shri R. L. Janfde, SM 

V. A  art t. ».
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Pandit  Algu  Rai  Shastri,  Shri 

Raghubar  Dayal  Misra,  Shn 

Nikunja  Behari  Chowdhury, 

Sardar  Hukam  Singh,  Dr.  A. 

Krishnaswami, Shri Ramji Verma, 

Shrimati Sucheta Kripalani, Pandit 

Balkrishna  Sharma,  Shri  H. V. 

Pataskar, Pandit Munishwar Datt 

Upadhyay,  Shri  P.  Kakkan,  and 

Shri Hirendra Nath Mukerjee with 

instructions.......”

Shri B. S. Mnrthy:  Not even one

Harijan has been taken from the Op

position.

Mr. Deputy-Speaker:  Shri Kakkan

is there.

Shri B. S. Murthy: Shri Kakkan is 

not from the Opposition.

Mr. Deputy-Speaker:  The  further

amendment is to add the name of Shri 

B. S. Murthy.......

Some Hon. Members; And Dr. Manlk 

Chand Jatav-vir and Shri Rameshwar 

Sahu.

Shri Kajrolkar:  And  Shri  N.  A.

Borkar

Shri TJikey  (Mandla-Jabalpur South 

—Reserved—Sch. Tribes): Not a single 

Adivasi has been taken on the Select 

Committee.

Mr.  Deputy-Speaker:  What  is the

name?

Shri Rameshwar Sahu (Muzaffarpur 

cum  Darbhanga—Reserved—Sch.

Castes): Shri M. G. Uikey.

Mr. Deputy-Speaker:  I am  adding

these names.

Some  Hon.  Munbers:  And  Shri

Sanganna.

Mr. Deputy-Spê r;  The question 

Is:

“That the Bill be referred to a 

Select  -Committee consisting  of 

Shri Upendranath Barman, Sardar 

Amar Singh Saigal, Shri Narayan 

Sadoba  Kajrolkar,  Shri R.  L. 

Jangde,  Shri  V. N.  Tivary,  Shri 

T. N.  Singh,  Pandit  Algu  Bal 

Shastri,  Shri Raghubar  Dayal 

S87 LSD

Misra,  Siri  Nikunja  Behan 

Chowdhury, Sardar Hukam Singh, 

Dr. A. Krishnaswami, Shri Ramji 

Verma,  Shrimati Sucheta Kripa- 

lani.  Pandit Balkrishna  Sharma, 

Shri H. V. Pataskar, Pandit M. D. 

Upadhyaya, Shri P. Kakkan, Shri 

Hirendra Nath Mukerjee, Shri B. S. 

Murthy, Dr. Manik Chand Jatav- 

vir, Shri Rameshwar  Sahu, Shn 

M. G. Uikey, Shri  Nama  Arjun 

Borkar,  Shri T.  Sanganna,  with 

instructions to report on the pro

visions  of the Bill  as well  as 

matters connected therewith on or 

before the 22nd December, 1954.”

The motion was adopted.

Mr. Depaty-Speaker;  The Bill  b 

referred to the Select Committee. AS 

the other  amendments so  tar  as tlje 

Delimitation  Cottnission  (Amend

ment) Bill is concerned, are barred.

DEMANDS FOR  SUPPLEMENTAHT 

GRANTS FOR  1954-55—ANDHRA

Mr. Deputy-Speaker: I shall now prt 

to the vote of the House the Supple

mentary Demands.  Any hon. Member 

pressing his cut motion? I find none. 

I shall put all the cut motions moved 

so far.

The question is:

“That  the  demand  for  a  sup

plementary  grant of a  sum not 

exceeding  Rs.  6,10,000  in  respect 

of  ‘Irrigation’  be  reduced  by 

Rs. 100”.

The motion was negatived 

nfr. Deputy-Speaker: The question Is;,

“ That the demand for a supple

mentary  grant of  a  sum  not 

exceeding Rs. 6,10,000 in respect of 

‘Irrigation’ be reduced by Rs. 100”.

The motion too* negatived.

Mr. Deputy-Spesker:  The (uiestloa

is:

“That the d«nand for a supple

mentary grant ol a sum not ex-
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ceeding Ks. 7,50.100 in respect ox

‘Education’ be reduced to Re. 1."

The motion was negotived.

Mr.  D̂ ntr-Speaker;  The question

is

“That the demand for a supple

mentary grant ol a  sum not ex

ceeding Rs. 7,50,100 in respect or 

‘Education’ be reduced to Re. 1."

The motion was neaafiued.

Mr. Depnty-Speaker:  The  question

Is:

“That the demand for a supple

mentary grant of  a  sum not ex

ceeding Rs. 5,24,300 in respect of 

‘Capital Outlay on  Irrigation’  be 

reduced to Re. 1.”

The motion was negatived.

Mr. Depoty-Speaker; The  question 

is:

“That the demand for a supple

mentary grant  of  a sum not ex

ceeding Rs. 5,24,300 in respect o* 

‘Capital  Outlay  on  Electricity

Schemes' be reduced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Sperter:  The question

is:
“That the demand for a supple-  ̂ 

mentary grant of a  sum  not ex

ceeding Rs. 5.24,300 in respect of 

‘Capital  Outlay  on  Electricity

Schemes’ be reduced by Rs. 100.”

The motion was ncflotived.

Mr.  Deputy-Speaker;  I  shall  now 

put all the Demands to the  House. 

’The question is;

“That  the  respective  supple

mentary  sums  not  exceeding  the 

amounts shown in the third column 

of the Order Paper in respect of 

Demands Nos. VIII. XI, XIV, XV, 

XVII, XXIV, XXV, XXVII, XXXIV. 

XXXVI,  and XXXVII be granted 

to the Pre-sident out  of the Con

solidated  Fund of the State  of 

Andhra  to  defray  the  charges 

which will come in course of pay

ment during the year aiding the 

31st day of March, 1S55 in respect

of  the  corrê onding heads  of 

Demands  entered in the  second 

columr thereof.”

TTie motion was adopted.

[The motioTts for Demands for Sup

plementary  Grants  in  respect of 

Andhra which were adopted  by the 

Lok Sabha are reproduced below—Ed. 

of PP.]

Demand No. VIII—Irrigation

“That a supplementary sum not 

exceeding Rs.  6,10.000 be granted 

to the President out of the Conso- 

Ilaated Fund of the State of Andhra 

to defray the charges which  will 

ciane in course of pajroent during 

the year ending  the  31st day  of 

Mairh. 1955. in respect of ‘Irriga

tion'.’’

Demand No. XI—Disthict  Adminis

tration AND Miscellaneous.

“That a supplementary sum not 

exceeding  Rs.  100 be granted to 

the President out of the Consolidat

ed Fund of the State of Andhra to 

defray the charges which will come 

in course  of payment during the 

Tear ending the 31st dav of March, 

1H55, in respect of  ‘District Ad- 

Tninistration and  Miscellaneous*.”

Demand No. XIV—Police

“That a supplementary sum not 

exceeding Rs. 25.000 be granted to 

ttie President out of the Consolidat

ed Fund of the State of Andhra to 

defray  the  charges  which  will 

come in course of payment during 

the year ending the  31st day of 

March. 1955. in respect of ‘Policc’.”

Demand No. XV—Education

‘"That a supplementary sum not 

exceeding Rs.  7.50.100  be granted 

to the President out of the Con

solidated  Fund  of the State  of 

Andhra to defray the charges which 

will  come  in  course  of  payment 

during the year  ending the 31st 

day of March, 1955, in respect of 

‘Education’.”
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Demand No. XVII—Public  Health

"That a supplementary sum not 

exceeding Rs. 89.200 be granted to 

the President out of the Consolidat

ed  Fund of the State of Andhra 

to defray the charges which will 

come in course of payment during 

the year  ending  the  31st day  of 

March, 1955, in respect of ‘Public 

Health’.’’

Demand  No.  XXIV —Civn. W orks—  

W orks.

“That a supplementary sum not 

exceeding Rs. 4,00.000 be granted 

to the President out of the Consoli

dated Fund of the State of Andhra 

10 defray the charges which will 

come In course of payment during 

the year ending the  31st  day  of 

• March,  1955,  in respect of ‘Civil 

Works—Works’.”

Demand  No. XXV—Civn. W orks—  

Establishment and Tools and Plant.

“That a supplementary sum not 

exceeding Rs. 51,600 be granted to 

the President out of the Consoli

dated Fund of the State of Andhra 

to defray the charges which will 

come in course of payment during 

the year  ending the 31st day  of 

March,  1955,  in  respect  of ‘Civil 

Works,—Establishmeot  and  Tools 

and Plant’.”

Demand  No.  XXVII—Electricity

“That a supplementary sum not 

exceeding Rs.  1,72,300  be granted 

to the President out of the Con

solidated  Fund of the State  of 

Andhra  to  defray the  charges 

which will come in course of pay

ment during the year ending the 

31st day of March. 1955, in respect 

of ‘Eiectricity'.”

Demand No. XXXIV—Capital OtJTLAY 

ON Irrigation.

"That a supplementary sum not 

exceeding Rs. 64,50,100 be granted 

to the President out of the Consoli

dated Fund of the State of Andhra

Bai

to defray the charges which will 

come in course 01 payment during 

the year ending the  31st day  oi. 

March, 1953 in respect of ‘Capital 

Outlay on Irrigation’.”

Demand  No. XXXVl—Capita  ̂ Out

lay ON  Civil  Works.

“That a supplementary sum not 

exceeding  Rs. 8,38,000 be granted 

to the President out of the Consoli- 

. dated Fund of the State of Andhra 

to defray the charges which will 

come m course of payment during 

the year ending the 31st day of 

March, 1955 in respect of ‘Capital 

Outlay on Civil Works’.”

Demand No. XXXVII—Capital  Out

lay ON Electricity Schemes.

“That a supplementary sum not 

exceeding Rs.  5,24,300 be granted 

to the President out of the Conso

lidated  Fund of  the State  of 

Andhra  to defray  the  charges 

which v.Jill come in course of pay

ment during the year ending the 

31st day of March, 1955, in respeot 

of ‘Capital  outlay on  Electricity 

Schemes’."

ANDHRA APPROPRIATION BILL

The Minister of Beveniie and CivU 

Expenditure (Slirl M. C. Sbah); I beg

to move for leave to introduce a Bill 

to  authorise  payment  and  appropria

tion of certain further sums from and 

out of the Consolidated  Fund  of the 

State of Andhra for the service of the 

financial year 1954-55.

Mr. Depnty-Speaker;  The question 

is;

“Itat leave be granted to intro

duce a Bill to authorise  paj-ment 

and appropriation  of certain fur

ther  sums from and out ol  the 

Consolidated Fund of the State of 

Andhra  for the service of  the 

flttancial year 1954-55.”

The motion was adopted.
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The  history  oJ this Bill is 

simple.  In our Constitution we 

Article 102 which says:

theShri M. C.  Shah;  I  introduce*

Bia and beg to move";

“That the Bill to authorise pay

ment and appropriation of certain 

further sums from and out oJ the 

ConsoUdatcd Fund of the State rf 

Andhra  for the  service of  the 

financial year 1954-55,  be  taken 

into consideration.”

Mr. Deputy-Speaker;  The question 

is:

•‘That the Bill to authorise pay

ment and appropriation of certain 

further sums from and out o£ the 

ConsoUdatcd Fund of the SUte of 

Andhra  for the  service  of the 

financial year 1954-55, be taken into 

consideration.”

The motion was adopted.

Mr.  Depoty-Speaker;  Clause  by 

clause discussion.

The question is:

“That  clauses 1, 2 and 3.  the 

Schedule, the Title and the Enact

ing  Formula stand part of  the 

Bill.”

The motion was adopted. 

Clauses 1, 2 and 3, the Schedule,  the 

Title and the Enacting Formula were 

added to the Bill.

Shri M. C. Shah; I beg to move:

•'That the Bill be passed ”

Mr. Deputy-Speaker;  The  question 

is:

"That the Bill be passed.”

The motion was adopted.

3384

veiT

have

PREVENTION  OF  DISQUALIFICA

TION  (PARLIAMENT AND PART C 

STATES  LEGISLATURES)  SECOND 

AMENDMENT BILL 

The Minister in the Ministry of Law 

(Shri Pataskar): I beg to move:

“That the Bill further to amend 

tbe Pievention  of  Disqualification 

(Parliatnent  and Part C  States 

Legislatures)  Act.  1953, be taken 

into consideration.”

“(1) A person shall be disqaa- 

lified for being chosen as, and for 

being, a member of either House 

of Parliament

(a)  if  he  holds  any  ofllce  ot 

profit  under the Government  of 

India or the  Government o£  any 

State, other than an ofiSce declared 

by Parliament by law not to dis

qualify its holder;”  '

As we are aU aware, this matter has 

been  discussed  so  many  times.  The 

term ‘office of profit’ has been found 

to be very difficult to be exactly defin

ed.  Therefore, when this article was 

introduced  in the Constitution,  they 

made a provision; other than an office 

declared by Parliament by law not to 

disqualify its holder.  This matter has 

been under  consideration since long. 

We first passed the Prevention of Dis

qualification  Act of 1953.  Then, we 

declared  that certam  offices  perma

nently would not entail a disqualifica

tion.  There were certain offices in res

pect of which, for the time being, pro

vision  was  made  that  there  will  be 

no disqualification because it was felt 

douttful  whether  they  would  entail 

any disqualification or not.

[Shri Barman in the Chair]

Provision was made by which a time 

limit was fixed.  It has become neces

sary to extend that period now, up to 

31st  December.  1955.  I may say at 

this stage that even in England, there 

is a Committee of Parliament which is 

discussing this question and they have 

not been able to come to any definite 

conclusion.  I do not say that  we 

should  copy  England  and  keep  such 

Acts in force for all time to come. In fact, 

I may say that the Government have 

drafted and prepared a Bill, a compre

hensive  measure,  which  they  wanted 

to introduce.  In tbe meantime, as tb̂ 

House knows. Just as there is a Parlia

mentary  Committee in England, our

•Introduced  and moved wta  the recommendation of the President.
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which may be, I think, before the end 

of the year.  I hope that the report ol 

that  Committee  also  wUl  come  very 

early, and we will also be able to bring 

forward that measure without any loss 

of  time,  because  it  is  not  desirable 

that the matter should be kept pend

ing.

3 P.M.

I hope this  non-controversial  Bill 

will be passed without any discussion.

Speaker  appointed  a  Parliamentary 

Committee consisting of Members from 

both the Houses to consider the ques

tion of office of profit.  They recom

mended to us and a copy ol the Bill 

was sent to that Committee. They sug

gested  that they would also try  to 

explore  aU possible  avenues for  pro

ducing a  correct legislation regarding 

this matter.  They also suggested that 

this BiU may be passed extending the 

iwriod.  The  present  provision  in 

clause 4 is for  an extension for one 

year during which time, probably the 

report of that Committee wiU be ready. 

We will take that report also into con

sideration and bring forward a suitable 

measure.  I  knew that  from  time to 

time we have been extending the time 

on two previous occasions.  As I said, 

under the peculiar circumstances, when 

another Parliamentary Committee con

sisting ol Members of both the Houses 

is  seized  of  the  matter.  Government 

thought it  fit to wait till that  report 

comes and then carry out the recom

mendations of that Committee.  That 

was the reason why we did not hurry 

the Bill which we wanted to bring. It 

is from that point ot  view that this 

short Bill has been  brought  forward 

to prevent disqualification occurring in 

respect of those offices which are men

tioned in section 4 of the present Act. 

The Bill itself is very simple, and it 

provides that the words ‘31st Decem

ber 1955’ shall be substituted and shall 

be deemed always to have been sub

stituted in section 4 of the present Act. 

Instead of 1954, we want 1955.  That 

..s the only change -proposed, in view 

of the circumstances under which Gov

ernment have not been able to bring 

forward a comprehensive Bill. I think 

♦here would not be any objection on 

Jiat score, because when  Parliament 

itself,  and  Members  of  both Houses, 

are seized of the matter, it is but fit 

and proper that we should wait till the 

report  of  that Committee  comes.  If 

it is found necessary in the light of 

that report  to  Include  certain  other 

offices also in the Act, we shaU certain

ly include them in the comprehensive 

Bill  that  we shall  bring  forward,

Mr.  Chairman;  Motion moved:

“That the Bill further to amend 

the Prevention  of  Disqualification 

(Parliament  and Part C  States  ' 

L/egislatures)  Act,  1953,  be  taken 

into consideration."

Shri Ramachandra Beddi  (Nellore);

I would like  to  enquire what  is the 

progress  that  has  been  achieved  by 

this Committee so far, and also whe

ther the State Governments have been 

consulted in th:s matter, and if so, to 

what extent they have got any objec

tions to a measure like this.

Shri Pata-skar:  As regards the pro

gress  of that  Committee, I do  not 

know.  But I have appealed to them 

to submit their report as early as pos

sible, and I hope they will be able to 

submit their report within two or Ihree 

months.  Of course,  it is not for me 

to say how long that Committee will 

take.  But I hope and trust that as the 

matter has been kept pending so long, 

they wiU submit their report early.

As regards consultation.' with States,

I think we are enacting this measure 

only Tur parliament and Part C States 

Legislatures. With respect to the other 

State Legislatures, I think legislation 

has to be enacted by the States them

selves. So, that question does not arise.

Shri Ramachandra Beddi: I am only 

-pointing this  out that there are cer

tain statutory provisions in the State 

Acts,  under  which  members  may be 

appointed from the t.eRislature to cer

tain  bodies.  Is  their  disquaHflcation 

also going to be prevented under this 

Act?  That has to be investigated into 

and a conclusion arrived at.
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When the Committee began Its ■’’li

berations, it was said that the position 

as narrated by me with regard to the 

struggle  between the King  and the 

people is not there in our country. But 

still, in our case, it is very clear that 

our  demdcracy should  be  guarded 

aginst the evil of conferment of posts 

of profit in the form of privileges given 

to Members, by  appointing them  to 

certain  important  committees  or 

boards, where they could  carry some 

influence.  So, on the one side, there 

is the danger that if the term ‘office 

of profit’ is defined in such a manner 

that any post or any membership or 

chairmanship of  any  board or com

mittee is conferred upon a Member of 

Parliament,  as  a  result  of  which  he 

may become very powerful in the land, 

is an office of profit, then it will en

croach upon the rights of the democra

tic people. But on the other hand, we 

find that there is another aspect also 

that we have got.  There are so many 

plans coming under the Planning Com

mission, right from panchayats up to 

the bigger plans, where it is necessary 

that Members  of Parliament  should 

take part. So,  if  Members of Parlia

ment are to  be  associated  with the 

constructive actiWties that are going on 

throughout the country at this time, it 

will not be possible to exclude all the 

Members of Parliament from being ap

pointed  to  certain  posts, .where  al

though they are very  influential and 

very great, it is  necessary that  they 

should be stppointed.  Therefore, it was 

found  that  we  should  not  make  a 

schedule of the offices of profit hurried

ly, but we should advise Government 

that they should bring fa a temporary 

measure extending the period of pre

vention of disqualification by one year. 

Meanwhile, the Committee may submit 

their report in a better manner, and 

after considering that, a proper legis

lation may be brought forward.

Stel Pataskar; The point  that  has 

been raised by the hon. Member will 

be duly taken into account.

Shri Dhnlekar (Jhansi  Distt.— 

South); I rise to support this Bill, as 

a meml>er of the Committee that was 

appointed  to  investigate  into  several 

matters affecting the definition of the 

term ‘office  of profit’.  In  India,  the 

analogy of the  process  of  legislation 

or  the process  of  adaptation that  is 

prevalent in England does not apply to 

us.  In England, however, the history 

was  diflerent.  After  a  struggle  for 

several hundred years,  the House of 

Commons  had  found  that the King 

was  always trying to  encroach  upon 

the rights of the Members of the House 

of Commons, and the Members of the 

House of Commons also were struggling 

against the Kinr. with a view to get

ting  as much power as possible.  In 

the  hands of the King  of England, 

there were powers of patronage. Some

times, he created peers, and sometimes 

he conferred upon the Members of the 

House of Commons certain privileges, 

by  appointing them to  certain  posts. 

So, this  struggle began between the 

King and the Members of the House 

of Commons, and it was found neces

sary that the King should not encroach 

upon the powers of the House of Com

mons,  Therefore,  some  conventions 

grew up there.

One of the  results of this process 

was that although the post itself did 

not  carry any remuneration or any 

high  emoluments, still the House of 

Commons was very anxious to guard 

against the evil by saying that in cases 

where  a  Member  of Parliament  was 

given a post which did not even carry 

any  emoluments,  still  if  that  Mem

ber could exercise  a  power with re

gard to the appointment of people to 

high posts,  or with regard to  giving 

any trade concessions, or exercise any 

other power in such a manner that the 

autb'>rny of  the House  of  Commons 

was in any way encroached upon, then 

that post was a post of profit.  In our 

country, we find that the thing has to 

be decided once and for all now.

With these words, I support the Bill.

Mr. Chairnuui;  Before  I  call  upon 

any hon. Member, I would  only say 

that considering the business that the
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House  has  to  transact belore  it  ad

journs, we have to look to the time 

tHat we have got in our hands.  We 

have to transact a lot of business be- 

iore we disperse.  Considering the tact 

that this is only an extending Bill, and 

wher  the  comprehensive  BiU  is 

brought £orw«d, aU these  question* 

may be gone into fully again, it is for 

htn.  Members  to  consider  that  they 

should try to be as brief as possible.

Shri E. K. Chandhuri (Gauhati) ;  I 

will not take much time at all. Cer

tainly  we welcome  this  extension 

which has been asked for by this Bill. 

Bat I wanted  to make  a few  sug

gestions, now that the Committee have 

not concluded their sittings.  So far as 

disqualification,  as it exists now,  is 

concerned, we are going too far. There 

are  certain  things which  are  stiU 

dnubttul.  For instance, if a Member 

of  Parliament  becomes a  director  of 

Any private concern whicti gets some 

son  of indirect  advantage from the 

Government, even then that Member 

is supposed to be disqualified. I think 

that we ought Ic have a clear-cut deci

sion nn this matter, whether the office 

of a director of a private  company 

which  gets  some  sort  of  advantage 

from the Government, say, by way uf 

subsidy or by aid, or anything of that 

kind,  should  be held  as  an  office of 

profit.  As far as I know, so long as 

the directors only get their allowance 

or the director's fees, there should not 

be any disqualiflcation, but the ques

tion arises with regard to those insti

tutions  or  concerns  which get  help 

from  the  Government—whether  a 

Member  of Parliament  who is  a 

director of that concern would be dis

qualified  or  not.  This  may  perhaps 

"be looked into.

Since  the number  of  people who 

actually  devote  themselves  to  public 

work  i.s  limited,  we should not be 

guilty c( any prudery which seems *o 

be in the air now.  For instance, my 

hon. friend, Shri Dhulekar, was speak

ing  about conditions  as  obtaining  in 

England.  It is all  right.  They are 

doing very good.  They are trying to
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have  disqualification  at  every  stage. 

But I ask. wnen the King of England 

confers a title, a knighthood or peer

age, U it not a sort of favour shown 

to the Member of Parliament?  Is not 

the Member of Parliament hoping for 

it; there is room to hope that he may 

get a title.  He may be raised to peer

age.  He may  be knighted  just  as 

Winston Churchill was knighted at the 

fag  rna »£ his life.  He has  been 

knighted; that is „ sort of temptation 

which is always before the Members of 

the  British  Parliament.  We have do 

such temptation  her«. At the  same 

time, we must remove the disqualifi

cation as far as possible, to the extent 

that we may have a fair amount  of 

time so that we may devote ourselves 

to such work which, although may be 

indirectly connected whh the Govern

ment,  does  not  actually  give  much 

benefit r.r profit.  So we ought to be 

taking care about this. So far as this 

Bill is concerned, we welcome the ex

tension of the period.
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if anrî   ̂ 5̂'

 ̂I ^

in   ̂  j  ^

qp? I ip 4 5ft ?=mfrr ̂  fira-

hnrr «it meif



3391  Prevention  18 DECElffiEB 1954 of DisquaUfication

(Parliament and Part C States 

Leffislatures) Second 

Amendment Bill

339̂

[TfssT 51  ̂?Rr hfN']

 ̂  S5. sft atft  ̂ tiTO  V?

 ̂   9̂ 1 a m   ̂  ^

 ̂  ̂  snnft ?T!r  ̂ ^

tj'w   51̂ ghn, "tTrn 4̂   ^

5̂  ̂ aift

S5. 5̂  ̂ I  jf  at̂ - ^

’I?  l̂'̂ l̂̂i'̂ ̂»“ ?iv

qW  ̂  =T fV̂ft  ^

in? 5̂  ̂  I   ̂   m
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'ii4*J'<;  ̂5"ST'Rî tfft Ts?  fvqr I 

jf ijw =T̂ yrronn  MI?irf'MIM'd 4 

 ̂ 4 wfife ̂ 3RR if aiT 3n̂ I 
C*f   ̂ 5«?in<J fiT̂ ̂  ;nf̂ crt*5ra

 ̂fSTRT jf ̂   5T au  jfĉ
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Shli  Patat̂ kar;  I  can  assure  hon. 

Members that  it  is  in defercnt.e to  the 

wishes tlie  Parliamentary Com

mittee that  we have staj’ed  our  hands 

and  we  have  brought  forward  this 

amendment  to  extend  it. \ny  recom

mendations  which  will  be  made  by 

that  Committee  of  both  Houses  will 

receive  due  consideration  from  Gov

ernment. Government are also desirous 

that  in  this  matter  we  should  try  to 

have  the  best  traditions  and  conven

tions  that  we  can  have,  and  I  think 

with this assurance this motion will be 

passed.

Mr. Chairman; The  question  is: 

“That the Bill further to  amend 

the  Prevention  of  Disqualiflcation 

(Parliament  and  Part  C  States 

Legislatures)  Act. 1953,  be  taken 

into  consideration.”

The motion was odopfed.

Clause 2.—(Amendment of Section 4, 

Act I of 1954)

Mr.  Chairman:  We shall now take 

the Bin clause by clause.

There is an amendment to clause 2, 

by Shri Tushar Chattcrjea.
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Shri Patâ ar: I ihink he will with

draw it.

Shri Titsliar Cbatterjea (Serampore);

I beg to move;

In page 1, line 9, jar  “31st day 

of  December,  1955” substitute 

“30th day of June, 1955”.

I have moved this  amendment that 

in place o£ 31st day of December, 1955, 

it  should  be 30th day of June  1955, 

that is, I want to make the extension 

only  for, six  months.  My  reason  is 

this.  First of all, it was extended upto 

31st March 1954. Then another exten

sion  was made  up to  31st  December 

1954.  Now a third extension is sought 

to be made.  For this further extension 

the reason given is: that the Commitfee 

have nnt as yet been able to decide as

0 wtu.i. are the offices of profit. Now,

1 do ; :i understand why a thing like 

deler.mining  offices  of  profit  requires 

consideration for a  long period  of  a 

year and a hall.  I think it is a very 

simp:e thing.  IX the  Committee  are 

realiy very serious about it, then with

in six months they can decide what are 

offices of profit.  So I do not see any 

reason why an extension of more than 

six months should be given.  I want 

that the matter should be finalised as 

early  as  possible;  otherwise,  people 

will remain in suspense.  I think a six 

months’ extension is sufficient.

Mr. Chairman; Amendment moved;

In page 1, line 9, ior  “31st day 

of  December,  1955” substitute 

“30th day of June, 1955”.

Shri Pataskar: I  would appeal tu

the hon. Member not to press this. As

1 said in the beginning, we had drafted 

a Bill and it was ready.  As a matter 

of fact, it will now depend upon what 

time the Parliamentary Committee of 

both Houses will take to submit their 

report.  I can assure the hon. Mem

ber that as soon as those recommenda

tions are received,  Government will

take early steps to  bring forward a

comprehensive measure with  respect 

•to this.  1 think the hon. Member may 

’Ithdraw hls amendment.

Mr. Cliairiiuui: The question is;

In page 1, line 9, ior “31st day 

of  December,  1955”  substitute 

“30th day of June, 1955”.

The motion was negatived.

Mr, Chairman: The question is;

“That clause 2 stand part of the 
Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1, the Title and the Enacting 

Formula were added to the Bill.

Shri Fatapkar; I beg to move;

“That the Bill be passed.”

Mr. Chairman: The question is;

“That the Bill be passed.”

The motion was adopted.

tea  (AMENDMENT)  BILL

The  Minister of  Commerce  (Shri 

Karmarkar): i beg to move;

“That the BUI to amend the Tea 

Act, 1953, as passed by the Rajya * 

Sabha,  be taken into  considera
tion.”

Sir, on this Bill I might have con

tented  myself with  simply  referring 

to what has been stated in the objectŝ 

and reasons, but courtesy does require, 

It  seems, that I should make a few 
observations. ,

As hon. Members would have observ

ed from the statement of objects ant 

-easons, this Bill is of a non-contro- 

vwslal nature designed merely to re

move  disqualification  arising out of 

membership of a statutory body which 

Members of this House may incur on 

being appointed as such.  Sir, sectson 

4f3) of the Tea Act, 1953, provides for 

the  representation  of Members  of- 

Parliament on the Tea Board establish

ed under section 4(1) of the said Act 

It is also possible that among the mem

bers of the Tea Board (moointe-’ hy
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Central  Government,  some  may  be 

Members of Parliament.  The Preven

tion  of  Disqualification  (Parliament 

and Part C States Legislatures)  Act,

1953,  Act I of 1954, removes the dis- 

<lualification  only  temporarily,  until 

31st day of December, 1954.  Even by 

the Bill that has just now been passed 

this  exemption is only for one year. 

Therefore,  since  it  is necessary  that 

Members- of Parliament should be ap

pointed as members of the Tea Board 

for successful working, it is necessary 

to remove the disqualification perma

nently and  with that  object in view 

it is  proposed to make this  airsend- 

ment in the Bill.  A similar provision 

has also been made in the Coffee and 

■Rubber Bills recently passed by both 

the Houses of Parliament.

I have two  small  amendments to 

move which I shall do later on.

Mr. Chairman: Motion moved:

“That the Bill to amend the Tea

Act. 1953, as passed by the Raiya

Sabha, be nken into consideratio.n.”

Shri A. M. Thomas (Emakulam); Sir, 

I want to speak a word to hrmg home 

to the attention of the Government one 

point. Of course, this provision is made 

to enable Members of  Parliament to 

serve in the re.'pective Boards but the 

Government does not take care to see 

that before the inauguration of the Board 

and before the eeneral meeting when 

the various sub-committees are elected, 

the Members that we elect take their 

seats in these various Boards. Govern

ment  commit such a long delay that 

only  after  the  election  to  these  im

portant sub-committees  are  over that 

the Members of this House or of the 

P.ajya Sabha take their seats in these 

Boards. I hope that the Government 

will see that such a state of things as 

has happened in the case of the Coir 

Board and even of the Tea Board is not 

repeated.

Shri N. M. Lingam (Coimbatore): Sir, 

1 also want to say a word.  It is one 

year since the Tea Board was consti

tuted.  The Tea Act provides for the

appointment  of  Members of Parlia

ment on the Board, and. Government, 

I submit, need not have waited for the 

passing  of this amendment to  elect 

two  Members  of  the  Parliament to 

serve  on the Tea Board.  Under the 

Prevention  of  Disqualiflcatlon  Act. 

under which the temporary protection 

given to Members is extended by one 

year.  Members of  Parliament  could 

have been elected already to serve on 

the Tea Board. I do not know why 

Government did not do it so far. But, 

it is better late than never>and I hope 

before  the Session is prorogued, the 

Government  will see that representa

tives of the Parliament are enabled to 

serve on the Tea Board.  Sir, I sup

port the Bill.

Shri Karmarfcar: Sir, I have taken 

due  note  of  the  suggestions  of  both 

the hon. Members and I think I need 

not dilate on that point.  My Minis

try  will  consider  the  suggestions  in 

due course,

Mr. Chairman: The question is:

“That the Bill to amend the Tea 

Act, 1953, as passed by the Rajya 

Sabha,  be taken  into  considera

tion.”

The motion was odopted.

CUnses 1 and 2 

Mr. Chairman: The question is:

“That  clause 2  stand  part  of 
the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

[Mh. Depdty-Speaker in the Chair] 

Amendments made:

In the Long Title, before  “to 

amend” insert “further”; and

In page 1, line 3, for “(Amend

ment)” substitute  “(Second 

Amendment)”.

—[Shrt Karmarkar]

Mr. Depnty-r̂ieaker: I shall now put 

cliause 1,  as  amended,  the  Title,  as 

amended and the Enacting Formula.
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The question is;

•That clause 1, as amended, the 

Title, as amended, and the Enact

ing  Formula stand part of me 
Bill.

The TJiotion was adopted.

Clause 1, as amended, the Title, as 

amended and  the ETiactinfl Formula 

•were added to the Bill.

Shri Karmarkar: I beg to move:

“That  the Bill, as amended, be 

passed.”

Mr.  Deputy-Speaker: The  question

is:

“That the Bill, as amended, be 

passed.”

The motion was adopted.

ttniversity grants co m mis

sion BILL

■̂ The Parliamentary Secretary to the 

Minister of Edacation (Dr. M. M. Das):

I beg to move:

“That the Bill to make provi

sion for  the  co-ordination and 

determination of standards in Uni

versities and for that purpose, to 

establish  a  Univ»rsity  Grants 

Commission, be referred to a Joint 

Committee of the Houses consist

ing of 45 members, 30 from this 

House, namely, Shri N. V. Gadgil, 

6hri V. B. Gandhi, Shri Jethalal 

Harikrishna  Joshi,  Shri  R.  V. 

Dhulekar, Shri Birbal Singh, Shri 

Algu  Rai  Shastri,  Shri  Syam- 

nandan  Sahaya,  Shri  T.  S. 

Avinashilingam  Chettiar,  Shri  S. 

Sinha,  Shri  T.  N.  Vishwanath 

Reddy, Shri A. M. Thomas, Shri 

N.  Rachiah,  Shri  Dewan  Chand 

Sharma,  Giani  Gurmukh  Sin  ̂

Musafir, Shri Radhelal Vyas, Shri 

Mulla  Teherali  Mulla  Abdulla- 

bhai,  Shri  Krishnacharya  Jashi, 

Pandit  Lingaraj  Mishra, Dr. Man- 

mohan Das, Shri Rameshwar Sahu, 

Shri  Jaipal  Singh,  Shri  H.  N.

Mukerjee, Shri K. M. Vallatiaras, 

Shri  B.  Ramachandra  Reddy,

H. H. Maharaja Rejendra Narayan 

Singh Deo, Shri B. H. Khardekar, 

Prof.  Meghnad  Saha, ari  Siva-  '' 

murthi Swami, Shri P. N. Raja- 

bhoj and the Mover, and 15 mem

bers from the Rajya  Sabha;

that  in  order  to  constitute  a 

sitting of the Joint Committee the 

quorum shall be one-third of the 

total number of members of the 

Joint Committee;

that the Committee shall make 

a  report  to  this  House  by  the 

30th day of April, 1955;

tliat  in  other  respects  the 

Rules of Prpcedure of this House 

relating  to  Parliamentary 

Committees wiU apply with such 

variations  and  modifications  as 

the Speaker may make; and

that this House recommends to 

the Rajya Sabha that the Rajya 

Sabha do join the said Joint Com

mittee and  communicate  to  this 

House the names of member 3 to 

be appointed by the Rajya Sabha 

to the Joint Committee.”

Mr.  Depnty-Speaker: He wants  to 

continue or shall I put it to the House 
immediately?

Dr. M. M. Das: I wiU continue next 
day.

Shri  B.  K.  Chaodhnri  (Gauhati): 

On  a  point  of  information.  Sir,  I 

want  to  know  why  instead  of 49 

members as  usual  only 45 members 

have  been  selected  for  this Com

mittee?  In all Committees we always 
have 49 members.

Mr. Depaty-Speaker:  There  is no 

question of “usual’ here.  Now, we will 
go to the next item.

Resolution re:  3398
Removal of Speaker

RESOLUTION RE: REMOVAL OF 

SPEAKER

Mr. Depaty-Speaker; The House will 
now take up the Resolution.

Shri JawaharUI Nehni: Sir, may I 
make a submission to the House?  You
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were pleased to  allot two hours for 

this discussion.  .

Mr.  Depnty-Speaker:  Yes,  from

3-30 P.M, to 5-30 P.M.

Shri Jawaharlal Nehru;  Normally 

you do adopt some kind of proportion, 

but I should like to  submit that in 

this particular case, more time should 

be allowed to the Opposition than to 

the Goveriraient Benches.  We do not 

wish to take too much time and I hope 

that hon. Members on this side wUl 

not take too much time of the House 

in their speeches.  Naturally, we will 

have to say something which we will 

do.  But.  I  would  submit <or  your 

consideration  tîat  the  Opposition 

should have more tin»e.

Shri  M.  S.  Garupadaswamy  (My

sore): I have already given you a list 

of names,

Mr. Deputy-Speaker: I will try to 

regulate the debate accordingly  Shri 

V.  Missir may move  the resolution, 

formally.
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Mr.  Deputy-Speaker;  Resolution 

moved;
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Shri  S.  S.  More:  Mr.  Deputy- 

Speaker, I am rising today with pain- 

and anguish in my heart.  I am trying 

to do my duty which is  both  un

pleasant but necessary.  Now, we are 

an infant democracy and what is the 

main,  fundamental  conception  of 

democracy?  We are trying to deve

lop our democracy after the pattern 

of  England.  According  to  that 

pattern,  no  democracy  is complete 

without a party in power and a party 

in Opposition.  If I can use a meta

phor with your permission,  the type 

of democracy which we are trying to 

develop has two legs, one leg is of the 

party in power and the other leg is of 

ttie party  or  parties  in  Opposition. 

One leg might be going forward for 

some time but the other leg too, as 

an alternative, goes forward and thpn 

only the humanity or democracy ad

vances.  What have we done to meet
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the jeers and ironical laughter of th« 

party  in  power?  What  have  we 

done?  Are we not a responsible lot 

of persons?  We do command, on our 

side, though so small, some ei-Presi- 

dents of the Congress, some cx-Gene- 

ral Secretaries of the Congress, some 

doughty fighters in the cause of free

dom  who  still  carry  on their faces 

the scars of the freedom battle.  We 

have  some  ei-Judges of High Court. 

We are a responsible lot of persons, 

and ordinarily, among the responsible 

persons,  the  sense  of  responsibility 

cannot be computed in an arithmetical 

expression  or  arithmetical  formula, 

Taecause if we proceed to measure the 

sense of responsibility by a counting 

<of heads, I think only folly will be 

•declared  as  the  most  responsible. 

We are struggling in our own way. 

People have sent us, their representa

tives,  by electing us to the floor  of 

this House, so that we are also expect

ed to discharge some responsibility tc 

them and therefore, we are humbly, 

though against very heavy odds, trying 

to fight for our own cause.

It has been said that this is an im

proper move on the part of the Oppo

sition.  I do accept what the Leader 

of the House says because, in spite of 

the  fact  that  he  is  at  present  the 

Leader  of  the  ruling  party  my 

memory, which frequently goes to the 

past,  cannot forget that he was the 

leader of the national movement, who 

inspired  young  people  to more  and 

more exploits.  Therefore, I am  not 

prepared to take  whatever he says 

with rancour.  But on this question, 

when we are meeting to discuss a very 

important point, verj’ imoortant from 

the point of  view of our democracy 

let us  go ahead without  exhibiting 

any temper.  A man who loses  his 

temper loses everything that is pre

cious in life.  At least, let not poste

rity judge us by saying that we lost 

our  temper  bn  crucial  occasions. 

Controls have gone, but the control 

of our tempers, of our passions, is an 

eternal thing, and then only humanity 
can advance.

1 have the greatest resard for the

Chair.  As a student  of a  constitu

tional  literature  and  past  history,  I 

cannot forget that the Speaker has to 

discharge  a  certain  function.  What 

is his function?  Not doinfi sometliing 

which is against parliamentary tradi

tions, because, here, we are trying to 

lay durable  foundations for our future 

democracy and these durable founda

tions can be laid only if, on occasions, 

we look to other nations which have 

their own experience and which can 

serve as a sort of beaconlight to  all 

of us.  What is the history of England? 

We are very prone to quote English 

precedents.  The  precedents  of  the 

House of Commons have developed by 

waddings through oceans of blood and 

conflict, tin they reached the present 

conditions.  There was a King who 

was  fighting  against  democracy  and 

he was made to walk to the  scaffold. 

There was another  King who  was 

prepared to trample on the  toes  of 

democratic principles and so he was 

made to leave the country.  That  is 

the past tradition of  parliamentary 

democracy.  Even  this institution of 

SpeakersWp—I am saying that in an 

abstract  method—had  its  ups  and 

downs.  I know that in the history of 

parliamentary democracy, at the out

set, the Speaker was a stooge of the 

monarch,  trying  to  plead  his  cause 

with  the  fighting  Members  of the 

House of Commons.  He was looked 

upon with distrust, and a convention 

has developed that, when Parliament 

proceeds to discuss Supply, and dis

cuss  the  grievances  before  Supply, 

the Speaker, who is the stooge of the 

King, is shut out from the delibera

tions of the House, and the Chairman 

of the Ways and Means steps into the 

Chair.  That tradition is there.  After 

that, the monarch was subdued.  He 

was rightly vanquished by the House 

of Commons and  the Kiog became 

figurehead.  But  what  happened? 

Party  politics  developed.  The 

monarch  disappeared,  but  another 

dictatorship  came  on  the scene—the 

dictatorship  of  the  majority,—and 

from being the stooge of the monarch, 

the Speakership entered another phase 

where the Speaker was treated as the 

stooge of the party in power.  It was 

Sp^ei  Onslow,  in  the  eighteenth 

century, who set up that tradition of
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discardiBg  all  the trappings  of  thf

party and placed the Speaker in an 

impartial role and assuring the mino

rity who are on the Opposition side; 

“Here  is  a  man who will  fight for 

your  rî ts;  fight  for you without 

any  sense  of  loyalty  to  his party.” 

My submission is that we will have to 

take all these considerations in to ac

count  before  we  decide  how  our

Speaker ôuld develope.  Unless we 

look to  those precedents,  unless we 

enter into the spirit of the develop

ment of the &use of Commons, and 

their beautiful traditions, it will not 

be  possible  for  us  to  lay  enduring 

foundations  for  posterity.  Mechani

cally quoting Hansard here and quot

ing another precedent there will not 

give  you  the  right  spirit.  There

fore,  I  would  say  that  we

all of  us have to approach this pro

blem from this high level.  It is not 

a question of partisanship.  Unfortuna

tely, today, we are here on the side 

of the Opposition, but does that mean, 

and does any Member from that side, 

say, "This Opposition wiU be an ever

lasting Opposition”?  No.  Even  the 

Leader of the House, who has a better 

sense of democracy than most of his 

followers will  be  frank enough  to 

admit___(Interruptions).

I assume that the Leader of  the 

House has a following not only in this 

House but even outside.

Several Hon. Members: Yes, yes.

Mr. Depnty-Speaker: We are speak

ing about the Speaker and not about 

any other leader.

Shri S. S. More: I accept correction 

from you. Sir.  I know my limitations. 

My submission is that the real ques

tion is. ‘Has the Speaker assumed that 

impartiality,  has  the  Speaker that 

measure  of  impartiality which  shall 

inspire  confidence  in  the  Opposition 

Members’’  When a vote of censure 

is tabled against Government, defeat

ing  it  by  a  majority  is  one thing. 

There,  the  Government  comes out 

triumphantly;  it  is  supposed to be 

victory of the party in power.  But, 

when a motion for the removal of a

particular  Speaker,  howsoever  res

pectable, is moved by a large section 

of the  Members  of  the  Opposition, 

simply defeating it by a large majority 

win not be enough, because you have 
to  see that  confidence  is  developed 

not only in the  Opposition  Members 

but in the world outside.  I need not 

repeat the truism that justice has to be 

done but justice must also appear to 

be done.

The impartiality of the Speaker, I 

would say the Chair, must be beyond 

any question.  It must be beyond any 

doubt by anybody else and even the 

slightest breath of suspicion and dis

trust  is  quite  enough  to soil  the 

mirror of his reputation.  So, it is not 

a  question  of  party  supporting  one 

man or  another  party  opposing  an

other man.  I  would  request this 

House  not  to  take  this  issue  on  a 

party  basis.  There  are  responsible 

Members.  Simply because they have 

chosen to disagree with the party in 

power, they do not cease to be res

ponsible  individuals  whose opinions 

need not be taken into account.  All 

of us have to  come  together.  The 

Leader of the House  has treated us 

on many occasions as though we were 

a motely crowd.  I do concede.  But, 

we  are  also  trying,  in emulation  of 

his great efforts, to develop unity out 

of diversity and what we have done 

today is to make our Christmas pre

sent to the great Leader of the party 

in power.  We, all of us, with different 

ideologies, red. blue black and white,— 

of all these colours—have come toge

ther.  It cannot be so unless we have 

some  definite  grievance.  That  grie

vance may be due to misunderstand

ing, that grievance  may be due to 

some other factors but you must re

cognise the fact that the grievance is 

there.  The malady  may  not  be 

serious but in every  case you  must 

take note  of the  malady  and  apply 

some quick cure.  It is no use diagnos

ing what was the root  cause which 

brought about this malady.  We feel, 

with  all  the  sense  of  responsibility, 

that  the  Speaker,  unfortunately,  is 

not doing what we expected him to 

do.
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Some Hon. Members: That is obvi

ous.

Stol s. s. More; I do welcome this 
laughter.  That shows their idea about 

democracy {Interruption). Now, what 

is the function of the party in Oppo

sition’  It is a corrective to the party 

in power.  I might not accept what 

Mahatmaji said about other matters, 

but Mahatmaji was very insistent in 

saying that whenever he saw in any

thing in this country autocracy rule— 

he might be in the minority of one— 

he must fight  with his soul  in its 

majestic  array.  We  might  be  very 

few  but  we  are  fighting,  according 

to  ’ us,  autocracy  (interruption). 

The geiins of autocracy are very insi

dious  in  creeping in.  They  do  not 

immediately  reveal  their  existence. 

They develop into some serious trou

ble and ê Opposition is playing the 

role of a sort of a germicide, killing 

the germs  or  suppressing  them in 

whatever plane they may be spread

ing.

The Speaker was pleased to say that 

he is the custodian of the Constitu

tion.  I will challenge  that  state

ment  with  all  my  regard  for  him. 

When a written constitution is placed 

on the statute-book, it is not a single 

individual that can be the custodian. 

In a country with a written Consti

tution.  the  real  job  of  interpreting 

that  constitution  and seeing that no 

single provision of the Constitution is 

violated  or  transgressed  is  the 

supreme function of the highest tri

bunal in the  country  and  no  single 

man can say that he is the custodian. 

What is the function of the Speaker? 

As it has been developed in England, 

the  function  of the  Speaker  is to 

maintain order, to regulate the pro

ceedings.  He is the interpreting au

thority .so far as the rights of both 

the  sections  of  the  House  are  con

cerned.  He has no legislative autho

rity,  But,  unfortunately,  in  this 

House—interpreting  wrongly  accord

ing  to  us—̂the  Speaker has  himself 

become the legislative authority  and 

his interpretation has become the law 

in this House.

I would refer you to article 105 of 

the Constitution. That says that the 

rights, privileges  and  immunities  of 

both Houses and the members of the 

Committees  thereof  shaU  be the 

rights,  privileges  and  immunitie* 

which are prevalent in the Commons. 

Now,  the  right  to  speak  and the 

right to  formulate  our  rules  is  our 

right but that right is ignored for a 

good many reasons in feat interpre

tation  of  the  Constitution.  Let us 

come to article 98.

Mr.  Depnty-Speakra::  That  is  not

. one of the charges.  The hon. Memter 

will  confine  himself  to  partaality 

regarding question and the admission 

of adjoummeBt motions.

Shrl S. S. More; In view of the 

shortage of time, I wiU ĉcept what 

you  say.

My submission is that as far as this 

chargesheet is concerned, I was refer

ring to article 98.  It is the business 

of Parliament to pass  certain lawŝ 

regulating the Parliament Secretariat.

It has not been done but I will leave 

that matter  there without  further 

developing it.

Then, we have in this motion said 

that  adjournment  motions  are dis

allowed.  That is the first item of our 

resolution, and, I would say, an im

portant item.  What is the function of 

an adjournment motion in the Parlia

mentary procedure.

Shri Algu Rai Shastri  (Azamgarh 

Distt.—East CTtta Ballia Distt.—West): 

Should  it always  be  admitted?

Shri S. S. More: My friend is ask

ing me, should it always be admitted.

I would not allow myself to be dis

turbed but I would say, what is the 

function  of  an  adjourr̂ Tient  motion. 

The party in power is there.  So many 

things happen.  The parties tn Oppo

sition are there to pin down or attract 

as violently and vehemently as possi

ble the attention of the Government 

to certain ills or certain acts of mis- 

administration.  England is compara

tively  a  small country, but  in such- 

a vast country as this, the party In 

power  may  be  here  but  the  lower
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tiers of administration are trained in 

the  British tradition.  They  are not 

trained to be friends of the country. 

-So, whenever something wrong hap

pens, it is our function and responsi

bility to the constituencies which we 

represent, to bring that wrong before 

this House and see that Government’s 

attention is  properly  attracted.  It 

may be said that while we have any 

grievance, we can come here and have 

a half-an-hour discussion  or  a  two- 

hour discussion and that we have been 

provided all the valves for letting out 

steam.  But the half-an-hour discus

sion has no purix)se and the two-hour 

discussion has another purpose; but an 

adjournment motion in the scheme of 

parliamentary democracy has a parti

cular function to discharge and that 

function is that it carries along with 

it is a sort of censure of the Govern

ment.  It is our right, I say, under 

article, 105.  If members of the House 

of Commons can censure, then I also 

have the same right to censure Gov

ernment  and  table  an  adjournment 

motion  and  see  that  Government’s 

.attention  is  properly  drawn...........

Shri Dabhi (Kaira North): Sir, on 

a point of order.  You definitely rul

ed that the definite charges should be 

stated on the floor of the House.  Not 

a word has been said about that.

Mr. Deputy-Speaker: I  have  asked 

him  to confine  himself  to adjourn

ment motions and to questions; if he is 

not able to give any specific charges, 

certainly the hon. Members ’ can say 

that there is no specific charge.

Shri S. S. More; I am trying in a 

lawyer’s manner____

Shri Algu Rai Shastri: But, You are 

failing miserably.

Shri S. S. More:  ____to propoimd

the principle of law and illustrate it. 

"We say  that we  have  every right 

imder Chapter X of our Rules to table 

adjournment motions.  Are we doing 

something wrong?  It is  contended 

by many that we are indiscriminately 

“tabling adjournment motions and that 

-these  adjournment motions  are  only 

■supposed  to  serve  the  purpose ot 

■ventilating  some  grievance  here or

some  grievance there. I would bring 

to your notice that during...........

Mr. Deinity-Sp̂ er: I shaU be very 

strict regarding time.  We have fixed 

only two hours.

Shrl S. S. More: My submission is 

that it is our right to move adjourn

ment motion. The consent is supposed 

to be there. Even under the old Rules, 

precedents were there.  You were a 

Member of the Central Legislature in 

1935.  I am only taking one particular 

year.  The Congress moved as many 

as 34  adjournment motions.  What 

was the purpose?  There was no light

ing of railways; somebody  was pre

vented by a local Government from 

travelling, and such matters; but un

fortunately,  the  restriction of time 

prevents me from giving instances.

I would say that in this House we 

have'up till now moved about 89 ad

journment motions, and out of the 89 

adjournment  motions,  two  were  not 

pressed and one was only allowed— 

and my friend. Dr. Lanka Sundaram, 

was  the  fortunate  Member  of the 

House who could secure the consent— 

and barring these three, 86 adjourn

ment motions have been  disallowed. 

Why?  The  Speaker refused to give 

his consent.  I would say  that this 

consent  affair  cannot  be  used for 

stifling adjournment motions.  Take, 

for  instance,  the  Standing  Order  of 

the House of Commons, No. 9.  It says 

that the  Speaker is to be convinced 

that  a  particular  motion  is  urgent, 

specific and of public importance, and 

the moment he is convinced, the ad

journment motion is placed before the 

House.  This was the procedure which 

was followed during the last Assem

blies under which the Congress was 

functioning, but I would not go into 

these details.  Take, for instance, the 

last thing that has broken the camel’s 

back  As  Opposition  Members,  we 

have been suffering for the last two 

years with the patience of Job, but at 

the same time we did not complain. 

The last thing that broke our back, 

our power of endurance, is the motion 

which was presented by my  friend.
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Shri  Gunipadaswamy.  The  Gov»n- 

ment’s version was accepted.  Accord

ing to the House of Commons’ proce

dure, even the mover of the adioum- 

ment motion is  permitted  to  have 

his  say,  but  here  only  Gov

ernment  is  permitted  to  have 

an extensive say and then the Oppo

sition is told, “No. no, you  are  ̂ 

interested  party.”  Even  Dr.  Katju 

will  admit  that  the  version  he  got 

from  Manipur was  a version based 

on the  views  of  the  administrative 

officers there, who might be the police. 

As  against that, the version we g<rt 

was  from  an hon.  Member  of  this 

House.  And  what  is  the  equation. 

Are the police under the control of the 

party  in  power  above  in  prestige 

compared  to  Members  belonging  to 

the Opposition.  Does the police get 

better privileges?  Not only  that. 

We are also raising points of order. 

Point of order is a fundamental right 

under the British system and it is also 

a right conceded to us under article 

105.  What is ttie point in saying be

fore  he  has  developed  his  point  of 

order,  “Well,  there is  no  point  of 

order.”?  This is judging too hastily. 

The attitude of a judge who sits in 

the Chair ought to be the attitude of 

the Supreme Court Judge who would 

be giving a patient hearing to all the 

Parties concerned and then come to 

his own conclusion without any bias. 

I would say that there are Constitu

tions  where  a  Judge  of  the  High 

Court is supposed to be in the Chair 

of the Legislature when debate goes on. 

We must develop a tradition by which 

the Speaker, whosoever he may be, and 

whatsoever Party he may belong to, 

will  shed  all  Party  leanings  the 

moment he sits in that sacred Chair. 

We all know about what is said of 

Vikram’s Throne, aad sort of attitude 

must be there.  Fortunately, Vithal- 

bhai Patel and many great Speakers 

have been contributed by the national 

movement.  I would say that as far 

as  we  are  concerned,  consent  was 

given in the cas« of only one adjoam- 

ment motion out of 88 and I would not 

go into the  reason;  points  of order 

ignored,  suppressed, iK>t allowed to 

be raised.  Hie last thing that I would 

587 LSD

like to mention before I resume my 

seat  is  the  tone  in  which  we  are 

addressed.  We are responsible Mem

bers, sufBciently senior in our life; we 

have left our schools far behind.  But 

I feel on many occasions that we are 

treated like ‘a pack of urchins’, to use 

that expression and tried to be con

trolled by a long rod.  I would say 

that  the  milk  of  human  kindness 

must be flowing there, and the himian 

touch  wUl  pacify  the  Opposition 

Members  more  effectively than  the 

sharp edge of a smarting tongue.

I would say that these are our feel

ings, and I specially make an appeal 

to the Leader of the House that it is 

for him to  take  notice  of  all these 

facts.  I know that he has a perma

nent interest in developing democracy, 

but democracy  cannot be  developed 

by  developing  a  sort  of  partisan 

spirit—a  fanatical  partisan  spirit— 

whioh is not proper according to the 

fundamental  concepts  of  democracy, 

as far as Speakership is concerned in 

Western countries.  That is all what 

I would say.  I support this Eesolu- 

tion.

Mr.  Depaty-Speaker: Shri Gopalan 

wants that after one or two speakers 

on this side have spoken, he might be 

caUed upon to speak, but they should 

know what the charges are.  There

fore, I would call Shri Gopalan  to 

speak.

’ Shri A. K. Gopalan; My friend has 

given  some  points, especially about 

adjournment motions,  and how they 

were treated.  Parliament is a forum 

where the people’s grievances are to 

be focussed, and it is for that reason 

that we have been  elected by the 

people, and it is for that reason that 

we have come here.  We have to bring 

forward the grievances of the people 

in  some  form  or  another  before 

Parliament.  There had been  about 

83 adjournment motions given by tbe 

exposition and I do not know whether 

any Member opposite can say that any 

one of those adjournment motions wa* 
soch -Hiat it did not concern either the 

liie  or the suflwing  of the people 

of this country.  As ftir as the admis- 
TOJH  of the adjout̂ ent motions is 

concerned, «iat  is another  question.
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but what I point out is that there 
was not one instance, but many ins
tances, at)Out  adjoumment motions 
where  we have to  believe  thai the 

Chair, which should be impartial, had 
been partial.

Shri Algn Bai Shastri: Give us one 

or two instances.

Shrl A.  K.  Gopalan; I  would say 

that the  Chair, on several occasions, 

had stated that he was a party man. 

It  was  also  quoted—that  is  my 

memory.  Not  only  that,  it  was 

quoted in papers wherein it was said 

in an editorial—

“On  his election  as Speaker, 

Mr. Mavalankar  differing  from 

'  predecessors declared himself still 

a  party-man  and  during  fhe 

Speakers’  conference  what en

grossed  him  was  Congress- 

nomination  in  the next  election 

as a party-man.”

On his election as Speaker, he declared 

himself to be still a party man.  The 

name of  the paper  is  The  Deccan 

Herald.  The Speaker has said. “I am 

still a Congressman and am a party 

man.”.

Shri M. D. Joshi (Ratnagiri South): 

On a point of information.  Is that a 

charge?

Shrl Pnnnoose: Just  listen;  be  is 

developing the dharge.

Shri  A.  K.  Gopalan:  H  they are 

patient enough to hear, I am giving 

the charge  If there is no charge, 

let them reply, “There is no charge 

levelled  and  we  have  nothing to 

reply.”.  .

The first charge is this.  According 

to parliamentary procedure, what we 

understand is that the Speaker does 

not belong to any Party, he is a non

Party  man,  he must surely  be  one 

who is not attached to any Party or 

any  such thing  in  Parliament.  He 

must be a man belonging to no Party. 

If he says, “I am a Party man”, that 

shows that when a Party man is in 

the Chair, he will support his Party. 

A party man will have at least sym

pathy towards his  Party.  That  is 

why  I said that he must not be •

party man.
The next point that I want to say

Mr. Depnty-Speaker: On this parti

cular point, there can be differences' 

of  opinion  as  to  what  the  rule  in 

India ought to bo about fee Speaker. 

We have  not yet  developed  a con

vention that the Speaker ought not tt> 

contest a seat, what are the limitations,, 

and so on and so forth.  On that parti

cular subject, if you found him to be 

a party man because be said so some 

two years ago when he was elected,, 

you have tabled a motion two years 

later.  Possibly there might be some 

justification, but am I to go into that 

matter now?

Shrl  A.  E.  Gopalan: I  have only- 

begun, and if you take one sentence 

out  of  it,  how  can  i  speak?  You 

must hear me and then say whether 

there is any reason for this adjourn

ment motion. If you take only the iirst 

sentence and say “Is this a  reason 

for  the  adjournment  motion?’̂ 

certainly I cannot answer.  1 do not 

want  tr'  make  it  the  main  point. 

Whatever  the  practice  might  be  in 

other countries, we wiU have to de

cide the practice that is going to obtain 

here in future.  But the parlianlentary 

practice in other countries is that the 

Speaker is not a party-man. That is 

all that I wanted to say. I only wish

ed to bring to the notice of this House 

that an editorial had been written by a 

paper that party-man should not be 

in the Chair.

4 P.M.

The first point that has been made 

in the Resolution is regarding adjourn

ment motions.  My hon. friend Shri 

Gurupadaswamy  had  tabled an  ad

journment motion on the information 

supplied by a Member of Parliament 

»?ho was not able to be present in the 

House and who had suffered.  When 

that  motion  was  tabled  the  Home 

Minister gave his version.  Shri Guru

padaswamy got up and said lhat  a 

Member of Parliament who was there 

on the spot and who was the sufferer 

had written to him and he wanted to 

give his version.  To that the Speaker
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said; “You are an interested party.  I 

will  not  hear.  Whatever Ihe  other 

side says is correct and I will take it 

at it.”  Not only that, there are two or 

three  other  instances,  which  I shall 

presently  point  out.  The  Speaker 

hears only one side and does not hear 

the other, as interested parties.  I say 

that both the parties  are interested. 

It is true that we are an interested 

party.  We are a party that is inte

rested in the welfare of the people; 

we are a party that is interested to 

take up the problems of the people, 

their urgent and important problems, 

and  bring toem  before Parliament. 

We are a party that is interested in 

bringing before Parliament the griev

ances of tlie people when they write 

to us.

In the same way I shall presently 

show that the Home Minister is also 

an  interested  party  and  how  he  ii 

an  interested  party.  There was an 

adjournment motion tabled by me on 

the  Kurnool  firing.  When  I  tabled 

the adjournment motion there was no 

reply from the Home Ministry.  The 

next day a statement was made by 

the Home  Minister;  but I was not 

allowed to say  anything.  After the 

statement of the Home Minister I was 

askei by the Speaker as to whether 

I had to say anything about its ur

gency or political importance.  The 

Home Minister only read a statement 

that was sent to iiim by the officers in 

Kurnool.  If after that I had  been 

given an opportunity, I would  have 

been ab)̂ to point out in what res

pects his statement was not correct. 

The Home  Minister’s  statement said 

that the communists were taldng  out 

a  procession  through  a road where 

some Congressmen were living.  They 

abused them and then began stone- 

throwing.  The communists who were 

going in procession got up on house
tops and then began to throw stones. 

When the communists were going in a 

procession,  how  could  they  throw 

stones  from  house-tops?  He  said 

from the house-tops they were throw

ing ston«s and going in a procession. 

They could not have got up on house

tops because they were going in a pro

cession and people were standing there

outside.  There was a clash between 

the two parties and those men who 

were living in the houses began  to 

throw stones.  How can the proces

sionists throw stones from house-tops? 

They cannot get up the liouses, because 

the  other  party  was  there to  stop 

them.  In actual fact, even the police

men did not fire on the processionists. 

The policemen  only  flred  in  the  air 

and it was the landlords  that fired. 

The version given by the Home Minis

ter was that the Police fired on them.

ShriA. M. Thomas (Emakulam): On 

a point of order: tliis incident which 

is now being expatiated upon by the 

, hon.  Member  took place after the 

tabling of the Resolution under dis

cussion.  Can subseqiient  events  be 

taken notice  of?

Shrl A. K. Gopalsn: The motion I 

tabled was on the basis of informatido 

I got from a Member of ParliamosC; 

a Member of the Rajya Sabha, who 

visited that place.

Mr. Depnty-Speaker: The  point  of 

order that has been raised by the hon. 

Member is whether an event which 

took place subsequent to the tabling 

of the Resolution can be invoked for 

the  purpose  of  laying  a charge, or 

substantiating a previous charge.

The Minister of Defence Oî anisa- 

tion  (Shri  Tyagi):  Retrospective

effect!

Mr. Deputy-Speaker; When was the 

adjournment motion tabled.  I believe 

the Resolution was tabled on the 4th. 

When was the adjournment  motion 

on  firing  in  Kurnool  tabled—before 

or after the 4th?

Sbri A. K. Gopalan: Êefore the 4th,

I presume: I do not exactly remmem- 

ber.  We are speaking of the adjourn
ment motions.

Mr.  Deputy-Speaker:  True, of

course.

Shri Pnnnoo3e: May  I point  out 

that a Resolution becomes one only 

after it  has  been  admitted.

Mr.  Depotp-Speaker:  The  hon.

Member is expected to refer only to 

adjournment  motions  or  qtiestions 

before  this  Resolution  was  tabled. 

Any  reference  to  either  question*
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[Mr. Deputy-Speaker] 

or adjournment motions tabled after  MSr.  Dejknty-Speaker:  If  the

that lor flie purpose of  supporting charges are to be specific, they must 

Oiic Resolution is not in order. The refer to an inxiident which must have

hon.  Member must have a  number 

of other matters; he can refer to them.

Skri A. K. Gopelan: It is not said 

anywhere  that  the  adjournment 

motions  or questions  should be  be

fore this Resolution was tabled.  It 

is not a question of whether the ad

journment motions related to a pre

vious period or a later period. What 

is  done  with,  the  adjournment 

motions is the question, I do not know 

when the adjournment motion came 

up.  But so far as this Resolution is 

concerned, it is being discussed only 

today.

Mr. Depnty-Speaker:  That is my

definite  ruling—̂ hon.  Members  who 

have practised in a court  of  law 

must be aware of it.

Acharya Kripalani: May I make a 

submission?  Even after we have ex- 

I>ressed our resentment, if the Speak

er behaves like that, we are entitled 

to say that even after' we have ex

pressed our resentment, he continues 

to behave like that.

Mi.  Deputy-Speaker:  I  am  here

only to regulate the proceedings.  I 

am  not going into the substance  of 

the  charges.  As  to  whether  it  is 

right or wrong, it is for the House 

to decide.  The only point, so far as 

procedure is  concerned,  is that  any 

person  against  whom  any  charges 

are made,  can  be  expected  to 

answer  only  those  matters which 

must have arisen before those charg

es were made, whenever it might be 

taken  up.  Therefore,  this  cannot 

have  retrospective  efiect.  It  is  not 

as  if hon. Members saying:  “If you 

behave within these fourteen  days, 

we will withdraw this  Resolution.” 

It is not as if it is a test, or period 

ol  probation.  Therefore,  I  am  not 

jping to allow it; it is not in order.

Acharya Kripolani:  This  is  not  a 

criminal  court.  It is a  question of 

fhe genCT̂ conduct of a person who 

occupife  the Chair, that is all.  If 

you do hot allow. It is all right.

arisen before  notice  of  the  Resolu

tion is sent.

Shri  S.  S. More; May  I bring to 

your notice Article 94 of the Consti

tution.  Your ruling is  likely  to 

amend  and  afEect  that  particular 

Article.

Mr.  Depnty-Speaker;  I had  al

ready  ruled having  regard  to  these 

things.  I referred to the other rule. 

If the hon.  Member would  refer to 

article 94,  it does not contain  any 

provision for a  debate or something 

like  that  for  removal.  I  should 

have  straightaway  put  the  question 

to the vote of the House.  But,  on 

the  other hand,  we  referred  to the 

other  article also and read it dlong 

with  this.  The  Speaker  is  entitled 

to take part in tiie proceedings; the 

other  article  contemplates  pro

ceedings  and  a  resolution.  I 

already ruled  that  the  resolution 

must be  specific;  specific  charges 

must be given.  That is my first im

pression.  I  said  to hon.  Members 

that on that technical ground, I did 

not  want  refuse  admission to  this 

Resolution.  I, therefore, allowed the 

hbn. Members to crime forward with 

Specific charges.  The only point for 

consideration  is  whether  any  parti

cular  incidents could be  referred to 

which happened after this Resolution 

has  been tabled.  That will put the 

person against whom the charge  is 

made in a very difficult position be

cause  he  could  not  anticipate  all 

these.  Purely as a matter of  pro

cedure  it  is  not  allowed.  Hon. 

Members  ought  not  to  refer  to 

these matters  and base  their  con

clusions  upon that.

Shrl A. K. Gopalan; I do not refer 

to that matter.  I go to the adjourn

ment motion that was tabled and in 

which a Member of Parliament was 

involved.  It was not taken up.  It 

was  stated that we  could  not  take 

aiiy in|ormation that had cornel ftt»n 

thst hon. Member ot the House and
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we had to take what the hon. Home 

Minister said to  be  correct.  Today 

that hon. Member is here and if you 

look at his head you will see little 

scars as a result of beating.  But on 

that  day,  only  the Home  Minister 

was allowed il.̂ make that statement 

but on the other side the hon. Mem

ber,  Shri Gurupadaswamy, wlio had 

to say something and who wanted to 

say it based on the report that was 

received by him from an hon. Mem

ber of Parliament could not and was 

not allowed to say it.  If that hon. 

Member had been here, certainly the 

version of the Home Minister would 

not have gone.  The  Speaker  said 

that we are interested parties.  Is 

not the Home Minister an interested 

party?

The Home Minister is an interested 

party in that affair.  He wants  to 

shiehi the officers who were respon

sible.  He wants to show to the peo

ple nothing has happened  whereas 

something has happened and a Mem

ber of Parliament  was beaten  anft 

put inside the jail.  He is present 

here  today.  People  outside look  at 

the  adjournment  motion  and  the 

statement given by the Minister.  At 

one stage he did not even want to 

use  the  word  ‘lalM’.  He  said  ‘big, 

long,  bamboo  stick’.  That  is  what 

he said.  They have  got  a  ruling 

majority in the House.  Here, we are 

only in a minority. (Interruptions.) 

I do not want to go into details about 

that.  We have got  the  majority 

votes position.  If the votes are look

ed  into,  we  represent  more  peĉle 

than the  ruling  party  represents. 

(Interruptions.)  If  you  want  to 

know that, only  44‘5  per  qent.  haH 

voted for Congressmen. (Interrup

tions.)  That is why I said that  I am 

not going into details.  Let us even 

suppose that  we are in a minority.

Mr. -Depoty-Speaker;  I agree that 

even if one hon. Member is not treat

ed impartially, he may have a griev

ance and many hon. Members  may 

support him.  But he need not  go 

into the general position of  parties. 

We are concerned as to what is the 

kind  of partiality.

Shri A. K. Gopabuu It is  ̂ques

tion in this House where the majority 

party is ruling, the minority  party 

should be allowed to say something, 

particularly when  a  Member  of 

Parliament is involved and when an 

adjournment motion is moved relat

ing to a Member of Parliament.  His 

version  should  be  shown  to  the 

Parliament.  An  hon.  Member  has 

written  something to  another  hon. 

Member.  On  the  basis  of that  in

formation  or  report from  that  hon. 

Member, a Member here says: “Allow 

me to say certain things; what  has 

been said by  the Home Minister is 

not a fact; that is not what has hap

pened;  I  have  obtained some infor

mation from an hon. Member.”  But, 

he is not allowed to say  anything. 

The hon. Member who was involved 

was not present here on that  day 

and because he had not said  any

thing  the  opinion  of  the  people 

would be Hjat the- other  statement 

would be correct.  They would thinV 

that the police did not do ."Tiything 

or that there was no lathi rhargp

Mr.  Depnty-Speaken  His  time  is 
up.

Sbri A K. Ctopalan: Sir, I should 

be .allowed the time that had  been 

taken  for  the  points  of  order; 

the time taken for that type of inter

ruption should be excluded.

Mr.  Depaty-Speaker:  J have ex

cluded that time also.

Shri A K. Ĝ HudajL;  As far as ad

journment motions are concerned, we 

have said even before that they are 

not  allowed.  Even if the  adjourn

ment motions are not allowed or are 

ruled out, the Chair must hear what 

the Government has to say and also 

hear what the man who has moved 

it has to say.  It is only after hearing 

bolfli sides that the Chair  ruie'

out an adjournment  motion.  But 

here the ruling party alone is faeara 

and the  other parties are not even 

allowed to express what they have 

got to say.  The discussion hese on 

such matters to the .people  certain 

things especially when it is concern-
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[Shri A. K. Gopalan] 

ed with a Member  of  Parliament. 

When it is brought before the Parlia

ment and an hon. Member says taiat 

this  is what an hon. Member  haa 

written, it is not a matter of interesx- 

ed parties.

Mr.  Depnty-Speaker:  Two  hours

had  been  allotted;  1  allowed  29 

minutes  to  Shri  More;  1  have  al

ready  allowed  20  minutes  to  Shn 

Gopalan.

Shri A.  K.  Gopalan;  About  57 

minutes were taken on  points  or 
Order, Sir.

Mr.  Depnty-Speaker:  It  comes

within that time.  Even then,  non. 

Member has taken  nearly  fifteen 

minutes.  There are two more names 

given by Shri Gurupadaswamy; then 

there are some other Memb  ̂here 

and the hon. Leader of the  House 

and any  other  hon.  Member  ol 

Parliament in the Congress Party or 

otherwise.  There are then the other 

groups;  they  might  speak.  Shri 

Frank Anthony  also had written to 

me that he would like to speak.

Sardar Hakam Slngb  (KapurtSiaia- 

Bhatinda):  There  are a few  hon. 

Members who are in the Opposition 

but who  do  not  agree with  their 

friends;' they  should  also  be  given 
chances.

Shri A. K.  Gopalan:  As far  as

questions  are concerned,  I  would 

point out two things.  Question No. 

548 was  disallowed but no  reason 

was given; it was an important ques

tion.  Other questions  about certain 

Government undertakings  like  the 

Hindustan Aircraft Factory and ques

tions concerning the telephone indus

tries  D.V.C.,  industrial Finance  Cor

' poration and other things were ask

ed;  those  questions  were  disallowed 

on the ground that they rdate  to 

autonomous bodies.  Tbere are other 

questions which I need not point out

Mr,  l>epnty-Speaker:  I  shall  now 
call Acharya Kripalani

Adurya Kr̂ alaai:  You  said you 

would can the other Members.

Mr.' Deputy-Speaker;  What  is  it 

that they have to say?  These hon. 

Members  who have got a grievance 

had tabled the  Resolution  against 

the Speaker himself; they must say 

to the other people what their point 

is.  The lion. Leader of the  House 

had already said that they could take 

sufficient  time;  then  they  should 

wind up by referring to such points 

which they might answer, if at all. 

They  are the persons who are ask

ing for the removal of the Speaker 

and so they should speak.

Dr. N. B. Khare:  Such a one is

myself. Sir.

Mr. Depnty-Speaker:  1

calling Dr. Khare now.
am  not

Sardar Hukam Singh: Sir, 1 agree 

with  my  other friends that  it  is  a 

serious  matter  that  we  iiave got 

before  us  for discussion.  It is un

fortunate that such a motion  should 

be before us on the Order Paper and 

put down for discussion. 1 certainly 

felt pained  when 1 found it.  My 

position is also embarrassing because 

I am sitting with my friends and am 

siding with them.  When tiiis thing 

came, 1 found Uiat there was  some 

struggle in my mind  and I decided 

*0 follow the dictates of my consci

ence  which  I  honestly  feel.  I was 

not a Member of  any  legislature 

before 1948.  So this is my first ex

perience.  I came here in April 1948 

and I have worked only with  one 

Speaker, and that is Mr. Mavalankar. 

So I cannot make any  comparisons 

and I plead if other persons  might 

have  greater  experience  with  other 

l̂eakers I have not got that.

But in spite of it, from whatever 

little experience I have got in these 

six years, I can say that I have never 

found an opportunity wbere I could 

allege that something has been done, 

a decision given or some  quotion 

disallowed or an adjoummoit motion 

rejected, simply  on ' this  account 

where I should draw this inference 

that  ,the  Speaker  was  acting  in  a 
partisan spirit.
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From what I find from the reso

lution it is “That this House, having 

taken  into consideration the conduct 

ol  the  Speaker  of  the  House  as 

regards"—there are two points men

tioned—“giving bis  consent to  ad

' joumment  motions,  disallowing 

-<luestions”—etc.  is  already  ruled 

out—“feels  that  he  has  ceased  to 

maintain an impartial attitude neces

sary to command the confidence  of 

all  sections  of the House”.  So  our 

discussion is limited, whether he has 

acted in a partisan spirit and there

fore has  lost the confidence  which 

this House had in the Speaker.

Reference  was  made  by  Mr. 

Gopalaa  that  as  soon  as  he  was 

elected  he  made  a  declaration  that 

he was a party man. that he belong

ed to the Congress creed.  Honestly, 

I should say that I felt offended then, 

because I thought that was not  an 

advisable statement,  and  others  in 

the  country  also  felt like that;  be

cause that gave us an impression tha 

he was conscious of that party afE 

liation, and he conveyed that impres 

sion  to  other  people  as  well.  Bu 

that is not relevant now.  The hon 

Members who have tabled this Reso

lution have to substantiate  whether 

subsequent  to  that,  in  his  dealings 

with Members, in  conducting  the 

affairs of this House, he has behaved 

in a manner which may be called a 

partisan manner, whether his conduct 

was ever that of a man who would 

not be impartial in the conduct of the 

business of the House.

And  whatever has  been  said  so 

far—I  have had the advantage  of 

listening to those grievances tiiat the 

hon. Members had—so far reference 
has only been made  that  questions 

have l>een  disallowed.  I can claim 

that I am one of those Members—at 

least one of those, if not  the  one 

Member—who can say that the largest 

number of questions in my case ai« 

disallowed. *,  '  :

Shri Namblar: That is a clear proof.

Sardar Hakam Btngli: Yes,  but I 
haTe no grouse against him.  Simply

because my questions have been dis

allowed. should 1 therefore say that 

the Speaker is partial?  Is  that  a 

ground for my coming forward  and 

saying so  (An Hon. Member: Not at 

all).  For the smooth functioning of 

democracy the final authority has to 

be entrusted to  some person whose 

word should be final.  Unless  that 

were there, how can  we  function 

harmoniously here?  And from  the 

reasons whenever they  have  been 

given—and sometimes they have not 

.been given—but if it is said that a 

part or the whole of it was covCTed 

bv another question, can 1 say it is 

party inspired?  It was once remark

ed by the Speaker that  sometimes 

he finds that the same Member sends 

the same questions again,  not  that 

other Members do, but the same Mem

ber sends the same  question  again. 

In that case he has certainly to exer

cise his discretion and see that  toe 

work is not duplicated or multiplied 

unnecessarily.  Do we want or âll 

we be satisfied if all these question)- 

that are tabled are  here—and  we 

have a list here of two hundred  or 

three hundred every day—would  it 

advance us any further?  The sixty 

minutes that we have got at our dis

posal will  only  be  sufficient  for 

twenty, thirty or forty and that much 

number we have already got.  If they 

were not scrutinised and some of tihem 

thrown out, which were unnecessary 

or whose answers have already  been 

given, certainly it would not be pos

sible for this House to function and 

it would be unnecessary  waste  ot 

money and time.  Therefore, so tar as 

the questions are concerned nothing 

has been said so far in any one of 

these instances.  Because  I  would 

have expected some questions to  ba 

brought before the House as instanc 

es  where they  were  perfectly  in 

order and they were  not  allowed. 

Even there it has not  only  to  be 

proved that some question was disal

lowed; it has also to be proved that 

it was disallowed on account of the- 

partisan spirit of the Speaker. Simply 

saying that a large number of them 

have been disallowed is not suffldcnt 

for our parpoae.
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[Sardar Hukam Singh]

Then  there  were  adjournment 

motions.  Really, so many have  been 

disallowed.  We ^e told there  were 

eighty-nine, and eighty-six were dis

allowed.  Then illustration is brought 

from England where it is a unitary 

government.  Here law and order is 

for the States to see.  And the Speak

er has, when it comes up that sucb 

and such a thing happened, there was 

firing etc., the Speaker has to say that 

it is a State subject, he cannot  inter

fere.  Our Constitution is such that 

we have to draw that discrimination. 

We have heard our colleagues  and 

they have discussed the adjournment 

motions rather than the no confidence 

motion.  They ought to have restrict

ed themselves and given  some  in

stances that in refusing consent  to 

those  adjournment  motions  the 

Speaker did not act impartially.  But 

nothing was said.  It was said  that 

there were firing? and so'on.

Shri A. K. Ot̂ alaa; II I had time 

I would have given. '

Sbri S. S. More: You have asksd 
us to illustrate our point.  Whenever 

we give instances some Member____

Mr. D««pâ-£peaker: It is  another 

matter.  Any hon. Member will inter

pret it in any manner.

Sardar Hukam  Singh:  My friend

Mr. Gopalan has said that he wot̂ d 

have given Other instances if he had 

had an opportunity to  do it.  But 

then if some other Members andvanc- 

ed those arguments and gave  those 

instances it would be for other friends 

to answer them.  What I can see is 

that what, has been, said in reply so 

far takes us no further.  I believe I 

am right when I say that in regard 

to the adjournment motions the same 

thing, firing etc., was said.  That was 

not the point wanted here.  What was 

wanted was something to show that 

the Speaker acted in a manner  that 

could  warrant  an  inference that ie 

was not acting in an impartial 

ner, that he was acting in a partiiaii 

spirit.  I fail to understand.

Another reference was made so far 

as the rules were concerned.

Shrl N.  Sredtantan  Nair:  What

about Mr. Rishang Keishing?

Sardar Hukam  Singh:  The  only

thing that has been brought out about 

adjournment motions is  that  there 

was one instance where an hon. Mem

ber of this  House  had  informed 

another hon. Member here, and  he 

moved the adjournment motion.  But 

the Speaker believed the Home Minis

ter’s information which was received 

from the police and did not allow the 

hon. Member here to press it.

Shrimati Remu Cbakravartty (Basir- 

hat): “I believe the Home  Minister 

rather than you”,  that is what  he 

said.

Sardar Hnkam Singh:  He did not

allow the Member here to speak and 

to substantiate that there was some 

truth in it.  I recollect that occasion. 

The Speaker did say that the Govern

ment has greater sources of informa

tion and primarily he would believe 

that.  Suppose it was correct— and I 

would believe the hon. MembCT  of 

this House that he had that .grievance 

and aiTSially he had been here—sup

pose it was so.  Suppose it is a lapse. 

Suppose it is a mistake.  And I con

cede that.  Would that alone be suffl- 

cient to  say that  a  no  confidence 

motion be tabled and passed because 

of that one instance?  Would it  be 

sufficient?  Simply because we  can 

show that in one instance the deci

sion given was wrong, does that suffi

ce to table a motion saying that the 

Speaker was partisan in that case?

Shti Alr> Bal Shaatri: No.

Sardar -Hnkam  Slngb:  I do  not

think that that conclusion is warrant

ed or Justified.  The Speaker, after aU, 

is Slso a human being.  I do not attri

bute  Infallibility  to  him.  He must 
have made mistakes, he has made mis

takes; I  admit that.  But, does that 

mean that simply his making  mis

takes should be the basis for drawing 

this conclusion that he is a i>aTtisanT 

This is what I am pressing.
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Shri Nambiar; Out of partisanship.

Sardar Hakam Slngli: Unless it is 

shown that that mistake is out  ol 

partisanship.  Nobody has  said  that 

he is incompetent.  Nobody has said 

that he is  not talented.  I fail  to 

understand  whether we can  get  a 

better man than the present Speaker. 

I have that conviction and belief and 

therefore I say that without fear.

Shri Aleu Bai Shastri: From  ex

perience also we see.

Sardar Hakam Sineh:  If opinions

difier, if they say that the judgment 

ought to have been on this side  or 

that, that is not good enou  ̂to war

rant the conclusion that  that  was 

done out of partisansliip.

Because I have no other data  to 

which I could answer, I conclude.

Shri  Frank  Anthony  (Nominated— 

Anglo-Indians):  I  am  speaking  on 

behalf of the Independent Parliamen

tary  group, which is, I think,  the 

third largest group in the opposition. 

The Members of this group gave their 

very anxious consideration  to  this 

Resolution and they decided that they 

could not rise to support by  way of 

making submission and they decided 

further that, if the matter is pressed 

to a division, they would vote against 

it as a mark of their continuing  con

fidence in the Speaker.  I hope  my 

friends on thk side won’t misunder

stand us.

■  We are, as a group, not pr̂ >ared 

to blindly endorse or acclaim every

thing that may fall from the  Chair. 

As a matter of fact, we ventured  to 

address the Speaker and while reit

erating  our conlidenee in him,  we' 

thought we should r̂ess the view 

frankly that on some occasions, per

haps, he had been unduly harsh and 

perhaps a little peremptory.  As my 

hon,  friend  Sardar  Hukam  Singh 

pointed out, we felt that in a House 

full of heterogeneous elements, it  is 

impossible to prescribe a  rigid  or 

dogmatic procedure which could  be 

uniformly applied to every  Member 

In' Oie iHouse.  We also 'felt that if, on
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occasions, the Speaker bad been per

emptory  or unduly  harsh,  he  had 

been innpartial in his harshness.  Per

haps he had  been  comparatively 

more harsh to the Congress Party than 

to the opposition.  Perhaps, the Mem

bers of the Congress Party have de

served that harshness.  But, there  is. 

no question of partisanship.

We pointed out in our letter to the- 

Speaker the two matters that  have 

been referr̂  to by Shri S. S. More 

and Shri A. K. Gopalan.  But,  we 

felt that perhaps the rules were  at 

fault and it has led to the abridging, 

of what we consider to be vital rights 

of the Members in this  House.  I 

have, as a fairly senior Member  in 

this House, always sought, where pri

vileges of the Members are concern

ed, to impress on my colleagues that 

in this matter of privileges, we must 

always be on conunon ground,  that 

there is  no room, where the jwivi- 

leges are concerned, for any kind of 

uncritical partisan or Party attitude 

to come in, and that if the rightt and 

privileges of any Member  of  this 

House, whatever his Party or what

ever his ,ix>Utical complexion, are en

croached upon, the whole House led 

by the Leader of thig House must feel 

aggrieved.

I think there has been a consider

able confusion of issues in respect olT 

this  resolution.  Certain  signatories 

to this Resolution are aggrieved  *c 

respect of adjournment motions  gnrt 

points of order.  They are aggrieved 

against the  Speaker.  But,  my  sub

mission is tliat it is not the Speaker 

who is to blame.  It is all of us in this 

House who are to blame.  It is th& 

rules that are detective.  If the ruleŝ 

are defective, it is because we have- 

abdicated not only our right, but we 

have shirked our duty.  We are near

ing the end of the life of this Parlia

ment; yet we have not sought as a 

House to frame our own rules of pro
cedure.  I for one feel very strongly 

that the rules with regard to  thes& 

two matters, points at order and ad

journment  motions  are  completely 

unsatisfactory.  You may remember. 

Sir, that I had fought you on this issu&
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[Shri Frank Anlhony]

•of the  right  of  a Member to  for

mulate a point of order.  I may men

tion in passing that with your ebul

lient good humour, to fight you is not 

always an unpleasant thing.  I have 

always felt that  it m\ist be a basic 

concept, a pre-requisite to the proper 

functioning  of  Parliamentary  demo- 

<racy  that  every  Member  of  this 

House must have an unqualified right 

-to  rise at  any time to a point  of 

order and to formulate that point of 

•order.  That was a right which was 

£iven to us even under the rules of 

the former Central Legislative  As

sembly: that is, to rise at any time to 

a point  of order.  That right conti

nued even in this House until 1952. 

Then,  a new rule has  come  into 

being.  But, we have not done any- 

-thing to qualify or protest  against 

■that rule.  That rule now gives dis- 

•cretion to the Speaker not to allow a 

Member to formulate a point of order. 

If the rule i‘-  defective  and  the 

■Speaker acts in accordance with that 

defective rule, we cannot blame the 

Speaker. .

Shri S. S. More; Who framed the 

rules?

Some  Hon. Manbeis:  The Buies

Committee.

Star! S.  S. More: No.

Shri FraiA Anflumyi- My submis- 

-sion is, I am addressing ail the Mem- 

t>ers of the House.  I say that to the 

Members of the Congress Party and 

to other  M b̂ers  on  this  side. 

They  have not  only  the  right,  but 

a duty—it is an inescapable  duty— 

-to see that our rules are  prop ŷ 

framed.  There is no  point in hav

ing a defective rule and then, because 

■the Speaker acts under  that  rule, 

■blaming him.  I say, it should be an 

inalienable  rî t  of  every Member 

-of this House to rise to and formu

late a point of order.  There is a 

very  real reason behind  this  right. 

This is  a rî t which was accorded 

■to the former  Central  Legislative 

Assembly.  This is a right which is

available  in  the  British  House  of 

Commons.  Because it  could  act  as 

a salutary check against the  Chair 

acting in a capricious or  arbitrary 

manner.  If  the  Chair  can make  a 

Member, who seeks to rise on a point 

of order, resume his seat without hear

ing his point  of  order, I say  that 

would, and that does, amount to  a 

Serious violation of what I regard as 

an absolutely basic right of the Mem

bers of this House.

My hon. friends have also canvas

sed this question  of  adjournment 

motions.  The point is  this.  Not 

only now, but before, under the old 

rules  applicable  to  the  Central 

Legislative  Assembly, the President 

and now the Speaker have  always 

been vested with discretion either to 

allow or not to allow an adjounment 

motion.  Even under the old  rules, 

the President was not bound to read 

out  an adjournment  motion.  My 

grievance  is  not  about the  proper 

exercise of the rights of the Speaker. 

My  grievance  is  against  the  rule. 

My friends’ grievance is also against 

the rule.  I say  that the right  to 

move an adjounment motion  is  a 

very valuable right.  I am not con

vinced with the argument that  we 

have  got  other rights,  and  other 

safety valves.  If  we have a  rule 

permitting  an adjournment  motion, 

then  all  the  consequential  rights 

which appertain to that right  must 

flow from that right.  I say this.  It 

is for the House to frame adequate 

and satisfactory rules with regard to 

adjournment  motions.  I  would  say 

to my friends cm the other side,  if 

you want,—and I say that we should 

want  it—̂in respect  of  adjournment 

motions also, there should be a con

vention.  Although the old rule  in 

the Central Legislative Assembly was 

there that the President need  not 

read  adjournment  motions,  some 

convention was establisAied and  the 

President  acted  on  that convention. 

Practically every adjournment motion 

was read in the House.  Even if it 

was a frivolous adjournment  motion 

obviously  an irrelevant adjournment
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motion;  he  read it  to  the  Hotue. 

And I say that that is a right which 

■we should insist on.  We have never 

had it, but it is a right which  we 

should insist on,—and then all  my 

hon. friends’ grievances  would  be 

fiven a complete quietus—̂that  any 

adjournment motion should be read, 

because it is not sufficient to say that 

somebody  can dispose of it in  his 

Chamber.  That may be a  method 

-which recommended  itself  to  my 

Communist  friends  for  disposing  of 

a mass of men behind closed  doors. 

But I say that it is a privilege  of 

mine  to  move  an  adjournment 

motion.  It is a privilege to present 

my motion to the House.  I say that 

it is a greater privilege of this House 

to  know  what  my  adjournment 

motion  is,  because  my  adjournment 

motion may be so patently  admis

sible  that the Speaker,  whoever he 

is,  would  not dare to  rule  it  out 

capriciously or arbitrarily.  It is the 

privilege of the-House to know what 

my adjoiirnment motion is, so that if 

necessary the conscience of the House 

would be  appropriately  outraged 

and it would act as a brake on  the 

Speaker  exercising  his  rights  capri

ciously or arbitrarily.

My submission is that if they are 

aggrieved, then they should see that 

these  rules  are properly  amended, 

and rules according to their light are 

established.  I  have  an  appeal  to 

make.  I  feel  that this is  a  very 

grave  charge,  and  as a lawyer,  I 

have seen,  quite frankly,  no  sub

stance in a grave charge  of  this 

character  being  levelled  against  a 

person of the eminence of the Speak

er.  It is  an extreme step,  and  I 

would make an earnest appeal to my 

friends  on this side,  not only  not 

to press this Resolution, but to with

draw it, because I feel Qiat if it is 

pressed, then the atmosphere in this 
Hotise may be completely  nnrt per

haps irrevocably vitiated.  Whatever 

we may say or profess, if this Reso

lution is pressed to a division, there 

wHI be constantly an  undercurrent 

of tension.  I feel that If it is pressed, 

what will happen inevitably will be 

that \rtiat the Uemben are sê inf

wiU not happen, viz. that the Speaker 

must  occupy  and  attain  an abso

lutely impartial role; they will make 

it impossible for lum to do so.  If 

tliis is pressed̂ inevitably, the Mem

bers  on this side who press it wiU 

drive  the  Speaker  and compel liim 

into adopting a partisan and a pro

party role.

Shri Algu Rai Shastri: No, no.  He

would not do it.

Pandit Thakur Das Bhargava: Oui

Speaker  is  above malice.  He wiU 

always behave rightly.

Shrl Frank Anttumy: I  agree.  1 

am  not saying that he will do  it 

But if people carry a motion of this 

kind  to  its  logical  conclusion,  then 

inevitably, they place the Speaker in 

an invidious position.

May I end on tliis note on behalf 

of my Group that  whatever  littlt 

imperfections there may have been— 

to  me,  these are imp̂ ections,  and 

we have said that the Speaker per

haps  on occasions  had  been unduly 

harsh,  but  certainly—they  do not 

justify  an extreme  step  of  this 

character?  On the other liand,  in 

basic matters, we have felt, and  I 

agree with Sardar Hiikam Singh, 

that the  Speaker lias  shown  very 

exemplary  independence  on  occa

sions.  My friends would perhaps be 

the first to rule out any cliange  in 

the Speaker, because I think private

ly he will admit that on many occa

sions—not only on thig  occasion,  I 

thinlc, but on several occasions  we 

liave said tliis tie  ha«!  played  a 

signal role in introducing many con

ventions wliich we have  not  had 

before,  conventions  calcidated  to 

foster parliamentary democracy.  For 

instance,  in  tbe  Committee  on 

Assurances—over  and  over  again, 

my  friend  has  been  on  committees 

with me—the Speaker has  acted  as 

a brake on executive intolerance, on 

the impatience of the  Minister  of 

Parliamentary Affairs, and as a defi

nite brake on Government’s  trying 

to act in an arbitrary or highhanded 
manner.

I oppose the Resolution.
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Dr.  N.  B.  Khare:  Although  there 

was heat in the House this morning 

on account of the hon. Leader of the 

House’s aggressive manner, voice and 

expression in exhorting the House to 

maintain a standard of behaviour, I 

will  not  import  any heat  in  my 

speech.  I will utter every word in 

an icy  cold manner in  conformity 

with  the  prevailing  atmospheric 

temperature.

On the 15th instant, I rose up to 

ask  about  the  fate  of my adjourn

ment motion about the foreign influ

ence on churches in India.

FandU Thakur Das Bhargava: This 

reference offends  against the  same 

rule which the Chair has been apply

ing up till now.  This happened after 

the Resolution was given notice of.

Dr. N. B. Khare: You are wrong. 

It was not so.

Till that moment, I had given  no 

cause  for  any  ofience.  Yet,  the 

Speaker said—I  am  quoting  from

the proceedings of that day—-------------

Mr. Depntŷ Speaker: What date is 

that?

J)r. N. B. Kbare:  15th of Decem

ber.

Mr.  Deputy-Sp««ker:  I  have  al

ready  said with  respect  to  another 

matter to which Siri A' K. Gopalan 

was  referring, that  incidents  that

took place *ftOT the tabling of this 

Resolution ought not to be referred 

to.  The hon. Member  must  have

many other things before, which he 

can refer to now.

Sbrl Pnimoose:  If  we bave  com

plaints about his conduct, aftM  the 

tabling of this Resrtution, then should 

we bring in another Resolution?

Dr. N. B. Khare: In Madhya Pra

desh, in the working of the Ministry, 

the same  thing  happened.  The 

Speaker said on the  15th instant, I 

ignore the hon. Member, I ignore his 

presence.  It is very painful to hear 

such remarks about oneself.  Clothed 

in temporary authority, backed by a 

brute and imthjnking majority,  he

dared to utter these words.  This is 

not only intolerance, but the height of 

arrogance.

Mr.  Deputy-Speaker:  The  hon.

Member is not impeaching the Mem

bers here.

Dr. N. B. Khare: I am not impeach

ing the Members.  I am only saying, 

that they are backing him.

Mr.  Depaty-Speaker:  The  hon.

Member should use respectful  langu

age with respect to the other Mem

bers of the House.

An Hon. Member: The hon. Mem

ber Dr.  N. B, Khare is reading  his

speech.

Dr. N. B. Khaze: No, no, I am not 

reading.  I am only referring to the- 

notes, and I am doing it deUberateJi’ 

because no  untoward words  should 

escape my tongue.

It amounts to mental murder of a. 

Member,  albeit  effected  non-violent

ly, and it is an iiuult to the electorate 

that, sent  him  here.  But in  the 

language of Jesus Christ, I would saŷ 

Father, forgive him Jor he knows not. 

what he is  doing,  being  blinded by 

authority.

He may take any decisions he likes, 

about the adjournment motions in his 

Chamber, but I hold that it is my right 

to hear the decisions on the  floor of 

the House.  No one can compel me to 

go to his Chamber for that purpose.

About questions, I believe that they 

are dealt with in the most  arbitrary 

mmner.  Here  are about two doren 

death warrants of my poor dry dead 

questions.  Not one was admitted In. 

this Session; though they dealt with 

in̂ portant  matters  like  education, 

history,  home  matters,  burning  of 

Hindu temples and so on, not one was. 

allowed.  My right of putting ques

tions  has  been  curtailed  in  this, 

arbitrary manner.  I protest strongly 

against tiijs.

1(t. 0«v>ty-Sp«Aer: Order, order..

I take very aerious exception to the 

hon. Member’s  behaviour  in 

manner In the .House.  Tliis Bwln-
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tion must be treated more seriously 

by the hon. Member who is one of 

■the sponsors of it.  Now,  charges 

have been levelled against one of the 

highest dignitaries of the State.  And 

when  we  are  entering  into  those 

•charges, is this the manner in which 

an order of the Speaker, whatever it 

might  be,  is  to be torn into pieces 

here?

Dr. N. B. Share: I am sorry for it. 

But I shall proceed further.

These are  more than about  two 

dozen  ‘death  warrants’.  I  am  sure 

no  question was  allowed  to  be put 

l)y me  because  tiiat  question,  I 

believe, would have brought out some 

unpleasant  facts  about  the GovCTn- 

ment.  Therefore, they were disallow

ed to  accommodate the Government. 

That is my charge, and I sit down.

Pandit  Thakur  Das  Bhareava:  I

have listened to this debate___

Shri S. C. Samanta  (Tamluk): On 

a point of privilege.  Sir.  So many 

Members of the Opposition have tab

led this Resolution, but up till now 

we have not heard what  all  they 

have to say.  I would therefore  re- 

<iuest you to allow the Members who 

have  tabled  the Resolution  at  least 

the leaders of the iiarties, to  speak 

first so that we may hear what they 
have to say.

Mr.  Depnty-Speaker:  The  hon.

Member, evidently,  has  not  been 

following the proceedings.  On behalf 

of those persons,  Shri More  spoke. 

They gave me four names, Shri S. S. 

More first, Shri A. K. Gopalan next 

then Acharya Kripalani.  I  asked 

Acharya Kripalani to speak,  but he 

said  he  wanted to hear  others  and 

therefore, I thought he waived  his 

right.  Then they had given the name 

of Dr. N. B. Khare.  These are  the 

four names given.  Then I gave op

portunity to two other hon. Members 

from̂ the Opposition—Sardar Hukam 

Singh  and  Shri Frank Anthony___

Shri Naaiblar: They are not on the 
Opposition.

Mr.  Depnty-Speaka:  They  are

leaders of groups.  It is not that I 

should call Members from one group 

alone.  I have to regulate the debate. 

I have got here in writing from Shri 

Gurupadaswamy saying: Speakers on 

the Resolution  of  non-confldencc—

Shri  More,  Shri  Gopalan,  Acharya 

Kripalani  and Dr. Khare.  I  have 

called upon all these Members  and 

Dr. N. B. Khare is just on his legs.

Dr. N. B. Khare; I am satisfied.

Acbarya Kripalani: May I explain 

that I did not speak when you called 

upon me to speak because I  found 

that you had circumscribed the scope 

of the Resolution.  The scope of the 

Resolution was not like that. The scope 

of the Resolution was wider.

Mr. Depoty-Speaker:  That  is  all

right

Acharya Kripalani:  You  do  not

expect me to go into the details of 

what the Speaker did at tliis time or 

at tiiat time.  I can talk about the 

general  attitude which, you say, we 

are not entitled to talk.  I can talk 

about the general attitude, the whole 

tone in which the proceedings were 

conducted, and that is relevant to the 

question.  Therefore, if you give me 

an opportunity  afterwards,  I  will 

speak.

Mr. Deputy-Speaker:  I have al

ready ruled that a general denuncia

tion,  unless thCTe are particular in

stances  referred to,  as  have  been 

referred to  and  alleged on the one 

side,  cannot be  allowed.  I have 

called upon  Pandit  Thakur  Das 

Bhargava  and in  due course I will 

request the  hon.  Leader of  the 

House if he wants to speak.  I have 

already given a ruling Siat on mat

ters such as this a general denuncia

tion is not allowed.

Shri M.  S.  Gompadaswamy:  May

I make a submission?

Shri  Sanmgadliar Das  <DhoiksnaI

—West Cuttack): May I speak?

l»r. Depdty-Speakm  1 gave  my 

Wiling at 11 O’clock In the morning 

fluit 1 am not going to allow ft.
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ShH Sarangadhar Das:  I am one

of the signatories to the Resolution. 

If you will allow me, I will cite  a 

specific instance.

Mr. Deiuty-Speaker: On befaaU of 

the signatories, four names have been 

given.  I have called all the four hon. 

Members.

Sbrl N.  Sreekantan  Nalr:  There

are others who voted, but who have 

not signed the Resolution.

Mr.  Deiutr-Speaker:  I  am  not

prepared to call them.  I am entitled 

to regulate the debate.  I  cannot 

allow every single hon. Member who 

has  signed the Resoliition to  spealL 

On behalf of  the  sponsors,  Shri 

Gurupadaswamy sent me four names.

I have called aU  of them.  (Inter

ruptions).

Shii Nand Lai Shaima (Sikar); No 

other people  are going to  be given 

a chance?

Mr.  Depnty-Speaker:  No,  no.

(Atterruptioiu).  Tlie  proceedings 

cannot be disturbed like this.  I have 

given  amjde  opportunities  to  hon. 

Members.  I  have  called  every  one 

of them.

Shri  Nand  Lai  Sharma:  What

about unattached people  who  are 

not signatories?

Mr.  Depnty-Speaker:  If  ifaere  is 

time, they will be called.

Pandit Tbakur Das Bhargava: Sir, 

I  have  listened with  great patience 

to the  speeches  of my  hon.  friends 

who had to say anything against the 

hon.  Speaker  of this  House.  I 

am extremely sorry to say that I ex

pected that they  would bring  some 

accusations  before  this  House____

Shri Syamnandan Sahaya  (Muza- 

fEarpur Central): Why should he be 

sorry?

Pandit Thakar Das Bhargava:  ____

because the House would  then  be 

able  to  deal with  them.  I  am 

sorry  at  the fact that these gentle

men, for whom so much has been said 

lay [ î More, former Judges of High

Courts and leaders and Presidents of 

Congress and all  that,  could  so 

flippantly and  so  lightly  bring  a. 

motion of this sort in this House.  I 

sm sorry for that

Shri Algu Sai Shastri: Exactly.

Pandit Thaknr Das  Bhargava:  I

knew there would be no valid accu

sations and no instances.  I was per

fectly sure about it, and I am even 

now more perfectly sure about it.  I 

will read out to the House what hap

pened on the 3rd December.  If it is. 

only to be judged by what happened 

here then, then I can say with abso

lute certainty that the behaviour of 

the Speaker was perfectly consistent 

not only with rules but with impar

tiality.

Shri  S.  S. More:  That is your

reaction.

Pandit  Thaknr  Das  Bhargava;

Kindly hear me.  I have heard you. 

At the same time, I  maintain  that

the attitude of some  Members  who

on that occasion took part  in  the 

debates  on  3rd  December  was 

extremely  wrong.  I  will  just

quote  from  what happened  on that 

day and the position as it was then. 

Now,  a motion was brought in this 

House by Shri M. S, Gurupadaswamy 

in respect of certain  ‘satyagrahis’, as 

he called them, and the motion read 

like this:

“The situation arising  out  of 

mass  satyagraha  movement  in 

Manipur  demanding the restora

tion  of the State Assembly  and 

the dissolution of the nominated 

Advisory Council; and the subse

quent  terror,  repression  and as

sault on peaceful  satyagrahis  on 

the  18th November  1954  and 

further action involving the arrest 

of Mr. Rishang  Keishing,  M.P- 

and Mr. Somrendra Singh, former 

Minister for Jails, and thus caus

ing a  grave  infringement  oit 

fundamental  rights  and liberties 

of the people".

These are the words of the adjourn

ment motion.  Now,  as socn as  it
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was placed before the  House,  the 

hon.  Speaker  asked the Miiustar of 

Home Affairs and States to say what 

he  had to say.  Dr.  Katju told the 

House that the language used  was 

■picturesque’  and further that  “there 

have been no terrors, no repressions, 

no  assaults’.  ’Then he suggested  to 

the Speaker that a short notice ques

tion might be allowed.  And what 

the Speaker say?  He said; no.

“I think the hon. Member who 

has tabled this motion is  likely 

to feel that a short notice ques

tion might bar the further consi

deration  of  the  adjournment 

motion”

So he did not accept the hon.  the 

Home Mir'fter’s suggestion,  though 

he had made it in absolutely  good 

faith, as has been proved by  what 

was said subsequently.  AU the same, 

the Speaker held ttiat if he allowed 

a  short notice  question,  then  the 

Member would lose his right to move 

the  adjournment motion.  Is  this 

partiality  or  impartiality?

Shrl Algn Bal Shastrt: Impartiality. 

(Intemiiptions).

Pandit  Thaknr  Das Bhargava;  I

have  gone through  every word  of 

what happened on that day.  Do not 

be impatient 

Then again, the Speaker asked the 

hon. Minister when he would be able 

to make a statement.  The Minister 

sain that there is a  great  distance 

between Manipur and  Delhi  and, 

therefore,  he would  require  some

time.  He said:

“You may be pleased  to  give 

two days because communications 

with Manipur are  not  always

3437

Then again,  Shri  Gurupadaswamy 

rose up and said:

“I have received telegrams stat- 

mg certain facts”.

I may just submit here, before I go 

to the other aspect of Ifce question, 

that  so far  as  these  adjournment 

motions are concerned, the rule  ia

that they are sent to the Stecretary, 

to  the  Chair  and  to the  Minister 

concerned, and after that unless Ae 

Speaker gives his consent, no motion, 

can be allowed.  This  is our  rule. 

This is not the rule here alone,  as 

Shri  Frank  Anthony  pointed  out. 

According to the House of Commons; 

practice, this is their general  nile,. 

and it is for very good reasons ttet 

this general nile has been in  exis

tence for  a  very  large number  oC 

years.

Then  again,  Shri  Gurupadaswamy 

made a statement;  .it  is  entirely 

wrong to suggest that he was  not

allowed to make a statement; he did 

make a statement, more than a state

ment, I should say.  He said this:

“I have received telegrams stat

ing certain facts.  I  want  the 

Minister to  ascertain those facts: 

also and then make a statement”.

And what was the statement that he 

wanted to make?

“The fact is that Mr. Kishang 

TTpUhing was beaten and dragged, 

and  thrown into  a ditdi  with- 

head bleeding and he was arrest

ed later on.  Of course, we came- 

to know that he was  arrested 

subsequently.  We want to know 

whether it is a fact”. ,

This was the statement made.  Now„ 

to say that he was not allowed  to> 

make a statement is not correct.

Shri S. S. More: Was it a state

ment or only giving some facts?

Pandit  Thakur  Das  Bhargavâ

Kindly hear me.  This is not the way 

to interrupt.  I would like interrup

tions on any other occasion hundred; 

per cent interruptions, but on  this- 

occasion, I would beg of him not to 

interrupt.

5 P.M.

Then again, after that, Shri Guru

padaswamy  said  that he would notE 

be present in the House on the 25th., 

will not be here because I 

"  have to go to Nagpur.  That is 

my personal difSculty.  It will be 

better  if it  is taken up on th&
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24th.  This is my personal diffi

culty.  I  am going  on the  25th 

to  attend  my  Party  convention. 

After all, it is not relevant here.

I just request the  hon.  Home 

Minister  to  make  his  statement 

the day after tomorrow so that 

we may------”

To this Dr.  Katju nodded dissent 

Then the Speaker said: “He nods his 

head.  He  says  it  is  impossible. 

There  is  another  alternative  also.” 

Then Shri Amjad Ali intervened and 

after  that  the‘Speaker  said:  “Two 

days  means  exclusive  today.”  Shri 

Gurupadaswamy  then asked:  “At

least, can I entrust it  to somebody 

-else?"  The  Speaker  replied:  “In 

•case the hon. Member is not likely to 

be here on the 25th, we wiU take up 

the matter two days after, when he 

returns.  That is the better  course.” 

Is  this  partiality  or  impartiality. 

(Interruption.)  You keep yourselves 

patient, I will read further.

Then on the  next occasion  when 

•this matter came up befme the House 

the  hon.  Minister  for  Home  Affairs 

and States made a statement.  I will 

not take  the time of the House  in 

reading that statement, it is a  long 

statement.

An Hon. Member:  Why?  That is

the important thing.

Pandit Thakur Das Bhargava;  If

-the House agrees to stay for 5 hours 

I will read every word of it.

Mr. Depaty-Speaker:  The  hon.

Member may go on.

Pandit  Thakur  Das  Bhargava:  I

-will  not  read  the statement.  The 

House  can  read  it.  In this state

ment, I  shall say  briefly, the hon. 

Minister for Home AfEairs and States 

stated  that  Shri  Bishang  Keishing 

was  never  arrested.  The  House 

knows  that  under  rule 267  if an 

arrest of a Member of Parliament is 

made, then the Member arrested or 

-the Oftcer in charge should send in- 

iformation to fliis House.  So far no 

JnfOrmation has come to this  House

and never  in any statement has it 

been said that Shri Bishang Keishing 

was  arrested.  It has  never  been 

Said so far.  Therefore, I am submit

ting on the main facts  as stated in 

the  Adjournment Motion.  AH  these 

facts were proved to be wrong when 

the Speaker got  the facts from Dr. 

Katju.  In his  statement he  stated 

that there was no Satyagraha  at aU. 

He stated there were  no terrorists; 

nothing  of the kind.  After that  he 

gave the entire thing as happened on 

18th November and then  he stated 

that there was no lathi charge  also. 

It was on the 25th.

Shri msbane Keidiing (Outer Ma

nipur—Reserved—Sch. Tribes):  Just

now the hon. Member was  quoting 

what Dr. Katju stated.  I say,  that 

statement was  wrong,  because I  am 

myself present here now.

, Mr.  Deputy-Speaker:  We  are  not

going into that matter now.  We are 

not  taking  evidence as  to  whether 

that statement is correct or not cor

rect.  The only point  is about  the 

position of the Chair. (Timtniption). 

Order,  order.  Both  hon.  Members 

may kindly  sit down.  We are not 

going into the question  whether  the 

statement is true or false.  The only 

question is: what is  the position so 

far  as  the  Speaker  is  concerned? 

What is he to do and if he has done 

anything, is he in the wrong?  That 

is the only point.

Pandit Thakur Das Bhargava:  In

this statement it is said that the hon. 

Member  was  never  arrested,  and 

further .............

Some  Hon.  Members:

arrested.

He  was

Pandit Thakur Das Bhargava: Sir,

what  are  we discussing?  Are  we 

discussing in respect of Shri Bishang 

Keishing or partiality of the  Spea

ker?  Those Members  who  arc in

terrupting do not Imow what is the 

î ue.  The issue  is  not  whether 

l̂ ri Bishwg Keishing was  aîrest6d 

or not.  If te was arrested...........
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Shri S. S. More: The point that we 

are making was not accepted by Go- 

rernment.

Mr. Deputy-Speaker;  Hon.  Mem

bers may know that we are not now 

deciding  as  to  whether  this  version 

is right or that version is right.  The 

[juestion is what is that the Speaker 

has  to  do  in  the  circumstances. 

Where, in the ordinary course he may 

admit or reject a motion, if even in 

the ordinary course he has done so, 

there may  be differences  of opinion 

regarding the  correctness  or  other

wise and whether that is on account 

of partiality.  That is the only point 

here.  Therefore, we are not going 

into the exact question as to  whe

ther Shri Rishang Keishing was arrest

ed or not arrested and whether one 

version is true or not.

Pandit Thakur Das Bhargava: If it

is  true  that  Shri  Rishang  Keishing 

was arrested then I have got my full 

sympathies for him and  I am  one 

with  him  in  seeing  that  whatever 

has been  done wrongly is  righted. 

The whole Government is bound  to 

assist him.  We will not allow  this 

thing to be done.  At the same time 

I beg to submit here, that is not the 

point.  I maintain that even if he was 

arrested and the official version was 

different, the  Speaker had only one 

course to  adopt  and it  would  not 

have been within his right to  adopt 

of contrary course.  I wiU give  all

the rulings before the House as  to

what the Speaker should have done 

and what he should not have  done.

Mr. Deputy-Speaker: I  am  to call 

the leader of the House next, there

fore, hon. Member may be brief.

Pandit Thakur Das Bhargava: Now, 

Sir what happened was this.  On the 

other day when the hon. Home Minis

ter  read  out  that  statement,  Shri 

Gurupadaswamy  stood  up  and  said: 

“May I make a submission?”  The 

Speaker asked': “Have you got  any

personal knowledge?”  to  which  he

replied; “I have none”.  He said: ‘1 

have received telegrams.”  Then  the

587 LSD

Speaker said:

“I do not think I need go  by 

the telegrams which  the  hon. 

Member  may  have  received.

Here is authentic official informa

tion which  is  certainly  more

reliable, and I do not tl  ̂ I need 

give my consent to this adjourn- 

merit motion.”

Shri  S.  S. More:  Is  not  tnai

partiality?

Pandit Thakur Das Bhargava:  If

Mr. More calls this statement of factf 

by  the  hon.  Speaker as  partiality, 

then he has to undergo some opera

tion of his brain.

Shri S. S. More: He is my surgeon.

Pandit Thakur Das Bhargava: I am

giving him something worse.  There 

are three  authorities  on this  point 

and  I  am  quoting  those  authoritie* 

before  the House.  A  Speaker  is 

himself bound hand and foot by the 

precedents of the House.

Shri S. S. More:  What are those

precedents?

Pandit  Thakur  Das  Bhargava:

Have patience; 1 wiU teU you.  The 

Speaker cannot always make  prece

dents himself.  First of all he has to 

follow “the past precedents and then 

for the future he mjjtes precedents. 

There  are three  precedents of  this 

House  in  which the  present  hon. 

Speaker ahd other hon. Speakers p  ̂

viously have held that  the  official 

authentic version is the last word on 

the point.  If Dr. Katju made a state

ment to this House, which according 

to Shri Rishang Keishing  was  not 

right,  then the House had  another 

course.  They could certainly table a 

no-confidence  motion  against  the 

Minister that he is not  giving  the 

right facts.  So far as the Chair  is 

concerned, the Chair is bound  hand 

and foot to accept the authetic official 

version and no other version.  (Inter

ruption).  I  am quoting  the  ruling 

made in 1940 on pages 684 and 685 of 

the debates.  In that case some Pat- 

waris from U.P. came to hear  the 

speech of our leader in 1940 and they 

were dismissed.
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An Hon. Member: 1935.

Pandit Thakur Das Bhargava; Then 

Shri Mohanlalji brought in a  motion 

saying that those persons were  dis

missed on that account.  The Speaker 

referred  the  matter  to  the Govern

ment and the Government stated that 

it was not on that account they were 

dismissed but because they neglected 

their duties.  This was accepted as an 

autiientic o£Rcial version and on that 

basis the adjournment motion was not 

allowed. (Interruption).  I am  not 

yielding. Sir.  On another occasion in 

1943,  there  Was  a  question  of 

Idgahra  wnich came before the pre

vious Speaker—not Shri Mavalankar. 

In that case the complaint was that 

the Government troops had occupied 

some Idgahra.  Then the authentic 

official information was that it  was 

not true.  A telegram was produced 

and all kinds of pressure put on Sir 

Abdur Rahim but he said that he was 

bound by the official version and he 

cannot go beyond that.  Similarly, in 

1950 in our own House a matter was 

brought before the House that on the 

borders of Pakistan there“was some 

collection of troops.  The Government 

was asked to give a reply and  the 

Government gave a reply.  Then our 

own Speaker held that that was the 

authentic official information  and he 

cannot go beyond that.  Then,  for 

the  interest  of  lawyer  Members  I 

would refer them to section 153 of the 

Evidence Aet which says that no per

son can be contradicted on his reply 

to  questions  asked for shaking  his 

credit.  Subsequently case of perjury 

may be made against him but he can

not be contradicted.  That is only by 
way of an analogy.

I am very sorry 1 am taking  the 

time which I wish to be taken by the 

T.eader of the House.  But, with your 

permission I will read out the further 
proceedings.

After the Speaker said; “I do  not 

think I need give my consent to the 

adjournment motion”, that is the time 

when all proceedings  should  have 

stopped.  According to me, when an 

order is pronounced by the Speaker 

“I do not gi>pe my consent”, that is

the c.id of the motion.  But,  what 

happ.;..3d?  Shri  Gurupadaswamy 

said:  "This  official  report  is  not

authentic.  It is prejudiced and  one

sided."  Those who take things like 

this and say that the Government ver

sion is prejudiced and one-sided, they 

have yet to  mend themselves.  ■

Shri S. S. More: We are emulating 

you.

Pandit  Tliakur  Das  Bbargava:

Again, the Speaker said:  “The only

point that I have in my mind is that 

1 do not wish to allow the hon. Mem

ber to use the floor of this House for 

spreading  information  which  may 

have no  basis at all.  Here is  the 

official report which is  certainly far 

more reliable than any telegrams or 

any  letters  received.”  Some  people 

may think that whatever they say is 

correct.  But the floor of this  House 

cannot be utilised for this purpose.  It 

is entirely wrong to utilise this House 

like tiiis.  It is obviously for propa

ganda purposes.

Shri M. S. Ciurupadaswamy: On a

point of order.  I want to know whe

ther the hon. Member has a right to 

say that my party is  interested  in 

making propaganda  and in  making 

use of this House for that purpose.

Mr. Deputy-Speaker: Some  hon.

Members  from the Opposition  side 

have tabled this motion.  Is it  not 

open to the other side to say that this 

is all for the purjwse qf propaganda 

and that there is no substance in it? 

I do not think there is any point  of 

order.

Pandit Thakur Das Bhargava: Then 

the Speaker said that “it is wrong to 

use the floor of the House for pur

poses of giving the reports which are 

merely,” etc. etc.  Then, several hon. 

Mepibers rose.  They do not  behave 

in this House in the way in  which 

ordinarily  Members should  behave. 

Supposing it is a matter between my

self and the Chair, if the Chair gives 

a ruling, I should or should not accept 

it.  But every time when the Speaker 

rises to give a ruling, groups of Mem

bers rise up as il they are always op-
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posed to the Speaker or should always 

oppose him.  Is it right?  We must 

have full confidence in the  Speaker 

and then the Speaker will behave to

wards  us  quite, justly.  Then  Shri 

Asoka Mehta rose and said, ‘’May  I 

point out one thing?”.  The Speaker 

said: “I am not going to give my con

sent to this  adjournment  motion”. 

Well, this was the second time when 

the ruling was given.  Then  Shri 

Asoka Mehta said that “one of  oitt 

colleagues, who is a Member of  this 

House,  is involved in it” and asked 

whether  he  could  be  permitted 

to point it out to the Speaker.  The 

Speaker stated: “It is a question  of 

weighing evidence and giving  prima 

facie weight to facts coming.  I give 

prima jade  more weight to this.  1 

do not give much weight to  reports 

coming  from  interested  quarters”. 

Nowhere in the entire proceedings is 

it said that Shri Rishang Keishing was 

an eye-witness.  It was not said at all. 

Then, further on, Shri Asoka Mehta 

said, “He is a Member of this House”. 

The Speaker observed that it did not 

make much difference.  He was quite 

right in saying so.  In matters  of this 

kind, I maintain that when the offi

cial version is there, the statement of 

one Member here is not sufficient to 

destroy the effect of the official ver

sion. Then, Shri Gurupadaswamy said 

that Government also are interested. 

Then the Speaker said that “it is their 

business to maintain law and order”. 

Then Shri More said—I want to refer 

to what he said, because he just said 

in the House today that the . Speaker 

was the pivot of the democratic insti

tution and he quoted the House  of 

Commons—or rather, he put this ques

tion vociferously:  “Is  this  demo

cracy?”  So  auch  gentlemen  behave 

and say that the Speaker is there to 

hear what these gentlemen may have 

to say and not to control the House. 

This is an intolerable situation.  If 

they behave like that,  we  should 

never allow such persons to speak in 

this manner.  To this insult and im

pertinence, Mr. Speaker said: “It may 

be anything.  I do not want to hear 

anything more on this point".  He 

aever said that the question was In

sulting or bad.  Look, at his coolness, 

look at his calm judgment, look at his 

spirit  of  toleration.  Then,  Shri 

Raghavachaii said: “May I make  a 

submission”?  Twice, the consent was 

not given.  The matter was  closed. 

Yet, Shri Raghavachari asked: “May 

I make a submission”? Mr.  Speaker 

said that the Member can have a dis

cussion with the Speaker in the Cham

ber.  Shri Frank Anthony  rediculed 

the idea of Chamber.  Many of the 

Members do not know that the Cham

ber is part of this House. It is not a 

private  Chamber. I can show  from 

the  Rules that it is  so. Then  Shri 

Raghavachari said: “It is not for pri

vate  talk”. Is this  the manner  in 

which Mr. Speaker should be spoken 

to?  Does the Member  imagine  that 

the  Speaker  wanted to  enter  into 

some contract, or  private  contract, 

with him?  Then the Speaker said: “I 

am proceeding to the next business”. 

Then  again,  Shri  Gurupadaswamy 

raised a point of order. What is this 

point of order?  I may just point out 

here what Mr. Attlee has said about 

iuch a point of order. He said  that 

ihis is usually the  practice when a 

man does not get a hearing from the 

House or the Speaker, and only then 

he says, “A point of order”.  Again, 

Shri  Gurupadaswamy  said:  “On

a  point  of  order”.  The Speaker 

said:  “No  points  of  order  now”. 

He  added:  “There  is  no  point

of order. He tan discuss the  matter 

with me in the Chamber".  After  the 

ruling was given that there  was  no 

point of order, no point of order could 

again be raised on the  same  matter. 

In the Rules 0} Procedure and  Con

duct oj Business, it is said  in  rule 

376 that a point of order shall  arise 

only in respect of the  ir.terpretation 

or enforcement  of  the rules.  It can 

arise in respect of a matter before the 

House ‘at the moment.’ When a ruling 

had been given, and the next business 

was called,  what was the fioint  of 

order in respect of matters which were 

closed?  I can quote from the House 

of Commons, from Campion and Jen

nings, that in a matter like this, when 

one matter has been closed, no point 

of order could be raised in respect of
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that matter and no point of order can 

be discussed in tois House.  That is 

the law.  Please see page 60 of  the 

book by Jennings.  When the Speaker 

gives a ruling, the point of order can

not be discussed or criticised in the 

House.  This is the present law. -My 

friend, Shri More, was quoting  the 

practice  in the  House  of  Commons. 

Let him please study it first.

Shri S. S. More: You are quoting.

Pandit  Thakur  Das  Bhargava: 

You started with the quotations. Pro

ceeding  furtiher, the  Speaker  said: 

“He can discuss the matter with me 

in the Chamber” Shri  Raghavachari 

said that  “this kind of treatment  is 

not justifiable”.  Is it tiie way in which 

the Members  should  behave?  Aga

in Shri N. C. Chatterjee—that learned 

ex-High  Court  Judge—rose up  and 

asked; “Can you rule out the point of 

order”? Is this the way in which any 

Member of this House should behave? 

He asks; “Can you rule out the point 

of  order”?  The  Speaker  replied; 

“There is np point of order.  It is no 

use insisting upon that thing, becau

se there is no point of order”.  I say 

there was no point of order.

Mr.  Depoty-Speaker;  The  hon. 

Member has quoted enough.

Pandit  Thakur  Das  Bhargava:

I  shall  read  only  one  more 

point.  For  the  third  time, 

the Speaker  said:  “I am not  pre

pared to give consent to this motion.” 

then rose Shri A. K. Gopalan to say 

“You must hear the point of  order”. 

As soon as the  Speaker  replied to 

this,  Shri  More  rose  and  asked: 

“May I know under what rule?” In

stead of knowing the rules and allo

wing the Chair to proceed, they ask 

him:  “Under what  rule?”

Shri S. S. More: What is wrong?

Pandit  Thakur  Das  Bhargava:  I

have got  the  printed  copy of  the 

debates.. It is quite easy to refer to it.

Mr.  Deputy-Speaker:  The hon.
Member may resume his seat.

Shri  Jawaharlal Nehru:  Mr. De-

puty-Speaker,  this, as several  hon. 

Members have observed, is a serious

matter. It is true that to a large  ex

tent, the hon.  Member, one of  the 

signatnries  who  sits opposite,  Dr. 

Khare, tried as usual, to reduce, it to 

the level of a farce.  But it is not  a 

farcical matter because there is some 

element of  tragedy in  this. It is as 

well that this House realises what we 

are talking about and what we might 

decide.  As a matter of fact, whatever 

we may decide—the decision is clear 

enough—sometimes things are  done 

which  cannot be  undone.  If you 

break a precious porcelain vase  you 

cannot put it together.  When some

thing has been done, ’it unfortunately 

cannot be undone.

I should like to address the House, 

if I may, in my capacity and the high 

privilege of being the Leader of this 

House  and not as a leader  of  the 

majority party.  So far as this majo

rity party is concerned, I should like 

. to tell them that not  one  of  them 

is bound by any whip or any direction; 

let them vote as they like.  It is not 

a party  matter.  It is  a matter  for 

this House, for each  individual,  to 

consider,  regardless  of  party  affilia

tions.  Therefore, let us try to think 

of it not as a party issue but as Mem

bers of this House, because this matter 

affects the hon.  Speaker, of  course, 

but it affects the high dignity of this 

House as Parliament, it affects  the 

first citizen  of this  country, that is, 

the Speaker of  this  Houŝ.  It is  a 

serious matter when the honour  of 

Parliament  is  concerned.  What  is 

said about the Speaker, what is done 

about the  Speaker  comes back  on 

each one of us who claim to be Mem

bers of this hon. House.  I wish Mem

bers to realise this because I have felt 

sad and very sad—over since this mat

ter came up before the House.  We 

have known the Speaker for  many 

years and we have seen him function 

and it is possible that some of us may 

not have exactly the same  opinion 

about him as others have; it is pos

sible.  It has so happened that some 

of us have not particularly liked  a 

decision of his or a ruling of his; some / 

of us, may be on that side of the House 

Or on this.  It is one thing not to like
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a ruling or to disagree with it or even 

to feel, if I may say so, slightly irri

tated about something that has hap

, pened.  These things happen.  But, it 

is completely a different thing to chal

lenge the bona fides of the very per

son in whose keeping is the honour of 

this House.  When we challenge his 

bono fides  we  betray  before' our 

countrymen  and  indeed  before  the 

world that we are little men and that 

is the seriousness of the situation.  It 

is for you to decide because  we are 

displaying to the world and to  our 

country  that  we  are  little,  quarrel

some men who indulge in  frivolity, 

who  indulge  in  accusation  without 

thinking what that means and with

out thinking what the consequences of 

it might be.

You, Sir, said a little while ago that 

you will not permit general denuncia

tions.  If I may say so, with all res

pect, it was the only thing to say and 

to do.  It is amazing that in regard 

to the head of this House, the Speak

er of this  House,  any  individual 

should indulge in any idle talk or gen

eral denunciation because he does not 

like his face, he does not like his tone 

or does not like anything which he 

says.  It  must be specific,  pointedly 

and deliberately something that is so 

obvious that nobody  can  ignore it. 

Here, what have we seen this after

noon?  The hon. Member who  first 

got up and spoke about this motion— 

not the proposer—but Mr. More in his 

soft and gentle voice, which  often 

contains many bitter things, went on 

and told us of what happened to the 

head of a King in England in the 17th 

century.  He told us of the practice 

of the British House of Commons 200 

years ago and all that.  I listened with 

amazement.  Here  was  a  serious 

matter, here we are in the middle of 

the 20th century, in the Republic  of 

India; and,  we are told about what 

happened in the middle ages or some 

other time in England.  It is true that 

we follow, to a considerable extent, 

the practices of the British  Parlia

ment.  But it is also true that even 

the practices of the British Parliament 

are not governed today by what hap

pened in the 17th century there.  But,

apart from that, we are not concern

ed with what happened in the British 

Parliament.  We are concerned with 

the honour of our Parliament, we are 

concerned with the honour of the per

son who holds up the dignity and the 

prestige of this Parliament.  I do not 

say that it is not possible at all  to 

raise  a  motion  against the Speaker. 

Of course, the Constitution has pro

vided it.  Nobody challenges the right 

of the Opposition or any Member of 

the House to put forward this motion. 

I do not deny that right since it has 

been given by the Constitution.  The 

point is not the legal right but the 

propriety; the desirability of doing it.

And, in this matter, it might have 

been possible, perhaps, that the Speak

er might have erred.  I do not think 

he has erred in this matter.  I think 

he has been 100 per cent, right.  He 

has been right.  I challenge anybody 

to tell me here or elsewhere in what 

particular way he has been wrong in 

this particular matter.  I say, if I have 

your permission to say so, that  any 

Member presiding or sitting here as 

the Speaker would have done exactly 

the same thing.  I say there are Mem

bers on the Panel of Chairmen, if any 

of them had been here, I do submit, 

to this hon. House, that they  would 

have had to decide the same way.  It 

was not whether the question was not 

one of fact.  You cannot convert this 

House into a forum where evidence is 

led, as the Speaker said; it cannot be 

done.  This House is meant, either by 

a motion of adjournment or by ques

tions, to bring certain facts to  the 

notice of this House and through this 

House to the country at large.  That 

is all that can be done.  Then they 

can be proceeded against and they can 

be pursued in other ways.  There is 

a question.  The question is  asked 

and the answer is given.  It may be, 

of course, probably that the answer is 

wrong; it may be deliberately wrong 

or it may be by mistake.  Whatever 

it is, it ends there.  You cannot argue 
it out.

So also, in the matter of an adjourn

ment motion, it is  inevitable—and I 

think Mr. Gopalan recognised it—that 

the Speaker’s ultimate decision has to
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prevail.  The objection was that  he 

gave his decision without giving  an 

opportunity to the other party to say 

something.  Now,  that is  a  matter 

with  which  Pandit  Thakur  Das 

Bhargava has dealt with,  I  think, 

very adequately.  But, if I may say 

so, on the first occasion that this was 

raised, the Member who raised  the 

matter had  his  say—Number  One 

say—, and then the Home  Minister, 

on behalf of the  Government,  was 

asked for his version of the facts.  He 

gave his version of the facts.  There 

the matter normally ends, because the 

rest is argument.  It may be carried 

on in some ether way.  But, at that 

moment,  it cannot be  carried  on. 

Each Member can challenge the fact 

given by Government at the  proper 

time and take such steps as he feels. 

But, at that moment, it cannot be done. 

The Speaker has to go to something 

else.

Mr. Anthony talked about the Rules 

etc.  May be the Rules are good  or 

bad.  I do not know.  We are not dis

cussing the Rules here.  We are con

sidering the position as it is today in 

accordance with the Rules.  But when 

Mr. Aiit’iony or any other  Member 

went  i' ‘alk about the Rules sup

pressing Something or the practice or 
convenl-ori growing up, or the Speak

er being hard and harsh about motions 

of ailjoumment  and  questions,  I 

pinched myself and wondered whether 

I was hearing right and what is  all 

this, abovit.  May I ask you to  get 

particulars about every Parliament in 

the world, wherever it may be, in the 

North or South, in the East or  the 

West and try to get a list of adjourn

ment motions, the numbers that  are 

moved, the number of questions that 

are put there?  I think it will be use

ful if we knew.  So far as the House 

of Commons is concerned—I have  no 

figures with me, but I have an idea...

Pandit  Thakur Das  Bhargava:  I

have got all the figures with me.  I 

can quote the figures if you order me.

Shrl Jaivaharlal Nehni:  I do  not

want that: he may do it later; but, it

is once or twice a year.  We have it 

three times a day.  Just conceive of 

it.  So also about questions.  Nobody 

can possibly say that we lack ques

tions,  In fact, we cannot deal with 

all of them.  Can you imagine  the 

enormous amount of time and money 

that is spent in gathering facts  for 

answering twenty or thirty thousand 

questions?  The whole apparatus  of 

Government is functioning like  that. 

Daily telegrams are going all over the 

country to g-t facts.  Now, hon. Mem

bers—some of them ŝay that  they 

are suppressed and Dr. Khare’s ques

tions are disallowed.

Dr. N. B. Kbare: All of them,

Shri Jawaharlal Nehru: So, just look 

at this picture.  A motion for adjourn

ment—as Mr. Anthony said and I en

tirely agree with him—is a  valued 

and precious right.  But, every valued 

and precious right can be so misused 

as to become a mftsance, and lose all 

its value.  You debase it if you use it 

in that way.  Here is a special thing 

which has importance because it  is 

used only on a special occasion, for a 

special purpose and when it is thus 

used,  it attracts the attention of the 

country.  What is it today?  There 

are three motions of adjournment  a 

day; that would not attract the atten
tion of anybody.

An Hen. Member: Eighty-nine  in 
three years.

Shri S. S. More: The Congress Party 

tabled far more adjournment motions 
ir. the past.

Pandit  Tbakur  Das  Bbargava:

Against a foreign Government,

Shri S. S. More: We are doing  it 

against an autocratic party in power.

Shri Jawaharlal Nehru: So far  as

the rules are concerned, I am not go

ing into them.  I do submit that  it 

does not matter who the Speaker is, 

he has to function in the manner, if he 

ic to function impartially, that  our 
Speaker functions.

I listened to a number of speeches 

delivered from the of̂ site side and
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I want to say no harsh word, but 1 

was amazed at this extraordinary exhi

bition from the other side------

An Bon. Member: Of what?

Shri Jaw'aharUl Nehru: It was an

exhibition  of  incompetence,  frivolity 

and lack of substance.  It is astound

ing.

Pandit  Thakur  Das  Bhareava:

Lightheartedness,

Shri Jawaharlal Nehru: It is  said 

again and again and Shri More rolls 

over history—the  seventeenth  and 

eighteenth  century------

Shri S. S. More: Only glimpses of

world history.

Shri Jawaharlal Nehru: I suggest

to the hon. Member to read that well- 

known book carefully.  Some  other 

hon. Member, Acharya Kripalani, said 

that he was speaking only on ques

tions of general denunciations or gen

eral invectives, not on any particular 

matter.  Is this the way to deal with 

anybody,  the  humblest  of  persons, 

much less the Speaker of the  Lok 

Sabha of the Indian Republic?

Acharya  Kripalani: I  did  not  say 

‘general denunciations’,  but  I  said 

‘general attitude’.

Mr. Deputy-Speaker: That is not a 

charge here.

Shri Jawaliarlal Nehm: I take it

that Acharya Kripalani stated  that 

the general attitude was bad, was un

fair, was partisan, was all that, other

wise he would not have signed  that 

document.

Acharya Kripalani: Quite right.

Shri Jawaliarlal Nehru: I would beg 

of hon. Members  sitting  opposite, 

those who have signed it and . those 

who in duty bound have supported it, 

to read that thing which they  have 

signed.  It is a vicious thing they have 

signed.  I doubt whether the persons 

have read it before they signed  it. 

If they had read it, they would have 

hesitated a hundred times before they 

signed that document.

Sliri S. S. More: Are we Ministers 

here to sign without reading?

Shri Jawaharlal Nehru: I wish to

make an exception in favour of the 

Communist Party,  because I  do  not 

expect any sense  of  responsibility 

from them, but I do expect, even ac

cording to their own  proclamations 

elsewhere, that they do not believe in 

democracy or a democratic set-up.

Shri  Sadhan  Gupta (Calcutta 

South-East):  Absolutely false.

Shri Jawaharlal Nehru: Do  you

then believe in democracy?

Shri A. K. Gopalan: We have come 

here to get the democracy from you. 

You said we have no faith in demo

cracy.  We have come here because 

democracy is in your pocket and we 

understood that democracy is to  be 

shared------(.Interruptions),

Shri Jawaliarlal Nehru: I hope Shri 

Gopalan will repeat that every morn

ing so that gradually it might  have 

some effect on  his  thinking  and 

action.

I would submit to this House that a 

motion of this character being brought 

up in the House is an extraordinary 

procedure, which could only be justi

fied under extremely grave  circum

stances.  It is a very serious matter. 

I have no details with me about other 

places, but elsewhere, so far as I know 

it is a very serious and very very rare 
thing.

Pandit Thakur Das Bhargava: Dur

ing the last 130 years in the House 

of Commons, such a motion- has  not 

been tabled even once.

Shri  Jawaharlal  Nehru: At  any

time!  And yet seeing the manner in 

which this has been brought forward 

and the wording used here, I say it is 

a gross abuse of one’s intelligence and 

to ask anybody in this House to sup

port  this  is  to  consider  that  man 

utterly lacking in intelligence.

Mr.  Deputy-Speaker: Has  Shri
Missir got anything to say?
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Shri Miŝ  nodded dissent.

Shri Sarangadbar Das: May I say

a few words?

Mr. Deputy-Speaker: We have ex

ceeded the time,

Shri S. S. More:  May I bring to

your notice one fact, namely, that the 

time fixed was up to six?

Mr. Deputy-Speaker: It was 3-30 to 

5-30 P.M, We started  two  or  three 

minutes late------

S'.iTi Puimoose:  Even  when  the

time was fixed, we said that it was 

insufficient.  Will you please Iwk in

to the number of speeches delivered?

Mr. Deputy-Speaker: Nothing more 

can be said.  There ij no good creating 

an  impression  that  any  discussion, 

well-meant or intended, was hushed. 

He has seen that all these hon. Mem

bers who have put in their signatures 

are moving together.  Their spokes

man, Shri Gurupadaswamy, was com

ing to me for this purpose and asked 

me twice or thrice and ultimately sub

mitted his list.  Shri Gopalan's name 

is here and I called him.  Therefore, 

Shri Gurupadaswamy represents  the 

Communist Party; likewise he repre

sents Acharya Kripalani’s Party,  he 

also  represents  Shri More’s  Party. 

There is no need for saying again and

again  and enough  opportunity 

been given.  The question is:

has

“That this House, having taken 

into consideration the conduct of 

the Speaker of the House as re

gards  giving his  consent to  ad

journment  motions,  disallowing 

questions, etc., feels that he  has 

ceased to maintain an  impartial 

attitude necessary  to  command 

the confidence of  all sections  of 

the House; that in his  partisan 

attitude he disregards the rights 

of members of the House  and 

makes pronouncements and gives 

nilings calculated to affect  and 

undermine such rights; that  he 

openly  espouses the  version  of 

the official spokesman on all con

troversial matters as against  in

formation  supplied  by  other 

Members of Parliament,  that all 

these acts constitute  a  serious 

danger to the proper functioning 

of this  House  and  ventilating 

effectively the felt grievances  of 

the people, and, therefore, resolve* 

tjiat  he be removed from  his 

office.”

The motion was negatived.

The Lok Sabha then adjourned  till 

Eleven of the Clock on Monday,  tne 

20th December, 1954.




